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RAJYA SABHA
Monday, the 8" August, 2022 /17 Sravana, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

it |uTafer : § FHT HER BTe) 31T §, oI S7TUDh] I U] Il AT 82 Papers to
be laid on the Table.

I. Notification of the Ministry of Civil Aviation
Il. Report and Accounts (2020-21) of the Rajiv Gandhi National Aviation University,
Amethi, Uttar Pradesh and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (GENERAL (RETD.)
V. K. SINGH): Sir, | lay on the Table —

l. A copy (in English and Hindi) of the Ministry of Civil Aviation, Notification No.
G.S.R. 192 (E) dated 20" March, 2020, publishing the Aircraft (Third Amendment
Rules), 2020, issued under Section 14A of the Aircraft Act, 1934, along with
Explanatory Note and Delay Statement.

[Placed in Library. See No. L.T.7151/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Rajiv Gandhi National Aviation
University, Amethi, Uttar Pradesh, for the year 2020-21 together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.

[Placed in Library. SeeNo. L.T.7432/17/22]
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Notification of the Ministry of Mines

G 1o § Yo" #@3it (3f ETFa IaNRd e RME) ¢ Heed, H W R Wi e
(T 31R T SIS, 1957 BT gRT 10 W@ BT IULURT (3) 3R (4) & IW_JDI
AT GRT 11 DI JULRT (4) 3R SULRT (5) &b TRl 3R WSl (ArT) 129, 2005
& I B DR DI ARHAT W HATIY, WK WBR H AF<h Afd 1. don
PRI SH gRT A1 YA BT S &1 F1aer < arell S<h JATATRIH &l &1RT 28 Bl
SUYRT (1) &b I W HATAT DI AT F. . B4, 860 (37) fawiap 16 fawiar,
2021 AT faeia Aeel faavor ot ya ufr (RSt o 2= ) 991 9ed R IE@d1 g

[Placed in Library. See No. L.T.7575/17/22]

Statement on Half Yearly Review of the trends in receipts and expenditure

for si=rera # wrog w3 (37t At <ie): AEIGY, § ISIfARiY STRGTRI 3R goie
geere AT, 2003 DI URT 7 B SULRT (1) b AN, fa<IT 99 2021-22 & 37d H
goIc & ey ¥ U] 3R A b1 UgRidl & A ariies Feler Aaell fqavor ol g
Tl (3RS q2T 2= /) |91 Ued UR @ gl

[Placed in Library. See No. L.T.7576/17/22]
Report and Accounts (2020-21) of ANIIDCO, Port Blair and related papers

[eH, oY iR A W wATT § o #3A (3ft W yar R gat) - w@iey, §
FrforRad o= 91 edt IR IEdT §:-

(1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:-

(a) Thirty-third Annual Report and Accounts of the Andaman and Nicobar
Islands Integrated Development Corporation Limited (ANIIDCO), Port
Blair, for the year 2020-21, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. SeeNo. L.T.7437/17/22]
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Statements showing action taken by Government on the various assurances, promises
and undertakings given during various Sessions

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following Statement showing action taken by Government on the various assurances,
promises and undertakings given during the Session shown against each:-

1. Statement No. XX Two Hundred and Fortieth, 2016

2. Statement No. XV Two Hundred and Forty Sixth, 2018
3. Statement No. IV Two Hundred and Fifty Fifth, 2021
4, Statement No. IV Two Hundred and Fifty Sixth, 2022

[Placed in Library. See No. L.T.7577/17/22]

Production Sharing Contract between the Government of India and various
oil companies

Ugifera 3iR wipfad {1 w3eg #§ Iog WA (oft TR et ) ¢ ARGy, H
frfeTRaa Uil @1 Ueh-Ueh Ui (SISl e fE=il o) AT yedl UR gl g - :

O] Production Sharing Contract between the Government of India and
Joshi Technologies International, Inc. (JTI) with respect to Contract
Area |dentified as Field Dholka.

(i) Production Sharing Contract between the Government of India and
Joshi Technologies International, Inc. (JTI) with respect to Contract
Area |dentified as Field Wavel.

(i)  Production Sharing Contract between the Government of India and
Hindustan QOil Exploration Company Limited (HOEC) with respect to
Contract Area |dentified as Field PY-1.

(iv)  Production Sharing Contract between the Government of India and
Hindustan Oil Exploration Company Limited (HOEC), Guijarat State
Petroleum Corporation Limited (GSPC) and Oil and Natural Gas
Corporation Limited (ONGC) with respect to Contract Area Identified
as Block CB-ON-7

(v) Production Sharing Contract between the Government of India and
Hindustan Oil Exploration Company Limited (HOEC), Oil India Limited
(OIL) and Indian Oil Corporation Limited (IOCL) with respect to
Contract Area Identified as Block AAP-ON-94/ (Dirok).



(vi)

(vi)

(viii)

()

)

(i)

(xii)

(xiii)

(xiv)

(xv)
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Production Sharing Contract between the Government of India and
Selan Exploration Technology Limited (SELAN) with respect to
Contract Area |dentified as Field Lohar.

Production Sharing Contract between the Government of India and
Selan Exploration Technology Limited (SELAN) with respect to
Contract Area |dentified as Field Bakrol.

Production Sharing Contract between the Government of India and
Selan Exploration Technology Limited (SELAN) with respect to
Contract Area Identified as Field Karjisan.

Production Sharing Contract between the Government of India and
Vedanta Limited (Cairn Oil & Gas) (Vedanta), Cairn Energy
Hydrocarbon Limited (CEHL) and Oil and Natural Gas Corporation
Limited (ONGC) with respect to Contract Area Identified as Block
RJ-ON-90/1.

Production Sharing Contract between the Government of India and
Vedanta Limited (Cairn Oil & Gas) (Vedanta), Oil and Natural Gas
Corporation Limited (ONGC), Videocon Petroleum Limited (VPL) and
Ravva Oil (Singapore) Pte Limited (ROS) with respect to Contract
Area ldentified as Field Ravva.

Production Sharing Contract between the Government of India and
Vedanta Limited (Cairn Oil & Gas) (Vedanta), Oil and Natural Gas
Corporation Limited (ONGC), and Tata Petrodyne Private Limited
(TPL) with respect to Contract Area Identified as Block CB-0OS-2.
Production Sharing Contract between the Government of India and
Oilmax Energy Private Limited (OILMAX) and Assam Company
(India) Limited (ACL) with respect to Contract Area Identified as Field
Amguiri.

Production Sharing Contract between the Government of India and
OILEX Ltd. (Oilex) and OILEX-NL Holding Limited (Oilex-NL) with
respect to Contract Area Identified as Field Cambay.

Production Sharing Contract between the Government of India and
Kiri Company Logistics Private Limited (Kiri Logistics) with respect to
Contract Area Identified as Field Bhandut.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC), Tata Petrodyne Private
Limited (TPL), Hardy Exploration & Production India (HEPI) with
respect to Contract Area Identified as Block CY-0S-90/1 (PY-3).



(xvi)

(xvii)

(xviii)

(xix)

()

(xxi)

(xxii)

(xxiit)

(xxiv)

(xxv)

(xxvi)

(xxvii)
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Production Sharing Contract between the Government of India and
GNRL Oil Gas Limited (GOGL) with respect to Contract Area
|dentified as Field Unawa.

Production Sharing Contract between the Government of India and
Essar Oil Gas Exploration Production Limited (EOGEPL) with respect
to Contract Area Identified as Block CB-ON-3.

Production Sharing Contract between the Government of India and
GNRL Oil Gas Limited (GOGL) with respect to Contract Area
|dentified as Field Allora.

Production Sharing Contract between the Government of India and
GNRL Oil Gas Limited (GOGL) with respect to Contract Area
|dentified as Field North Kathana.

Production Sharing Contract between the Government of India and
GNRL Oil Gas Limited (GOGL) with respect to Contract Area
|dentified as Field Dholasan.

Production Sharing Contract between the Government of India and
GNRL Oil Gas Limited (GOGL) and Gujarat State Petroleum
Corporation Limited (GSPC) with respect to Contract Area Identified
as Field Kanwara.

Production Sharing Contract between the Government of India and
Sun Petrochemicals Private Limited (SUNPETRO) with respect to
Contract Area Identified as Field Baola.

Production Sharing Contract between the Government of India and
Sun Petrochemicals Private Limited (SUNPETRO) with respect to
Contract Area Identified as Field Hazira.

Production Sharing Contract between the Government of India and
Sun Petrochemicals Private Limited (SUNPETRO) with respect to
Contract Area Identified as Field Modhera.

Production Sharing Contract between the Government of India and
Assam Company (India) Limited (ACL) with respect to Contract Area
Identified as Block AA-ON/7.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block AA-ONJ/2.

Production Sharing Contract between the Government of India and
Hardy Exploration & Production India(HEPI) and GAIL (India) Limited
(GAIL) with respect to Contract Area Identified as Block CY-0S/2.



(xxviii)

(xxix)

(xxx)

(xxxi)

(xxxii)

(xxxiii)

(xxxiv)

(xxxv)
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Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC), Adani Welspun
Exploration Limited (AWEL ) and Indian Oil Corporation Limited (IOCL)
with respect to Contract Area Identified as Block GK-OSN-2009/1.
Production Sharing Contract between the Government of India and
Vedanta Limited (Cairn Oil & Gas) (Vedanta) with respect to
Contract Area Identified as Block KG-OSN-2009/3.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block VN-ONN-2009/3.

Production Sharing Contract between the Government of India and
Geo Enpro Petroleum Limited (GeoEnpro), QOil India Limited (OIL),
Jubiliant Energy Kharsang Private Limited (JEKPL) and GeoPetro
Resources Company (GeoPetro) with respect to Contract Area
|dentified as Field Kharsang.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block CB-ONN-2001/1.

Production Sharing Contract between the Government of India and
Hindustan Qil Exploration Company Limited (HOEC) and Guijarat
State Petroleum Corporation Limited (GSPC) with respect to
Contract Area Identified as Field Asjol.

Production Sharing Contract between the Government of India and
Hindustan Oil Exploration Company Limited (HOEC), Gujarat State
Petroleum Corporation Limited (GSPC) and GNRL Oil Gas Limited
(GOGL) with respect to Contract Area Identified as Field North Balol.
Production Sharing Contract between the Government of India and
Focus Energy Limited (FEL), Iservices Investment Limited
(ISERVICES), Newbury Oil Company Limited (NEWBURY) and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block RJ-ON-6.

(xxxvi) Production Sharing Contract between the Government of India and

Gujarat State Petroleum Corporation Limited (GSPC), Geo Global
Resources Inc. (GGR) and Oil and Natural Gas Corporation Limited
(ONGC) with respect to Contract Area Identified as Block CB-ON-2.



(xxxvii)

(xxxviii)

(xxxix)

()

(xIi)

(xlii)

(xlii)

(xliv)

(xiv)
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Production Sharing Contract between the Government of India and
Gujarat State Petroleum Corporation Limited (GSPC) and GAIL
(India) Limited (GAIL) with respect to Contract Area Identified as
Block CB-ONN-2000/1.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block AA-ONN-2001/1.

Production Sharing Contract between the Government of India and Ol
and Natural Gas Corporation Limited (ONGC) and Indian Oil
Corporation Limited (IOCL) with respect to Contract Area Identified
as Block AA-ONN-2001/2.

Production Sharing Contract between the Government of India and
Gujarat State Petroleum Corporation Limited (GSPC), Oil and Natural
Gas Corporation Limited (ONGC) and Jubilant Oil Gas Private Limited
(JOGPL) with respect to Contract Area Identified as Block KG-OSN-
2001/3.

Production Sharing Contract between the Government of India and
Gujarat State Petroleum Corporation Limited (GSPC), Geo Global
Resources Inc. (GGR), Hindustan Petroleum Corporation Limited
(HPCL) and Jubilant Oil Gas Private Limited (JOGPL) with respect to
Contract Area Identified as Block CB-ONN-2002/3.

Production Sharing Contract between the Government of India and
Oil and Natural Gas Corporation Limited (ONGC) and Bharat Petro
Resources Limited (BPRL) with respect to Contract Area Identified as
Block CY-ONN-2002/2

Production Sharing Contract between the Government of India and
Sun Petrochemicals Private Limited (SUNPETRO) with respect to
Contract Area Identified as Block CB-ONN-2003/1.

Production Sharing Contract between the Government of India and
Oil and Natural Gas Corporation Limited (ONGC) and Vedanta
Limited (Cairn Oil Gas) (Vedanta) with respect to Contract Area
Identified as Block KG-ONN-2003/1

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block KG-OSN-2004/1.



(xivi)

(xlvii)

(xIviii)

(xlix)

®

(1

(lin)

(liii)

(liv)

(v)
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Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block GS-OSN-2004/1.

Production Sharing Contract between the Government of India and Oil
India Limited (OIL) and Geo Global Resources Inc. (GGR) with
respect to Contract Area Identified as Block KG-ONN-2004/1.
Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) and Gujarat State
Petroleum Corporation Limited (GSPC) with respect to Contract Area
Identified as Block CB-ONN-2004/1.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) and Gujarat State
Petroleum Corporation Limited (GSPC) with respect to Contract Area
Identified as Block CB-ONN-2004/2.

Production Sharing Contract between the Government of India and Ol
and Natural Gas Corporation Limited (ONGC) and Gujarat State
Petroleum Corporation Limited (GSPC) with respect to Contract Area
Identified as Block CB-ONN-2004/3.

Production Sharing Contract between the Government of India and Oil
India Limited (OIL) and Shiv-Vani Oil and Gas Exploration Services
Limited (SVOGL) with respect to Contract Area Identified as Block
MZ-ONN-2004/1.

Production Sharing Contract between the Government of India and
Oil and Natural Gas Corporation Limited (ONGC) and Bharat
Petroleum Resources Limited (BPRL) with respect to Contract Area
Identified as Block CY-ONN-2004/1.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) and Gujarat State
Petroleum Corporation Limited (GSPC) with respect to Contract Area
Identified as Block MB-OSN-2005/1.

Production Sharing Contract between the Government of India and
Adani Welspun Exploration Limited (AWEL) with respect to Contract
Area Identified as Block MB-OSN-2005/2.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) and Essar Oil Gas
Exploration Production Limited (EOGEPL) with respect to Contract
Area |dentified as Block MB-OSN-2005/3.



(Ivi)

(Ivii)

(Iviii)

(lix)

()

(Ixi)

(Ixii)

(Ixiii)

(Ixiv)
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Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) with respect to
Contract Area Identified as Block CB-ONN-2005/10.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC) and Oil India Limited
(OIL) with respect to Contract Area Identified as Block
WB-ONN-2005/4.

Production Sharing Contract between the Government of India and
Deep Energy Limited (DEL), Deep Industries Limited (DIL), Kanvel
Finance Limited (KFL) and Savla Enterprises Private Limited (SAVLA)
with respect to Contract Area Identified as Block SR-ONN-2005/1.
Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC), Oil India Limited (OIL)
and GAIL (India) Limited (GAIL) with respect to Contract Area
Identified as Block GK-OSN-2010/1.

Production Sharing Contract between the Government of India and
Bharat Petro Resources Limited (BPRL), Engineers India Limited
(EIL), BF Infrastructure Limited (BFIL), Monnet Ispat Energy Limited
(MIEL) and GAIL (India) Limited (GAIL) with respect to Contract
Area ldentified as Block CB-ONN-2010/8.

Production Sharing Contract between the Government of India and BF
Infrastructure Limited (BFIL), Bharat Petro Resources Limited
(BPRL), Engineers India Limited (EIL), Monnet Ispat Energy Limited
(MIEL) and GAIL (India) Limited (GAIL) with respect to Contract
Area ldentified as Block CB-ONN-2010/11.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC), Oil India Limited (OIL)
and GAIL (India) Limited (GAIL) with respect to Contract Area
Identified as Block AA-ONN-2010/2.

Production Sharing Contract between the Government of India and Oil
and Natural Gas Corporation Limited (ONGC), Oil India Limited (OIL)
and Bharat Petro Resources Limited (BPRL) with respect to Contract
Area ldentified as Block AA-ONN-2010/3.

Production Sharing Contract between the Government of India and
Deep Energy Limited, LLC (DEL) and KGN Oil Gas Private Limited
(KGNOGPL) with respect to Contract Area Identified as Block
CB-ONN2010/3.
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(Ixv)  Production Sharing Contract between the Government of India and
Frost International Limited (FROST), Panindia Consultants Private
Limited (PANINDIA) and FTA HSRP Solutions Private Limited (FTA)
with respect to Contract Area Identified as Block CB-ONN-2010/5.

(Ixvi)  Production Sharing Contract between the Government of India and
Focus Energy Limited (FEL) and BIRKBECK Investments Limited
(BIRKBECK) with respect to Contract Area Identified as Block RJ-
ONN-2010/2.

(Ixvii) Production Sharing Contract between the Government of India and
Deep Energy Limited, LLC (DEL), Deep Natural Resources Limited
(DNRL) and SAFAL WSB Energy Private Limited (SAFAL) with

respect to Contract Area Identified as Block VN-ONN-2010/2.
[Placed in Library. For (i) to (Ixvii), see No. L.T.7438/17/22]

I. Notifications of the Ministry of Housing and Urban Affairs
Il. Report and Accounts (2020-21) of DDA, New Delhi and related papers

AR 3R 9128t BRI G | Iy w3t (2h B1erd fhenR) : veiey, § f=faRad
T3 HHI TS UR T § i

I. (i) A copy (in English and Hindi) of the Ministry of Housing and Urban Affairs
Notification No. G.S.R. 385 (E), dated the 23 May, 2022, notifying the
predetermined rates of premium chargeable for different uses/locations for the years

2021-22 as mentioned therein, under Section 58 of the Delhi Development Act, 1957.
[Placed in Library. SeeNo. L.T.7578/17/22]

(i) A copy (in English and Hindi) of the Ministry of Housing and Urban Affairs
Notification No. S.0. 3184 (E), dated the 14" July, 2022, amending the principal
Notification No. S.0. 2666 dated the 20™ November, 2017, by substituting certain
entries, as mentioned therein, issued under sub-section (3) of Section 41 of the Real

Estate (Regulation and Development) Act, 2016.
[Placed in Library. See No. L.T.7439/17/22]

II.(1) A copy each (in English and Hindi) of the following papers, under Section
26 and sub-section (4) of Section 25 of the Delhi Development Act, 1957 :-

(a) Annual Report of the Delhi Development Authority (DDA), New Delhi,
for the year 2020-21.
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(b) Annual Accounts of the Delhi Development Authority (DDA), New Delhi,
for the year 2020-21, and the Audit Report thereon.
(c) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. L.T.7440/17/22]

Report and Accounts (2020-21) of JIM&WS, Pahalgam, Jammu and Kashmir and
related papers

e G931 § o Hai (3 3ro1a W) : "eIey, § f=faiRad o=l @) vh-us ufd
(ST T 3=l #) |qWT e ol WR @l g i

(a) Annual Report and Accounts of the Jawahar Institute of
Mountaineering and Winter Sports, (JIM&WS), Pahalgam, Jammu
and Kashmir, for the year 2020-21, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T.7461/17/22]

I.  Notifications of the Ministry of Health and Family Welfare
Il. Reports and Accounts (2019-20 and 2020-21) of various Institute, Commission
and Society and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(DR. BHARATI PRAVIN PAWAR) : Sir, | lay on the Table—

l. (i) A copy (in English and Hindi) of the Ministry of Health and Family Welfare
Notification No. G.S.R. 419 (E), dated the 7" June, 2022, publishing the Assisted
Reproductive Technology (Regulation) Rules, 2022, under Section 44 of the Assisted

Reproductive Technology (Regulation) Act, 2021.
[Placed in Library. SeeNo. L.T.7452/17/22]

(i) A copy (in English and Hindi) of the Ministry of Health and Family Welfare
Notification No. G.S.R. 460 (E), dated the 21*" June, 2022, publishing the Surrogacy

(Regulation) Rules, 2022, under Section 52 of the Surrogacy (Regulation) Act, 2021.
[Placed in Library. SeeNo. L.T.7579/17/22]

11
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(i) A copy each (in English and Hindi) of the following Notification of the
Ministry of Health and Family Welfare (Department of Health and Family Welfare),
under Section 44 of the Assisted Reproductive Technology (Regulation) Act, 2021 and
Section 52 of the Surrogacy (Regulation) Act, 2021:-

(1) G.S.R. 453 (E), dated the 16" June, 2022, publishing the National
Assisted Reproductive Technology and Surrogacy Board (Appointment

of Expert Members by Nominating) Rules, 2022.
[Placed in Library. See No. L.T.7451/17/22]

(2) G.S.R. 457 (E), dated the 17" June, 2022, publishing the State Assisted
Reproductive Technology and Surrogacy Board (Appointment of Expert

Members) Rules, 2022.
[Placed in Library. SeeNo. L.T.7453/17/22]

(iv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and Family Welfare, under Section 58 of the National Medical
Commission Act, 2019:-

(1) G.S.R. 475 (E), dated the 24" June, 2022, publishing the National
Medical Commission, Autonomous Boards (Manner of Appointment of
Fourth Member and the Salary, Allowances and Terms and Conditions of
Service, and Declaration of Assets, Professional and Commercial
Engagements of President and Members) (Amendment) Rules, 2022.

(2) G.S.R. 476 (E), dated the 24" June, 2022, publishing the National
Medical Commission (Manner of Appointment and Nomination of
Members, their Salary, Allowances and Terms and Conditions of
Service, and Declaration of Assets, Professional and Commercial

Engagements) (Amendment) Rules, 2022.
[Placed in Library. See No. L.T.7450/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report of the National Institute of Health and Family Welfare
(NIHFW), New Delhi, for the year 2020-21.

(b) Annual Accounts of the National Institute of Health and Family
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Welfare (NIHFW), New Delhi, for the year 2020-21, and the Audit
Report thereon.

(c) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers

mentioned at (a) and (b) above.
[Placed in Library. SeeNo. L.T.7580/17/22]

(a) Annual Report and Accounts of the National Medical Commission,
for the year 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Commission.

(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T.7581/17/22]

(a) Annual Report of the Indian Red Cross Society, New Delhi, for the
year 2019-20.

(b) Annual Accounts of the Indian Red Cross Society, New Delhi, for the
year 2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above Society.

(d) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T.7582/17/22]

Notifications of the Ministry of AYUSH

THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA
MAHENDRABHAI): Sir, I lay on the Table, under Section 29 of the Institute of Teaching
and Research in Ayurveda Act, 2020, a copy each (in English and Hindi) of the
following Notifications of the Ministry of AYUSH, along with Delay Statements:-

(1) G.S.R. 387 (E), dated the 3" June, 2021, publishing the Institute of Teaching

and Research in Ayurveda Rules, 2021.
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(2) No. L-12015/18/2021-AS, dated the 12" January, 2022, publishing the

Institute of Teaching and Research in Ayurveda Regulations, 2021.
[Placed in Library. See No. L.T.7583/17/22]

Reports of CAG of India

faa w5rera & wog w3t (3h dahet dited) - wEIGY, § AfdgE & orgeeT 151 &
Ge (1) & 3 FfTRaT gfcraei &1 Ueh-Udh Ui (Ui a1 fawl §) G491 9ed
TR IGATE -

(i) Report of the Comptroller and Auditor General of India on Conservation of
Coastal Ecosystems - Union Government - Ministry of Environment, Forests

& Climate Change - Report No. 4 of 2022 (Performance Audit);
[Placed in Library. SeeNo. L.T.7584/17/22]

(i) Finance Accounts (Volume-l), Finance Accounts (Volume-Il) and
Appropriation Accounts for the year 2020-21 in respect of the Government of

Union territory of Jammu and Kashmir;
[Placed in Library. See No. L.T.7585/17/22]

(i) Report of the Comptroller and Auditor General of India - Follow-up on the
Performance Audit of Preservation and Conservation of Monuments and
Antiquities - Union Government (Civil) - Ministry of Culture - Report No. 10

of 2022 (Performance Audit);
[Placed in Library. SeeNo. L.T.7586/17/22]

(iv) Report of the Comptroller and Auditor General of India for the year ended
March 2021 - Union Government - Department of Revenue (Indirect Taxes-

Goods and Services Tax) - Report No. 5 of 2022;
[Placed in Library. See No. L.T.7587/17/22]

(v) Report of the Comptroller and Auditor General of India for the year ended
March 2021 - Performance Audit on Assessment of Assessees of Gems and
Jewellery Sector - Union Government - Department of Revenue - Direct

Taxes - Report No. 6 of 2022;
[Placed in Library. SeeNo. L.T.7588/17/22]



[ 8 August, 2022 ]

(vi) Audit Report of the Comptroller and Auditor General of India on the Union
Territory Finances for the year ended 31 March, 2021 - Government of Union

territory of Jammu and Kashmir - Report  No. 2 of the year 2022;
[Placed in Library. SeeNo. L.T.7589/17/22]

(vii) Report of the Comptroller and Auditor General of India - Performance Audit
on Exemptions to Charitable Trusts and Institutions - Union Government -

Department of Revenue - Direct Taxes - Report No. 12 of 2022;
[Placed in Library. See No. L.T.7590/17/22]

(viii) Report of the Comptroller and Auditor General of India for the year ended 31
March, 2021 - Union Government - Finance and Communication - Report

No. 15 of 2022 (Compliance Audit);
[Placed in Library. See No. L.T.7591/17/22]

(ix) Report of the Comptroller and Auditor General of India for the year ended
March 2020 - Waste Management in Indian Railways - Union Government

(Railways) - Performance Audit - Report No. 16 of 2022;
[Placed in Library. See No. L.T.7592/17/22]

(x) Report of the Comptroller and Auditor General of India on Performance Audit
of Procurement and Supply of Drugs in CGHS - Union Government (Civil) -
Ministry of Health and Family Welfare - Report No. 17 of 2022 (Performance
Audit); and

[Placed in Library. SeeNo. L.T.7593/17/22]

(xi) Report of the Comptroller and Auditor General of India on Compliance of the
Fiscal Responsibility and Budget Management Act, 2003 for the year ended
March 2020 - Union Government - Department of Economic Affairs (Ministry

of Finance) - Report No. 18 of 2022.
[Placed in Library. SeeNo. L.T.7594/17/22]

REPORTS OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

SHRI SUSHIL KUMAR MODI (Bihar): Sir, | present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on
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Personnel, Public Grievances, Law and Justice:—

®

118" Report on "Review of Guardianship and Adoption Laws" ; and

(i) 119" Report of the "Action taken on One Hundred Eleventh Report of the

Committee on '"Strengthening of grievance redressal mechanism of
Government of India"".

REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT

MS. DOLA SEN (West Bengal): Sir, | lay on the Table, a copy (in English and Hindi)
of the Eighth Report of the Joint Committee on Offices of Profit.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON CHEMICALS AND FERTILIZERS

1. A 91 (STR YR : HaIed, H fayrT Jefid 19 iR Sdved ddeft 9oy
FRATT (2021-22) & TR Ufcrde=ii &1 Ueb-Ush Uiy (IS dom &=l §) |7

Jeol R G § -

®

(i)

(i)

Thirty-fifth Report on Action Taken by the Government on the
observations/recommendations contained in its Thirty-first Report
(Seventeenth Lok Sabha) on 'Availability of Medicines & Medical devices
for COVID Management” of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals);

Thirty-sixth Report on Action Taken by the Government on the
observations/recommendations contained in its Thirty-second Report
(Seventeenth Lok Sabha) on 'Demands for Grants 2022-23" of the
Ministry of Chemicals and Fertilizers (Department of Fertilizers);

Thirty-seventh Report on Action Taken by the Government on the
observations/recommendations contained in its Thirty-third Report
(Seventeenth Lok Sabha) on 'Demands for Grants 2022-23"' of the
Ministry of Chemicals and Fertilizers (Department of Chemicals and
Petrochemicals); and
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(iv) Thirty-eighth Report on Action Taken by the Government on the
observations/recommendations contained in its Thirty-fourth Report
(Seventeenth Lok Sabha) on 'Demands for Grants 2022-23" of the
Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

3t IMATS TSNS AIGRAT ([ORI) : ABIGd, H AU a8 ugiferad sk
Ui 19 et daeiy Rl Jffy & FreEfoiad gfddedl o ge-ge ik
(3USit ot fewat #) |l Ue el IR XEaT g -

(i) Fourteenth Report on Action Taken by the Government on the
recommendations contained in its Tenth Report (Seventeenth Lok
Sabha) on 'Demands for Grants (2022-23)" of Ministry of Petroleum

and Natural Gas; and

(i) Fifteenth Report on Action Taken by the Government on the
recommendations contained in its Eleventh Report (Seventeenth Lok
Sabha) on 'National Gas Grid including PNG & CNG'.

REPORT OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI BHUBANESWAR KALITA (Assam): Sir, | lay on the Table, a copy (in English
and Hindi) of the Fifty-third Report on 'Excesses over Voted Grants and Charged
Appropriations (2019-20)" of the Public Accounts Committee (2022-23).

17
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STATEMENTS BY MINISTERS

Status of implementation of the recommendations contained in the Nineteenth Report

of Department-Related Parliamentary Standing Committee on Coal, Mines and Steel

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, | lay a Statement regarding
Status of implementation of the recommendations contained in the Nineteenth Report
of the Department-related Parliamentary Standing Committee on Coal, Mines and
Steel on "Coal Conservation and Development of Infrastructure for Transportation of

Coal across the Country" pertaining to the Ministry of Coal.

Status of implementation of the recommendations contained in the One Hundred and
Twenty-sixth, One Hundred Thirty-third, One Hundred and Twenty-seventh and One
Hundred and Thirty-second Reports of the Department-related Parliamentary

Standing Committee on Health and Family Welfare

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, | lay a
Statement regarding Status of implementation of the recommendations contained in
the One Hundred and Twenty-sixth and One Hundred Thirty-third Reports and One
Hundred and Twenty-seventh and One Hundred and Thirty-second Reports of the
Department-related Parliamentary Standing Committee on Health and Family Welfare
on Demands for Grants (2021-22) pertaining to the Departments of Health and Family
Welfare and Health Research respectively of the Ministry of Health and Family

Welfare.

Status of implementation of the recommendations contained in the Sixteenth Report

of the Department-related Parliamentary Standing Committee on Water Resources
SISeIh WA W NS HAl; 91 @i YNWhNUl gl A H NS

3t (o1t yecte fig ued) : wWEISy, § UySTdl SR weadl [T, STererth HaTed
DI ST A (2022-23) & Ay H [GHNT HeAT STl AaTE Gaehl Hqd Wiy
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AT & Alergd gfded | sfafaee MwIRe & ewriaad of Rafd & d9g 4 a

I<hed [T Yol IR X<l &l

Status of implementation of the recommendations contained in the Fortieth report of

the Department-related Standing Committee on Finance

fora w=rmera § o WA (sft debet TileRY) ¢ wRIRy, # anfdre e, @, faxi Jar,
dih ¥ 3R a2 3R s aRAURT gage fqum, fo<T @31 & gar Jim
(2022-23) & Hag H fIHM H&fd faa ddel dady wRil | & areld
e ¥ siqfase RIwTREN & SR 31 AT & Fd9 H U ahed F9T Ied IR
NCRIK

Status of implementation of the recommendations contained in the Three Hundred
and Tenth & Three-Hundred and Fifteenth Reports of the Department-related
Parliamentary Standing Committee on Industry

qeu, oY 3R Aew ITd HATeT 6 I WA (3 wrg v R ) ;- weiey, |
FrforRae & Ha | aehed W9l Yol R IGT g -

(i) Status of implementation of recommendations contained in the Three
Hundred and Tenth Report of the Department-related Parliamentary
Standing Committee on Industry on Demands for Grants (2021-22)
pertaining to the Ministry of Micro, Small and Medium Enterprises.

(i) Status of implementation of recommendations contained in the Three
Hundred and Fifteenth Report of the Department-related Parliamentary
Standing Committee on Industry on Demands for Grants (2022-23)
pertaining to the Ministry of Micro, Small and Medium Enterprises.

Status of implementation of the recommendations contained in the One Hundred and
Twenty eighth and One Hundred and Thirty first Reports of Department-related
Parliamentary Standing Committee on Health and Family Welfare

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT; AND THE MINISTER OF STATE IN THE MINISTRY OF
AYUSH (DR. MUNJAPARA MAHENDRABHAI): Sir, | lay a Statement regarding

19
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Status of implementation of the recommendations contained in the One Hundred and
Twenty-eighth Report and One Hundred and Thirty-first Report of the Department-
related Parliamentary Standing Committee on Health and Family Welfare on Demands
for Grants (2021-22) (Demand No. 4) pertaining to the Ministry of Ayush.

MOTION FOR ELECTION TO THE GOVERNING COUNCIL OF NORTH-EASTERN
INDIRA GANDHI REGIONAL INSTITUTE OF HEALTH AND MEDICAL
SCIENCES, SHILLONG

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, | move the
following Motion:—

"That in pursuance of clause (27) of sub-rule (b) of Rule 3, read with sub-rule
(a) of Rule 4 of the Rules of the North-Eastern Indira Gandhi Regional Institute
of Health and Medical Sciences, Shillong, this House do proceed to elect, in
the manner as directed by the Chairman, one Member from amongst the
Members of the House, to be a member of the Governing Council of the North-
Eastern Indira Gandhi Regional Institute of Health and Medical Sciences,
Shillong."

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COUNCIL ESTABLISHED UNDER SECTION 30
A(1) OF THE NATIONAL INSTITUTE OF PHARMACEUTICAL EDUCATION AND
RESEARCH (AMENDMENT) ACT, 2021

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (DR. MANSUKH MANDAVIYA): Sir, | move the
following Motion:—

"That in pursuance of clause (j) of sub-section (2) of Section 30A read with sub-
section (1) of Section 30B of the National Institute of Pharmaceutical
Education and Research (Amendment) Act, 2021, this House do proceed to
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elect, in the manner as directed by the Chairman, one Member from amongst
the Members of the House to be a member of the Council of the Institutes."

The question was put and the motion was adopted.

DISPENSING WITH ZERO HOUR AND QUESTION HOUR

MR. CHAIRMAN: As it was announced by the Deputy Chairman earlier, there will not
be Question Hour or any other issues except the Special Mentions which will be taken
up after the scheduled Business of the House is concluded.

Farewell to the Chairman, Rajya Sabha; hon. Prime Minister.

FAREWELL TO THE CHAIRMAN

ger #3At (37t TR HIG)) : MR U ST, 3771 89 |9 39 9eH & JHIRT iR
S b IURTEUN, ISR &t UH. dhT AT Sl bl STh BRIBIA DI FANT TR
I72 UgaIG o1 & oY SUFRI §U &1 I8 59 Ha+ & [y 9gd &1 HIgd udl &l |ad
& fora & Yfreae uer sast IR SufRAfT & 99 g1 €, R ot emia ar
3T P& X2 8, ' have retired from politics, but not tired of public life." THIIT 39
S Pl Agcd S DI 3MMTd! RTRIGRY Wel &1 g1 81 I8 81, Afdh S rgal &1
AT AT | Fard BTl db a2 DI ATl I3 89 S 3 Fraoli-dh Siidd &
STttt w1 i frerar <=l

3SR FHYNT HEIG Y, 3TSITGT &b 3T Halcdd H 3ITST I G2 37U+ 3Tl 25
auTf B T T Y6 B I8 8, 99 2 BT -Igcd |l U I8 A Uh ¢ 7T & 811 4 g
g9 99 STd & fb 39 9R 89 U UAT 15 W |1 X2 8, o9 99 & IIeufd,
SIRTSE U, TR, HGT= #3i1, T4 & §d d AN 5, S ATS1G Wk H U1 §Y © 3R |
& | Igd &1 AR BYF F 317 &1 § FHSIAT § SHPI 3TU1 U Aidhfidh A
g, 1 H I & Y I BT (S Taiid Al 2|

3R |HIYRT HEIGY, 319 A1 S2 & Udb U IURTSCUIT &, T 3791l 41
AT 3 SR Jaralt & foTg & fham 81 M= |a # I S92l JaT |ida! &l 3F
JSTT 3R I8 AIATE [Tl MY TR Jarsii & A1 Hare & forg IFAafaeTst iR
ST TNAR ST /8 81 75 Ule! & A1 3MTUh] Ydh [FRaR beiae 91 gail g,
3R JaTall B 3MaeT ARG A1 e & 3R ga1 Wt 4 e & ol ghen I
Vg Bl S 9 SR H D! ATBOIT W) g Xel 2l o gardn T e arsd-
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UsiTSe & WY H A TG & I8 Sl {9 fSQ, T4 HYIg-HRIg 25 Hlcrerd garsii
& I H G| I8 I AU MY H U 98 I d1d 2

3exofiy FuTufey Feley, fthTd U | #R7 I8 |9y 38T © f 84 93 e
 ATYDT T -37T YRTH13H H @ 51 3MID! 95 ART YTy Gt o <&, R
TSI 3MMID A1 HY A HT A B BRI HA BT W FHRY el g1 et sriedl &
Y H AMIDT JATRS Tiegdl 81, U fIeId & wY H ATIHT BTG &1, Fi¥e &
FY H Fed | YD AfhIdr B, YRAI ST UIST & 31ede] & w9 § MBI
ARTSTd BT MR ST Bl 91 &, i T3] & WU H YD W, TATAR
BT JATYD] T 3R IT UT FHdg &1, I F o2 & Y 98d IUBRS B ol
SRTCYRT 3R FeT & FUIfT & w9 | ! TRAT AR Myd! a1, F Myt
3TSIT-37el T FTHGIRAT # 93 o A &1 B §U <@ 21 3 &t 1 fosit i) v
1 ISl TE1 AT, B BTH H ATY T U101 Geh] DT TITH (AT 51 JATIDT SToT, 3TqDb]
T &9 A A FARAR <t 81§ 39 989 & 9IRU TAd 1Y ivTg 3R <391 & &%
AT H HEAT AT e T HATST, 2 IR SAlbei o b IR 4 qud $ ARG Tl
gl ‘forafr, @fr AfSw', 'ewefdcy, wgfeica, AT iR 'RufacT,
Siepeifaer’, ST fhdrd 3 IR H 980 $© Idldl ol 3MID U ATHT THAN Jarail bl
Mg BT 3R A Dl AU BT

xRy SIRTCUfT q8Iey, Mud! fhamEl &1 57 §9 saferv fear, wife
I TS | YD I8 Ieg UfaHT STl &, T foTT 319 ST ST 81 319 I+
ATSTY - e AreTd Bl & iR {49 Jrg=d A1 81 &, I S 918 $8 AR He
Pl SR 8l A8l I8 Skl Your each word is heard, preferred, revered and never
countered. P DIg T I BT dTdd P wY H AR FEordl 9 39 Gl & forw
ST 1Y, 3R S izl A FRAfTIT @1 {2 1 Aie+ o1 @l vd, Faq H A
o ATH D1 H 99T < gl

AT, 89 ST I BBl &, 98 Hecaqul dl BIdT1 81 &, offh o9 aidh | Hadl
g, S9! Tefid SureT gl 21 bl Y Warg &) Ahadt 1 39T I8! © fh ST
TERT SHFE B, AN S I WG 3R 91 ff BE, B IR F AT A & forg woreR
811 IfIRE DI ST HeAT | JHAT Sf DI S&IT, 39 91 A, F&T H Wl 3R e & 8%
Mt <97 & Gt o well-wifq aRfera 81 smusst sifraufth &1 sigTst fa+T 9916 ®
ST &1 Joils Wl 81 31Ut aral | TexTs W) Bidl & 3R TifiRar ¥ g1 21 amof 7 fae
1 E1a1 3R I I 81T &8, warmth 9} Bl ® iR fawrsd Y EIeil 81 31T |arg &1
YT U Bl foh] 91 o /3 1 P ST & IR G H AR 9l 1 2

3RO AT HBIG Y, 3ATY G101 § BT TSI DR §Y YT IS cTeh
HHR I (BT AT 99 AN FHad o 76 R [aRgRT 9 o110 I3 9, 91 3R 39
g1t &1 e Afasy # a1 <féror & $rs A FoR 781 17T &, ffdhe 319 Ud A=
ferenedl SRiedl | I YR BB, AR FIET R F 31 g S9 UIST & IS
31egel & Y UG WX YEd, I8 MB!I U S (TR, STl iR & &
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i FHYT 9T BT Uil 21 3R SR YT <97 & {oTT WTaH1Y 8, 91 g & ol 8J,
qTTs fafqerdr e 81, o 991 3iR &5 &R forg ot ff <laR 981 994 €, I8
3+ Rig T 2

3ITERUNY AHTUNT HBIG Y, U] Hel Gdb d1d a5 Al Bl ATa B AR o1 Al
feTy U | e Bl HT FHAN AT 2 1% 3777 AIGHIST BT AIhx 98 8 <4l 78 8, 99
3UE! T T, olfhT d1d DI He Bl ATYH] TSl I TST GaRd &, 519 37T HEd ©
dRE BI 81 VT WTeTT g2 Bl TERTs W & a18% 317l 81 21 dobar Si Bl Hispad o
e B BrIare! & IR 8% RO 9197 B fafdre seffad < 18 81 8w de+ §
G AR AT BT 1T 9 & foy & fhanl we # g9 |l 22 Uees
ofdulsT H Bls Wl AT e dIdd Jdhdl B, ST S| 9+ fhaTl 3!
g9, Mg a1 T Y e & folv U TIss & W9 H SHIT-BHIT B BRI
I L IR e TP | AT B 7ATET H Brg ff 19 I gt 1 A e
Al &, §AD [olY AT UROMYST g+ 21

3R AU HBlgd, SMMUd! e &Hdl, 3Ud IIRATAT 7 39 FGH Bl
gfagdr 3R msfaefdc! @ 93 Sars <1 81 3MUd BRI & aul § o7 FHT B
Trefaefadl 70 TR¥C 91 81 9ad H Il &f SURITT 981 1 59 SRE HRId-HRId
177 191 U §Y AT S WR =41Y 8, Sl 37U 379H Yeb DHICTHAN &l 3Ib ANTGLH A
U fha &1 B a4 &, ST JAYTdh WIRA DI AhedT bl AIBR PR I8 ol I
foras € 0O fAoly oy €, S 3TIR 8199 &) 31uds ST & v Ire fhar e
AfTaTe & HE | AR e TR aF & forw Y smue v wfife &1 e
fpan st dRE TS |HT FiETerd $ GIIRI HRAT, SABHEA Callsi Bl
FQIAT ST, YIRS B b oY $-3i1h RECH 1 A1 BT, 3Ub U fdhd- &
BT &, R SIRT Iz I &) T At Sars el 21 smexoiy gymafy a8y,
AR T8 IARA § Bl T 8-

" 1 /HT 9 T 9 9g e,
g1 1 d U 7 gaf=T gH|”

3Fie] 7T 1 | el oll¥ 8Id &, 981 GHT 81| & 3R 3JHdl AT a8l &, Sl
¥, AT Dol Bl ARG S| ATYh ANIGEI H 15T FHT 1 §9 ATD] bl G 0ra<il A
ORT fRaT §1 39 AT Al bl e 91 < 2 3R 978 319+ 1wl ol o4 Hl ot
9 3R IR ®l &9 H T@d gY WK 4 Sied W 91 9 fawarg g & fosiy
AR 1 3Nk [Hl Hl 2reg 1 Bl 37T T8 foraTl I Yoil 99 UaT 8l §, Sofd
I STa= | 31T 39 3SR ATFD] BT Il B B

YT BHOM 39 910 WR 9 A1 foh d9g § a9 U W1 & 91 9a9 Bl
3T & aRTER BIdT &l H 3T 9 AFDI H lldhas dI IRIGIAT Bl ST gl
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Uge T8 TS AT AT 3 3R |e # =i & SR ORI 8 oW Of Briare! &l
IR B a1 ST 8, <ifdh 3+ HaT1e, g+ d IR G993 & SIRY 9 Rt 9 3l
Tarferd fpar, afew SO Wefaed Wt §9R=ITI e & HRIARE! & SR 9 AWl &
a1 4 THRIG B aRFRATT UaT Bich o, T YA IR-TR G- DI Hefar o1- "Let
the Government propose, let the Opposition oppose, let the House dispose.” 9
S DI O Fa I I fAgge] U= Feed wu 3 Fedid A1 AT B ARBR 2
I8 AeT I U PR DT 8, RoTae B Fohdl 8 T /S PR bl 2, U] S0
R~ B, IS B Bl IRBAT BIR dAlbd | T8l &l

3Mexvii FHRT Heled, TAR] THH FEANTIl 3R JFedfidl & qrao(e AT
3! faeTs o7 & folv es & a4l eI U A1 SURRIA 81 T8! 8AR Alha o B
GERT 81 I8 AP [Ty 59 H&H & G BT I&18RYT 2l H MM el § b
3P BT, ATk JTHT AT FHT RN Bl SRR U0 <371 (9 fARTe d¥id o
3 e IA™ & v U Hes wrifid fhd &, ST 311 59 Ue UR 3IRIIS 814 aTell
DI URT B S| ST RTINS BT 5, 5T FHT SHDT SFTAN BRI, T2
& 9T YT STIEQE! & AR BRI B, S (I & G1el 3fUh! QR Fa bl
TRE H, A TG ¥ 3D -3TD YHABMATS Sl g AR AT 397 & oY ST o 4l
T 2, $9 Aa & oy STl 38 4l {61 2, 39S foly A dR% d H0T WIhR B
T H 39T g=dTs Bl gl Igd-9gd YHBHEA|

it spTafcl : g=aare, gare HAT S ST AfeHdTo WRAT S, ofle” 31t i araifsrer|

fraer & =am (sht wfgrepTola @A) : A UM ST, g1 ATST-91 dice ghac &I
DI gofg | AL ITaTSl A goia el 7, el fd ursd MfeeR 7 sroel |t 9rd
3MIh AT XGT | U1 9 81T © b S gl a<hl 919 BRd ®, 9 IRI 919 91t < ©,
9% Ried 159 I Ufth § S gl ST 8, S9! ST W ferdr g, S 91g §
ST ©, S9d! ST el Hedr 8, U a)g | S 9<hT 915 ¥ 91d ded @, d ATl
SER-FUR Bl 1 gleTd 81 MU 30-40 ATl I S U8 8, S9P MYUR WX F 39
A dg d1d @] AT gl 39 SRS Ashgl 4T, dhled o, i diordt &
Usitee Wt 9, fh I8 BART WY & & MY 9 IR Heicd I 19 FHT J=R G
P ATV

YT S, faamRT & 59 e, 5T 49T & IIRAT & w9 H IH! fagTs &
Hip R H Fg 91 @1 A8l g1 I GHI, WRATC 8199 81 & HRU GHaY
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319 I Y id RTSTHIITD Sita H U D YADBIY [FHIS | 3T 1978 H 1985 & &1
S IR 37781 U el faeT 91 & 9awy 41 38 B

JUIT ABR P SR 2008 W 2014 b 9 AT LIST HHST B9 b IRAT Al
| ¥ Y] IRy w4 I8 AT AT 18 g, MY Yeid dl 781 &, Jdifd A9 Igd
Y anfched forad 81 T8 & IR 319 R AR} &l Wi S1evTd €1 89 iR 4 fhedt 9
o<t fo 92 Ued 81 ¥8d 81 3Mfedhd 371 51 Bl oIhx 8H Heicd & AN+ S 3T
31U Bl I I8 9 a7 A URST 2 3R SHD! TASIY TRBR H THRT AT B, AT fmat
7 fordll IRE ¥, BENEIE, diicd URAT Bl YT 31 & o7y, w1y & & forg 29 34
3Mfcaer 371 S H FBT IHSHT BT AT &, T 3T WS BHC! P FIHA B &
A SEDH] BRA WIeR fhar g8f d& & <9 981 w e 781 o1, dl 89 @
FHACH HIT H PR, Sl 9Ih HRER o, ITH1 4T a1 B, J491 7 98 IR 34
3ffchd 371 ST & e 3 T DIl ATYT IHD! WIBR [HAT 3R 98 FieHT & HY H
9 Ae 3R I & H 3T 59 YHR I YUY TRBR - 59 o7 S araT {2,
BT I TN 59 forq H SraenT Wi g=are H-aT g1 S @ 31261 B B &,
3R S TG &l H¥dl, Al 3BT T8l oTdl &l MY &H Ig 9gd 91 B A Dl
fEwya <1 3R U1 fhanl ST 15T G491 H 18 3R, 2017 D1 FHURT b WU H U
Y WIYUT H 6Bl AT fob 31 AHT b QAT Y&l Bl Ada=T13ll, s, 34 & DRI,
ORI STEBRI, WG 3R PO TART UR STb! BATLT DI SAFDHRT 5 AT 370
TR TR T {1 1Y Ps d)E & daardi &I BRI & forv Afthy 38 3R oo+ 549
a1 1 GRdT At o1 fob A I I H 37UR B9 I & ToTQ e RISy <A1y a1t
MY ¥ TIRE A, A Afeell RET0T fdet IR FEAfd a9 & HIA-1F By gax
a9 GAP Pell o1 HRIAT 2 6 TRBR Ig 4, FORT 3119 37eRT BledR 1 1T T,
I QRT BN 9 § oAb G491 | fauer bl RUsic B 81 o1, 79 377 e [,
3T AT HHGII DI H31 &1 gD dTa, ST 31T 2017 H 5T FH &b TARAT g, I
ot 2022 ¥ <11 fueT &b wU H SATST BT ST g3l &1 9%7eh, 19F [T H 37 b d1a 84
Gl 3TIT-3Tel faRYRT & AT 1 U] feATArST AT B Fdhll &, W
SFSATATST & R H MY FID! ATHHA 2, § I W =4l 8] A1 18l gl I8
wHIiae © fob ad AT P Rierad 1 81 Al 8, offdhd d Rk 59 a<h 8!
BN T, FAIMD I g1 DISATSAT 3 HI U e AT 2, o IR H I8 gu 1
37T R0 19T B, ST forg # s1rae! ewgare <a1 g1 I8! H S 91di $I IS el
el gl H S TS H 7Y 91 I ABAT § i

"SI TATIT B Pl 18967 ST,

HIN GREIR] GVE P17 3l =Te,
TR AT T8 I BRI 5T &,

TR 915 I8 7199 957 aargi”
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ifT § I 91a Safo &8 W81 € {6 i 99 dRE & IRR H B BT Wl 3R |9
dRE P AR § B fhar o fob ord) I8t R g #2t S 5 9 Bal, 3fad |xefor
H T FHT & 319 Tb 14 Pl [ U MU ARG AW, 2018 H THUTS & fofy
3ITeTg AN S DI GIIe IUAL BRI | U AL B 1Sl ! Dl F4l
22 HIISY H ASRAT DI dIe BT AT (&1, FNTAY By FiFQl bl YT A1 A1 H
qrer | Fgferad s U A1 &<l el & Fidal Bl fewal § aie & fofg gRd
fopar ok 9= Urcanfed WY fopam amg Ry ff T & 7, a-T8Td & AN Bl 91
TSI I2| 31T 31Sel St B IRBR F Y07 fJpr w30 2, @ 3moe 'wems 7= I
Aed AT Yo Bl 2| TART JUN IRBHR 1 34 3R 9811, Fifh I8 7Id a1eii b
o 9ga WracHs Al |9 1987 3 I Sil 1 BT AT b 57 FH 4 X2 191 ST
DI ST qRY TET BIAT 3MTT HIIRITSAT 8, ST §9h A 3iR A&, S| 94 gy o
31T 5P Fag |l g1 3R A& W) g 3fR el SNl BT SN HeT AT, T8 A GRT
CRRtRIl

JUTIFT ST, 3MUY Hs IR I d1d Hal § (& Ufeetd os® § o=l 9 H4
RerR 811 ®, 71 <1< 81 &, S 91d 9= #5315 7 9t 819w wi9or § wal 81 w4
3men g b oy ufeetds ome® | Rerr ff 781 81 3R eras Y 781 8191, 319 BT
DR VS| 3T QT B TN I FI BiRSSYLel UIe | a1 8IF & arg 41
ARTR®T & §1 3R AlhIdT A BTH BRI 9T 39 <9 6 Albad, FHdT, FHAT Ud
AfaeT & Hifeld dedi U JaT-Ulg! Bl ANIGEI B el

MYt fIgTs & |l IR MR 79 H P ([JIR M &1 BRI he & SR 0l
I HTHT AT BB B8 A BT T foham| e sNSiHe &l g8 17 3R
TIS] B BIfds WeThicl & ad A fIe™ o1 B W) BT Tl I8 IR Th 99 TN
T I 1 HEWI bl [TSTAT 7T, 98¢ A Fawil Dl SUR i § {311 T, TE Al
BT ATh FIT § fISrIT 1, Afhe 3= 39+ 1| T8 Brsl 3R hifds fiRkas &
31T 31T HTH B | MY T 2018 H Hoxd B AHIETT BT ST B RY o o,
I R I ol A fogR &R 98 1 1 9o+ 1T, wifd ds (IH] Bl gaet B
SESRGRS

31TST BTISH H Sil a1 Bl &, Sve X1 <%0 AR g1 S@el] §1 197 9T 3R
I |41, ST B AR 4wl 81 § 981 U a1d I8 31 184l § (5 Al a9
St 3R X157 941 SIE1, § Q11 1 7ok 81 8141 912 o1l ST A s & -§
P A R THR ==t 81, Faraq qaEEe O e, I8 919 2 & 9 o 918 Bl
RIS FHT T -3TT [TRERIAT BT TSI BT s Hel Bl, TSR H Il B Beh
&1, ST AIPT A& 3R FUAT I BT SFo1d TN, Albaid 3R Fiaem BT e
TAT I Bl ThdT BIYH IG BT BIFT AMRY| BH IHIE © b 39d oIT MUt A
SIRT B, Ifh JATY Ugel 81 98d IR Pal & b § ReRR T8l 8idl 3R e 4
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TEI BITl 9 F1d 1 ST H REDBR §9 gaof(o1d A1, Alhaal AR FIG b el Ud
YR BT Thdl P foTU 3T AT oTSd X

§ U TR 3R HIH SIIaT Bl HTHAT BRI §Y 39 Ufh b A1 YD
Igd YHBAATG ST &, i I 984 o 3feH 2+

=TT 1 3iieal % Fe ST ¥T, 91 ¥ dd IId &1 77 8111,

faed1 7 fared! 718 Uv fO5% Ferrara &1l

319 G4 T ggd-9gd g=gdg|

21t HTafr : § AIRHIT WY I g% Bl SITGT AT HRal g1 H Gedfth 9ot b uh W g
3R 9 faeary Wi el g, gaforg oy ffega Myl oy A= A *2l 93, agi
qb MIPT A9 e, oifhT Fa AN Bl M99-3MU7 WReY & 299 | @7 2
A Wk AFRA, Wilsl T FifolUl  Please. ..(Interruptions )...  Please.
..(Interruptions )... Yes, Shri Derek O'Brien.

SHRI DEREK O'BRIEN (West Bengal): Sir, just after Independence, in undivided
Andhra Pradesh, those who owned agricultural land, how did they show how well-off
they are and how important they are in that area? They had a very interesting way of
showing. They didn't show, it just that they had, the number of bullocks you owned,
the number of pairs of bullocks you owned. If you owned, two pairs of bullocks, you
were quite well off; if you owned four pairs of bullocks, you were even better off, and
a few families owned six or eight pairs of bullocks. One such family owned eight pairs
of bullocks, so good so far. But, one day, one of these animals, they went totally
nutty and the bullock actually gorged a lady in the stomach. The lady was carrying a
baby or a one year old boy, dropped the child, obviously. The lady was taken to the
hospital and the lady passed away, and the child lost his mother at the age of one.
This is your story, Sir, of an early loss, and from that early loss, whatever you have
done which we can find, not only in Wikipedia entries but in a glorious career you have
had. | don't want to go there today because, | think, we have lots of speakers, so,
we will all talk about that. | am sure that will make a good story for your
autobiography which you must write. | have had many experiences with you, but a

few | am going to talk about today and |, certainly, don't expect answers for any of

27



28

[RAJYA SABHA]

those, but maybe one day you will write an autobiography! So, this child who lost his
mother in these tragic circumstances, of this agricultural family, cut to September
20, 2020. To me, that was a very important day in my outlook about you and
maybe, you will answer that question some day in your autobiography! On
September, 20, 2020, the day this House passed the Farm Bills, you were not on the
Chair. You were not. Sir, you are the only Vice-President who has served four terms
as a Rajya Sabha M.P. You are the only Vice-President who has visited every Indian
State, all 28 States, including the States in the North-East. Sir, these we know but
some day you will give us the answers. When | first came here, you used to sit this
side, and | remember, on the 2" of September, 2013--1 think, your seat was just
here--you made a passionate speech on petrol and diesel. ... (/nterrupt/ons)... Sir, one
day you will tell us in your autobiography; anyway, let us not go there. On the 1% of
March, 2013--1 remember one more speech of yours, you led the discussion--Mr.
Jaitley was on that side and you made a intervention for about five to six minutes on
phone tapping. * And you have really given one piece of advice to us, the Opposition
and the Government; it is, ''Talk to each other and solve." | think that is one take,
the take-away; in the meetings, we know, sometimes, what happens in Chambers
stays in Chambers. But you used to always say--you talk in the same tone when you
talk to the Government, and when you talk to Opposition--"Talk and Solve." And
nobody is perfect. *Earlier, today, some point was made about productivity in Rajya
Sabha. Yes, Sir; you have been the Chairman of the Rajya Sabha. We want to
congratulate you. If you look at the productivity numbers and the number of Bills
passed, you were there. But there is another side to this argument. And as you
leave today, Sir, we would urge upon you because you have, at least, twenty more
years to offer in public life and these are the thoughts we would urge on you. | say
because there is another school of thought which thinks that “ And you have often
advised us to send Bills to Committees; like, why only six out of ten or why only one
out of ten Bills are going! You would say, "'Send Bills, scrutinize these Bills". So
these are the issues, which | am sure, you will address because | know,

autobiography or no autobiography, you will speak your mind and you will guide us.

" Expunged as ordered by the Chair.
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Sir, of all the happy things we remember is the great food you served us and
the great host that you are. Not only you, but, | think, equal credit should go to Mrs.
Naidu. Every time you hosted any MP, all of us, in the Vice-President's House, it was
absolutely wonderful and since | eat mostly non-vegetarian food, that became even
better. Sir, we wish you and Mrs. Naidu, on behalf of my party, the All India
Trinamool Congress, and everybody, happy years ahead. And, | remember, as you
once mentioned, "You are the 'Chief' outside; but you have a 'Home Minister' at
home, who actually controls whatever is going on". Sir, the Prime Minister, very
nicely put it in his speech where he said, "Every word you said is revered and it is
preferred” . Yes, Sir, we would like to add to that. We wanted you to stay here
longer, the fact that you are going is, actually, deferred.

MR. CHAIRMAN: Thank you, Mr. Derek. Now, Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman Sir, there are some moments which
are unavoidable, but, at the same time, unacceptable. This is also one such. Only in
the agony of parting, do we look into the depths of love. Today, we are bidding you
farewell only because it is customary one; that is all. But we can never do so.

Sir, on behalf of my Party, DMK, and my fellow colleagues here from my party,
we have a special regard for you. | shower upon you profusely, our thanks,
appreciations and congratulations for your tenure in this august House as
Chairman.Sir, there are many things to recollect. We would have irked you
sometimes seeking opportunities. Instead of doing anything which is very harsh, your
just one word with affinity and command, 'Siva' has made me to sit down. Nothing
else you resorted to. | have many times told you that also. Sir, in Tamil, there is a
word (ARIMAA NOAKU) meaning, 'a look of a lion'. In the forests, not all animals
stand and look back. Only the lion can do so. It only can look back the path it
treaded. It alone can bring behind it all the animals in the forests in a disciplined
manner. You are a lion, Sir; you can look back, for you have left behind very great
track record.

Sir, you started your life as a very good student. As a student leader, wedded
yourself to an ideology; you started climbing the ladder. You never came down. You
were a Member of the Legislative Assembly; you became the leader of your party.
You became a Member of this august House. You were in the Opposition Bench.
You were a Minister. Now, you have decorated the second highest position in this
country, the Vice-President; the second constitutional authority. Sir, we had great
times with you as the Chairman of this House. One thing you will also appreciate.
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We might have disturbed you. We might have shouted, of course, in the path of
democracy, seeking opportunities, insisting for debates but, at the same time, during
our discourse, never have we come down the decorum of this House. You have
appreciated many times that the debates in this House by all the party Members are
par excellence.

Sir, on this occasion, | think this is the right time and right place to put on
record three things. The hon. Leader of the Opposition mentioned that only in Rajya
Sabha, a Member can speak in any of the 22 languages in the Eighth Schedule of the
Constitution, and that you only brought that into action. Wherever you go, you have
advocated for the regional languages to cherish. You advised everyone, 'please
protect, enrich your mother tongue, at the same time, learn some other language
also'.  Nothing wrong with that! Based on that alone, you have done other two
things which many of our colleagues themselves would not know but | would like to
put on record today, not only to the Members in this House but also to the people
outside in the world.

Sir, there has been a customary practice and convention in the Parliament. [t
is a British legacy. Whenever a Member or a Minister lay a paper on the Table of the
House, the convention is to say, 'l beg to lay on the Table of the House'. | am a
product of the self-respect movement, Sir. So, such words are indigestible. We
were not able to digest. | had represented to your predecessors many a time, to the
Government also, many a time. But nobody bothered. Sir, | must appreciate and
thank you, you only removed that word. Why in a Democratic Republic, any one
should beg to the other? You removed that word. And, now with heads held high,
every Member and Minister are just tabling the papers, not beg. They rise to lay the
paper on the Table of the House. And, second, Sir, all notices we send to the
Secretariat are addressed to the Secretary-General, and many might not have
noticed when we signed it saying "Yours Faithfully'. It doesn’t suit a Member of
Parliament to write to an office, 'yours faithfully'; it is not a school. | represented it to
you, Sir. You asked, 'what can be the substitute'? | said, "Yours Sincerely'. And,
now all our notices are having 'Yours Sincerely'. | don’t know about the other House.
| don’t want to say that, even if it be so. Sir, you upheld the dignity of the Members
and also you were always very much interested in upholding the decorum and dignity
of this House. Sir, we cannot forget your face in this House as Chairman. There are
many other things. And, personally, | cannot forget you. | can recollect you in many
ways. Whenever | see S.V. Ranga Rao on the screen, | will be reminded of you only,
that majestic look and walk only you resemble. You will be in Chennai, that also |
know, you will be very close to us. | request you-- Sir, Derek told, you will write --
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please write an autobiography, which will be your real contribution to the posterity of
this country. Only one word, Sir, we will miss you. We will miss you, Sir, Thank you.

st o R (IS SteT e, fied) ¢ wWia WEIed, SMudT 9gd-9gd
TS {5 STT 3T 3MTST S HIGH MR UR (U 1 el Bl Al &1 21 6, 5
H 39 |aT 4 371, A1 fquer § 819 & A $s dR AT Fel Bl Ibx g Ah I
3R JATYDT ARTSTIT BT AT W BRAT TSI, b H TS YR ST D1 57 HG b HIETH
W IE BB A8 § b H Geb AT ATl AivIs g, IS 3fTIehT e i =R
et 7, oMud! | 1fdd Mo el § 3R 59 IR | g+ & 915 U+ |
31feres FHSIT BT B [T §1 § STd BT 9l ¥R | T, 9 319 Udh 3Tl §91 9,
BR UR T, T 319 Yo 3T ST | 3TU IR SHLT TS FHAT D] B [haT [
HE B HATGT & [2AE A Il AR, G 59 A1 IR qul H HHI W1 BIg o, DIs
T 8BS 8, d H SHD [oTY YA BT SSHY AIH] AT8dl gl SHH $B I ARHI
TE AT, IHH ST B I AT, I8 HHI ST b [l Je U=, HHI ST & [l g UR |
I <h G4 Sl WY TTeel] 8% &, H 99 o7 3ma et €|

JUTIfT ARG, MMIBT Tdh dTRT 2T, MY ST IR W SSHR I8 TR hal AT
3R IT B3, Ig g FHT BT G II B UIEd SRl 51 MY I |1 Bl
39 IS | T SNfdd YW1 g1 MBI 98 a1y T - 'fafdedr § vedr-uRa &
fereTSe)’ oy AR Wrwrst H, Y8l 9 {6 S SHRT AT W off, 89 I I
He H it DI AFANT Tl HBIG, T8 ATYDh! U JaTRe A Bl Ul & AR &4
91 9 7Y 31T Igd-98d MR 2

TR, B FhdT & fh 31T 3 84 39 TR WX A o, ifhd § us 919 & forw
MY SR R BN [ 319 T R I & AN DI HISH b (oY gl o, I8
RIcTRreTT BT 81 T1fevl MY 59 Yt feoel oY, o faoell &1 Ai¥g 819 & A &9
TS b B4 D! a1 el IR 9 A4 AT 3D A1 I3, ATTH B4 AR 5|
FHRT HBIGY, JATYDH] 950 -84 JMHR| HBIGY, H 319 TS Urc] B 3R 4, 3RfdS
PHORIETH St BT 3R A 3R BAR e & A FIRIGT DI 3R 3T Isodd Hid™
D gy F Y11 AT § 3R R ART YHSHAN <1 E| FEISd, 3MMIDT Igd-9gd
PEUCIC]

DR. SASMIT PATRA (Odisha): Mr. Chairman, Sir, it is a very poignant day, it is a very
heavy day. | do not want to bid you farewell, honestly; | don’t want to bid you
farewell. | just hope that you will stay on and on. But, then life has its own transitions.
Sir, | want to first thank you on behalf of my party, Biju Janata Dal, on behalf of our
leader, Shri Naveen Patnaikji, for your service to the nation, for your service to this
country, for your service to this House and being the great man that you are, with
your simplicity, with your charm, with your dedication, with your commitment having
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so much for all of us. It has been only three years that | have come to know about you
personally, but it seems like a lifetime! Time is short. Hon. Prime Minister was
speaking about how you have always promoted the youth, how you have promoted
the regional languages, which the hon. LOP and others also have been saying it. | will
not elaborate on that. | have brought evidence to the House today. | am going to lay
on the evidence for everyone to see. The day was February 7", 2020. The day before,
| had been to your Chamber and you had said, ‘Sasmit, why don’t you speak in
Oriya? It is your mother tongue ! Speak more!” The next day, | spoke in Oriya, which
was my first Zero Hour mention on a specific topic. You were on the Chair, Sir. You

said, “3<H cbg‘d’i:\d’, meaning you spoke well. After a few minutes, | get this brief
note from you, Sir. What does it say? It is that evidence. “3<TH cbgwlrr\cl’, written by
you, signed, Shri Venkaiah Naidu, to me, Sasmit Patra! Though there are many

evidences, why have | brought this evidence? It is because this was a note from you
to me and it is a memory of a lifetime. It will stay with me as long as | am there. That is
what Shri Venkaiah Naiduji means to all of us.

Sir, on promotion of youth, there are many young Members who are very new
to the House. | just wanted to take this opportunity as to how you promoted the
young Members of Parliament. In August, 2020, suddenly | had a phone call in the
evening saying that | have been appointed to the Panel of Vice-Chairmen of Rajya
Sabha. | was surprised! | said, | am only thirteen months into Rajya Sabha. You were
the person whom | called in the evening and asked, ‘Do you think | am capable of
presiding over this august House? Do you think | will be ever able to do justice?” You
said, ‘I believe in you; | stand by you; you do your work and keep working hard.” That
was Shri Venkaiah Naiduiji.

Sir, | will not take much time. You have always been a friend of Odisha.
Whenever we have brought matters of Odisha before you, you have always given us a
patient hearing. Whenever there had been matters of Odisha that had to be raised in
the House, you were always open to the idea of how we can develop more and more.
Whenever new Members of Parliament from across party-lines used to come up, you
used to encourage them. One thing | must tell you, Sir, that your presence in the
Chair is very reassuring. Your presence in the Chair gives us strength. Your presence
in the Chair inspired and motivated not only the Members of Parliament of Rajya
Sabha, you have also inspired and motivated every youth of the nation. | say that with
a great measure of humility.

Sir, at the end, | just like to say that | am today reminded of the words of
Robert Frost: “These woods are lovely, dark and deep, But | have promises to
keep, And miles to go before | sleep, And miles to go before | sleep.” Today, you have
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miles to go. As Derekji said, you have more than 20 years of public life left. You will
continue to inspire us every day. We will continue to cherish your memories every
day.

With these words, Sir, | thank you for your wisdom and your leadership. On
behalf of Biju Janata Dal and our leader Shri Naveen Patnaikji, we thank you for your
service to the nation. Thank you.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Chairman, Sir, | thank you for the
opportunity given to me. Needless to mention, every Telugu person today is proud
that this august House is chaired by a Telugu man. On behalf of nine crore Telugu
people, | say that you have made us really proud. | speak on behalf of nine crore
Telugu people. We all feel proud of you. | hail from Nellore district and you also halil
from Nellore district. | have attended so many of your public meetings as a student
and we all were inspired. Your political rise is inspirational for all of us, not only for
Nellorites but also for the entire country. When you rise, we all feel as if we have risen.
This is the inspiration what we have got from you. As the hon. Prime Minister said, |
really appreciate your articulation and command over the languages, Telugu, Hindi
and English -- | don't know about the other languages -- and Tamil also. The entire
nation would recollect that on 5" August, 2019 when emotions ran high and this
House was discussing the abrogation of Article 370, your presence on the Chair gave
strength to the smaller, regional parties like us at that point of time to speak freely and
help pass the Resolution. | take this opportunity to appreciate your support that you
have extended to the Standing Committees and how, under you, the Parliamentary
Standing Committees gained importance. You reviewed from time to time and gave
inspiration to all of us, the Chairmen as well as the Members of the Standing
Committee.

Sir, | would like to recollect, at this point of time, one incident. 6 RIKRESASE]
ﬁWWﬁGTRJT A1, almost six years back, a9 ¥ Ra¥Y IR § JadT A1, in the last
row. R, 3T T AT fh e BRI dleil 1 HibT 8] (AT | never thought that |
would get a chance. i 3ITU T T HBI HIDBT &A1 3T 1 81, dicdh T g
HERIT DI drer BT AT [T AR, § FIDH IR® I AD! &IaTg odl gl I, b
3R BRYT &, TS aoT8 I H JATIHT FTHRT I AT 1 TR W 98 PR A
AT &b A FHSIT MR T HIhT [SAT| 3MTIDT Igd-9gd g=Iarg|

TR, AT BH WY T, TH~ &, H I8 ST HRA1 | g4 -9gd g=Iala|

MR. CHAIRMAN: Now, Dr. K. Keshava Rao; not present. Shri Ahmad Ashfaque
Karim.
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37 STEHS SHIF B ([AER) : VIS IIAT T84, 3MMUSD] 9gd-95d YfehaT fh
39T el IE HIhl (ATl I8 AT HIbl H bl dRE ¥ WA Te] =18 <&l A1 §
3, 2018 ¥ 0 WS H EI ATHS Aol HT Sl AR &, VAT Aretet 1 Hft =7 <)
I8 Rt 3ue! Agedl R SRl ST & 08 8189 Bl Idl Bl goI8 TS $B
JEATTh A1 ATEI &1 AT §9 ARG IR ISR fAfdaTs YIHTH & Ald U H il
3R T & STodTd BT FAET-Sell 3R 3 I9l8 AT IX FoTH 4 oW &1 gl M Sl
HIged 1 2, T8 SHD Aol A 81 G 59 91 B 2 b ART Sgdl (o114 59 dhax
A 3R GaYRd B b 3P TS AT S PETAR il R TRIEATS ST 41 2
Hed FeRd JHHel gall AR Grifaell 9 9 R4 rafdar &8 Y, dfch fafaars
THNG Bl MY ST W I=T T2 &1 MM I8l & TAR o1 -1 Wt I8} fharr &fk 98
3ITSET Y TSI XS B DS MU Geal X1 DR b d18 IIgDR AU GARI bl Y& DR
adl 8, GURI Bl BaTel BR ol &, Jo! NIRIST 9l 8T & S99 84 98d $9 419
FArerch 51 it 5 a1a &1 91 & 13 317U 9= QR el | THR SRTDIH, T AT
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DR. JOHN BRITTAS (Kerala): Sir, | endorse whatever has been spoken here by my
esteemed and senior colleagues, including the hon. Prime Minister and the Leader of
the Opposition. Nevertheless, | consider this as my bounden duty to place the
appreciation, gratitude and best wishes to you from my Party, CPI (M), on record.

Sir, as you know, we are from the opposite sides of the ideological spectrum.
But, Sir, | have no hesitation in lauding your clarity of conviction. Sir, you belong to
the category of Statesmen with an organic thinking. What has impressed me the
most — | would speak what | feel at heart; | would not speak a word which is not part
of my thought process — is that you are a living example of the great diversity of this
nation. That is the underlying thread of the unity of this country. | have a reason why
| say so. When there is shrill chorus for uniformity of behaviour, culture, language and
even food, Sir, you stand tall as a lamppost of rich diversity that the country has and
should be. Can | submit one thing? Even the spotless Dravidian attire shows
that.Many have spoken about hospitality. | have my own personal experience of
almost three decades. Javadekariji, it is more than three decades; please note the
point. As a journalist, | have observed you shifting your base from Andhra to the
vortex of national politics. Sir, you are simply the king of hospitality. | don’t think
anybody else in this House can match with it. | would relish those days when we had
scrumptious non-vegetarian meals; | stress on that — non-vegetarian meals. | am
vegetarian too as much as | am non-vegetarian. At your house and also at the BJP
Office — Naddaji, please note the point — many of my juniors in journalism have
pleasantly surprised to think about the menu at that time. At that time, prawns and
cooks used to fly from Vijayawada and Guntur to Delhi.

Sir, | think, | would be failing in my duty if | don’t spell out this point. There is a
feeling, amongst many, that you would go down in the history as the President the
nation has missed. This is something which | thought that | should say.

DR. M. THAMBIDURAI (Tamil Naolu): He will come once again.
DR. JOHN BRITTAS: Sir, | have been seeing the House from inside, outside and from

above. | cannot think of a Chairman who got involved with the nitty-gritty of the
House like you. | have not seen any Chairman. Many used to come here, sit for an
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hour and leave. But, you used to get involved even in the minutest aspect of the
House. You have a long grueling journey from a village in Andhra, becoming an MLA,
MP, Minister and also helming the organizational structure of a political party. Sir,
with this long experience, you could even read the minutest emotion in our minds.
One important aspect in your approach was that you are cut for the parliamentary
democracy; | should say that. And, you are leaving at a time the parliamentary
democracy needs you more; | would say that. Shri Derek O’Brien was saying about
| don’t know what he actually meant but | feel that you are leaving at a time when we
require you more, Sir. Your habit of disagreeing but allowing us and respecting us the
right to express our view was something which should be talked about. Sir, one
more thing. Small political parties, that is something which | need to say about,
because you believed and you had the conviction that though some of the parties may
be insignificant in numbers, their voices are relevant and vital to the existence of this
nation as a plural polity. Sir, | would be failing in my personal duty if | don’t speak
about my experience. Please give me one minute. After making my maiden speech,
— Sir, you should allow me to say that because the hon. Prime Minister was saying
that you have the penchant to promote young and new Members -- on the following
day, | got a call from the Vice-President’s house. | was pleasantly surprised and |
was a little concerned or worried also; after a few seconds, you were on the line, Sir,
and you told me that you may not agree with me fully, but my speech was wonderful
and you appreciated the homework which | did. ... (Interruptions ... Sir, | didn’t even
share this with my family because my family would think that my character has
changed after becoming a Member of Parliament. But you followed it up and you
also said something. You said that after reading all the newspapers, you were so sad
that not even a single newspaper brought a single line about my speech, which had
impressed you. You did not stop there. After two days, at a public function, you
narrated this and you also said about the sad plight of journalism. It was a perfect
indictment of the media which is indulging in trivial sensationalism and is frivolous. |
was also partially responsible.

The other day when a few of us came to your Chamber with my Leader, Shri
Elamaram Kareem, Mr. Binoy Viswam and Shri Tiruchi Siva — he is also a Leftist
Leader -- you were pouring out your reminiscences about the legendary Communist
leaders. You talked about Shri Bhupesh Gupta; you talked about Shri Indrajit Gupta,
Shri A.K. Gopalan, you talked about Shri Somnath Chatterjee and you said, “though
you differ in ideology, you would want the Leftist movement to survive and to be

* Expunged as ordered by the chair.
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present in Parliament in full vitality and vigour.” One more minute, Sir. When you
inaugurated a school in Chennai,-- since Sivaji did not say, | should say that -- you
quoted a renowned Tamil poet, Bharathiyar, and you said, “it is more virtuous to
educate a child than to build thousand temples.” That is very relevant. Sir, you have
set a benchmark, and | would say it is not an obstacle for your success, but it is an
inspiration. Like Mahatma Gandhi said, “ Many men have exalted in greatness when
they relinquished the Chair.” As he said, power is of two kinds. One is obtained by
the fear of punishment and other by acts of love. Power based on love, you said, is
thousand times more effective and permanent than the one derived from fear of
punishment. Wish you all the best for all your future endeavours. Thank you very
much, Sir.

MR. CHAIRMAN: Thank you. Hon. Members, | have a list before me. We have 32
speakers. Keep the time in mind. | don’t want to cut anybody in between, but, at the
same time, the duty compels me that | should remind you about the time. There are
many more, other than proposed by party, who also want to say something. We will
be able to do justice to them provided we are able to complete it on time. Now, Shri
Ram Nath Thakur.

11 I AR TGN ([NBR) : S5y J9IfT ABIey, [ av8 U URAR &1 GRadT IR
TSR] Bl SGHTA BT 8, ST dXE I FYUT H 371 & 916 IR TSl Bl I Udh
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177 foed U U 3R HHIEG Al 9 U fdedd o1 Fsare fa
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DR. M. THAMBIDURAI (Tamil Nadu): = "Sir, | lovingly submit my gratitude and
affection to you, at first."

Mr. Chairman, Sir, | thank you for the opportunity given to me to pay my
gratitude to the hon. Vice-President and Chairman of this House who is demitting the
Office today after a long and cherished career spanning over half-a-decade starting
from your college days.

Sir, | recall and recollect the long friendship | have with you since the days you
came to Parliament in 1998. | was the Minister for Law and Surface Transport under
the able leadership of Shri Vajpayeeji. So, | had the opportunity of seeing you in Rajya
Sabha participating in many of its activities. And also, Sir, when | became the Deputy
Speaker of Lok Sabha with the support of our hon. Modiji and Amma, you were the
Parliamentary Affairs Minister then. | have seen your hard work and pleasant manners
in dealing with friends and fellow Members which have been the prime reasons of your
steady growth.

Sir, | also want to mention the days you had spent in Apollo Hospital when
Amma, our hon. Chief Minister, was there. You spent a lot of time there, helping us
recover from her death. Unfortunately, she spent her last days in the hospital. You
helped with arrangements for the funeral and other things. Our Party, AIADMK, and |
cannot forget those days that you spent with us. We are very grateful to you. At the
same time, as Minister for Rural Development, under the able leadership of Shri Modi,
as Minister for Parliamentary Affairs, Urban Development, Housing and Poverty
Alleviation and others, you have given us impeccable administration. You have
initiated several noteworthy reforms in the portfolios that you held. Your contribution
to the success of the Pradhan Mantri Gramin Sadak Yojana is commendable. Also,
Sir, as our friends said, you are a true leader who gives importance to all national
languages. As you said, they are not regional languages but national languages.
As the hon. Prime Minister mentioned, you gave opportunity to Members to speak in
their mother tongue. That was one of your initiatives that we appreciate and won't
forget. In the spirit of true federalism, you showed us how our Indian culture and
diversity need to be preserved. As others have said, we would remember your
speeches and choice of vocabulary. You are a very experienced person and your rich
experience would guide us in the days to come. As everybody here has said, there is
no retirement in your life. There is still a lot to do. Nowadays, | get this thought very
often that you are the Vice-President of the country now, but that is not the end;
there would be other opportunities also. Your demitting this Office is a temporary

" English translation of the original speech delivered in Tamil.
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phenomenon in your public life, but there would be more opportunities. | am hoping
that God willing, you would come to Parliament once again to guide us in some other
capacity. | have served in the capacity of Presiding Officer for 15 years in the Lok
Sabha.

Without taking more time, | end my speech here. You would have many more
opportunities in the future to serve Mother India. May God bless you with good
health, happiness and joy! All the best wishes! Thank you very much, Sir.

MR. CHAIRMAN: Nandri, Shri Thambidurai!l Now, Shri Praful Patel.

SHRI PRAFUL PATEL (Maharashtra): Respected Chairman, Sir, | consider it my
honour to have known you since the days you came to Parliament. You came here as
a Member of this House and | was probably a Member of the other House in those
days. | also consider it my privilege to have served under you as the Chairman of this
House. We have very many fond memories. Also, you and our Leader, Shri Sharad
Pawar, enjoy a very special relationship, a very special bond, because of your deep
love for rural India and the agricultural community. That is, | am sure, a big binding
factor for the two of you.

Sir, you have always been very kind and very supportive. As | said, | have seen
you in different roles. When you were a Minister in Shri Vajpayee's Government, as
the Rural Development Minister, we would come to you many a time with work from
our Constituencies and you would be more than willing and forthcoming to help and
support any good work that any Member of Parliament, irrespective of Party
affiliations, may come to you with. These are qualities which don't come to
everybody naturally. | don't think these qualities have to be acquired. They come
naturally to you and you have been very, very supportive of all Members of
Parliament. Even here, we have seen, as the Chairman, you have encouraged many
new Members. | acknowledge the fact how you have been giving them opportunities
to speak about the areas of interests which Members of Parliament may have, and
also the fact that you have been troubled a lot by us. In the House, | have seen many
emotional moments which you have gone through. Actually, | tell you that | was
pained whenever | saw a tear or two in your eyes. | know the anguish and the
dilemma which you were going through. | am sure hon. Members also acknowledge
it. Maybe, there were political compulsions, but as far as | am concerned or my Party
or Shri Sharad Pawar is concerned, we know very well that you have drawn a Laxman
Rekha for decorum in this House, which we always adhered to. | have never given
you, or, our Party has never given you, any reason to feel agitated or feel angry about
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our conduct. Nonetheless, many a thing one can speak and many have spoken. Sir,
you have already mentioned about the paucity of time. So, all | can say is that we
wish you all the very best. 34T 3TIe!T 3T STa H §9 <2 & [Ty I8 NG HRAT
T B AR, AT Tl A Y, T 3R ST TR 379 BRI Bl YB3AT B | NI T Bl
TSITRET B 36 39 ST8T W) ¥, W@y Te, offdhd 89 AN &l &4l TelfdaT 7 dal
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SHRI BINOY VISWAM (Kerala): Sir, these moments are really such moments where
we feel that each word is so valuable. We find it difficult to find apt words to express
our hearts. Sir, | remember the first day when | made a call to you. At that time, |
was only designated to become a Member of Rajya Sabha. But, you were so kind to
allow me to come to your house to meet you in person. When | went there, | thought
that you would give me two or three minutes, as you do here, but on that day, you
were so benevolent, you were so kind to give me 30-40 minutes to talk. You talked
about your past, your RSS days, the days in which you walked barefooted through
the villages of Southern India - Karnataka, Tamil Nadu and Andhra, of course. Then
you told me that ideologies might differ, but the man, greatness of humankind should
remain. On that day, you told the same thing as Dr. Brittas was mentioning here.
You told me about the glorious past of the Communists in the Parliament of India.
You mentioned the names of Shri Bhupesh Gupta, Shri Indrajit Gupta, Shri Jyoti Basu
and Shri Hiren Mukherjee, of course. You mentioned those names and you told that
the Opposition has a role to play in democracy. You told that the Communists may
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be small in number today, but you mentioned one more thing as to why the
Communists remain separated today. You demanded for the Communist unity, for
which my Party stands. | remember, you very correctly told that the Communist
parties, in that way, can play a better role for the Communists and for the democracy
of this country. Similarly, so many such fond memories are there.

Sir, you have scolded us a lot in this House when we made some slogans
here, or, when we made some ruckus, as you may call it. | remember it. It was not
purposeful. When | used to see your face with sadness, | would like to tell you now
that | felt so sad as if my uncle was feeling sad with me. You have inculcated that
feeling in all of us. It is true that we differ on so many issues, but the man in you,
| should tell, is a man, which should be mentioned always in capital letters. Once you
made an open call to the public that the public should teach a lesson to all the
Members who make ruckus in the House. It was covered by all the newspapers. |
was forced to write an article because my mind told me that it should not go
unnoticed. | was opposing your viewpoints. In that article, | wrote how you find us;
how you treated this House. | wrote, " You might have scolded us; you might have
differed with us. But you always felt that we are your people and you treat this House
as your own house, and we feel that you are the guardian of this House." With that
feeling, | differed with you, | strongly opposed you, and that opposition was
ideological. But, our love for you, regard for you, respect for you is unchanged.
Nobody can change it.

| can tell you one more thing. When | look at the Press Gallery, | think, why a

democrat like you still keeps that Gallery, that lounge for the journalists, remain like
this. During the Covid days, it was okay, but now, there is no Covid. So, please see
that whatever you can do afterwards, the House should be opened for the media.
Without the media, without the public debates, without taking the message to the
public, there is no meaning for the Parliament. | know that you understand this.
While concluding, | would like to read the following words that | have just written here.
Sir, we thank you for upholding the greatness of this great country. We thank you for
the commitment that you have cherished for the values of democracy. We thank you
for the agonies that you might have experienced in your noble struggle to remain as a
secular democrat in this difficult political landscape. We thank you for the tears that
you have showed in your eyes. Those tears show who you are as a person. | bow
my heart. | embrace you with all love, all respect, all affection, with the feeling that
you are somebody so close to our hearts. | conclude, Sir. Thank you.
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SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): It is a great privilege
to speak on this occasion today but | am speaking with a heavy heart.

Sir, your journey as Presiding Officer of this august House commenced on
17t August, 2017 and after completing your term, you will demit office on 10" August,
2022. Your entire tenure as Presiding Officer of this august House has been very
eventful and remarkable with innovations.

Sir, under your leadership, | have learnt so many things like how to become a
good Parliamentarian. You always remained as a guiding force to me and to all the
Members of this august House, and, you always motivated the Members of this
House to give their best in discussions during passing of Bills and any other Business
that was transacted in the House.

Sir, | do not have any hesitation to say that you are pride of the country in
general, and, of Telugu people, in particular. The way you promoted the usage of
Indian languages in the House and encouraged more and more Members to speak in
their mother tongue while raising issues in the House is appreciated by one and all. |
can recollect that my bonding with you had its genesis during the days of student life
as student leader and also as leader of Jai Andhra Movement starting in Nellore
District, and, that bonding which started during the student life continued between us
till now and it will continue forever.

Sir, the books written by you during your tenure as the Presiding Officer of this
august House stand testimony to the scholarly aptitude you have within yourself. You
never missed any forums to give speech on wide-ranging subjects, which shows the
deep knowledge you have in each and every subject.

Under your auspicious leadership, we had the privilege of online submission of
various notices through 'e-notices portal'. Many efforts were made to reduce the
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usage of paper in the day-to-day functioning of the House. Sir, you have been
rendering marvellous services particularly to Telugu people under Swarna Bharat
Trust. Now, according to you also, though you are retiring from this office, you are
not tired, and, | hope you will continue to render services to the public at large with
the same energy.

| remember one recent occasion, when you got angry, which | never witnessed
before. Recently, when the House was being frequently disrupted, you expressed
your anguish by saying, "My ‘operation' depends upon your 'cooperation';
otherwise, there will be 'separation'."

Finally, Sir, let me thank you for your encouraging words, both to the Treasury
Benches and the Opposition. | also thank you for your guidance, which | hope will
continue forever. Thank you very much.
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MR. CHAIRMAN: Thank you. Now, Shri Birendra Prasad Baishya. You have only
two minutes.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Hon. Chairman, Sir, on behalf of my
Party, Asom Gana Parishad, today | am standing here not to say goodbye or farewell
to you because, Sir, goodbye or farewell is not applicable to you. In my student life,
when | used to take part in debates, once | got the topic, 'we cannot say goodbye to
the mahatama'. Sir, we cannot say goodbye to you because your work, your advice,
your guidance will always remind us of you. In my parliamentary life, | have seen you
as a senior Minister, as a senior colleague of this House and as the hon. Chairman of
this House. Sir, as the Minister of Rural Development, you were the most successful
Minister. You are a very learned person. It reflects in your speeches in the Parliament
from where we can learn many things in our life. | remember, in the year 2009, when |
was a Member of this House, | spoke on many topics from that row, and you always
encouraged me. You are a very strong supporter, strong motivator for mother tongue
or mother language. Today, | remember when | spoke in the House on our learned
singer, Dr. Bhupen Hazarika, you had given the reply in Assemese. This is the
recognition of my language. This is the recognition of my mother tongue which is the
language of three crore people of Assam. You have told me to speak for two
minutes. Today, definitely, | will follow your direction. |, on behalf of the people of
Assam and on behalf of the entire North-Eastern Region, pray to Maa Kamakhya to
bless you good health, so that you continue to contribute to our society, to our
democracy, to our educational system and to our parliamentary system.
Thank you, Sir.

MR. CHAIRMAN: Thank you. The House is adjourned to meet at 2.05 p.m.
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The House then adjourned for lunch at two minutes past one of the clock.

The House reassembled after lunch at five minutes past two of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Now, Shri Abdul Wahab.

SHRI ABDUL WAHAB (Kerala): Sir, normally, | talk very less. But, today, | am
speechless. In your farewell, | do not know; | can go up to half-an-hour or one hour.
Today, it is the first time that | am feeling so. You have already mentioned to many
Members to keep it to two minutes. So, | am bound to finish it off. On the last day, |
don't want to create any problem for you. My leader, Sayyid Sadig Ali Shihab
Thangal, today morning called me and told me about you and about the position of
IUML. So, congratulations for not being in this position tomorrow. As Venkaiah
Naiduji we know, we expect a lot from you. As you were earlier the BJP President,
we all know your background. You told us and even to the BJP Members that after
this assignment, you are not going to public politics. We expect more from you than
only public politics. You have a lot of experience. | remember that on my invitation,
you came to our college. It was a wonderful experience; you gave advice to youth.
You can still do that. We will always call you. | don't know whether you will agree or
not. But, please listen to our call whenever you are out of this office. The Prime
Minister and Khargeji spoke a lot about you. So, | don't want to add more. Mr. Derek
mentioned about a one-year old Venkaiahji. So, | have just one recommendation or
pleading to you. You have got good connection with all BJP people. You used to be
the BJP President. Ideology will not change. So, when you demit office, tell them
that there should be democratic atmosphere in India, at least in Parliament. | expect
all the cooperation from you. Thank you very much, Sir.

MR. CHAIRMAN: Thank you. | tell them all -- this side and that side -- to respect
democracy. Now, Shri G.K. Vasan.

SHRI G.K. VASAN (Tamil Nadu): Sir, | thank you for allowing me to speak. As you
assumed the office of the Vice-President of the country and that of Chairman, Rajya
Sabha, you brought with you rich parliamentary experience both from the Opposition
side and from the Treasury Benches. This experience has definitely helped you in
conducting the proceedings of this august House with wit and wisdom, and benefited
each Member of the House to contribute to nation-building.
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Sir, your rich administrative experience across Ministries has come in handy in
maintaining the morale of officers of the Rajya Sabha Secretariat. Sir, the Career
Progression Scheme implemented by you has ensured that in Services like those of
Reporters and Interpreters, where promotions are hard to come, we have a fully
motivated workforce to support the Members of Parliament.

As Vice-President of the Republic, you have always carried the true spirit of
Indianness in your heart and in your word. In your various engagements across the
country and all over the world, you have showcased that India is one family. At
various fora, you highlighted the importance of the language, especially the mother
tongue, and protecting our constitutional values. Sir, we all know your hard work,
dedication and concern for the nation. We all know that you are an inspiration for
people from different walks of life. | am sure with your vast experience in public life,
you will continue to guide the younger generations through your writings and public
interactions. On behalf of Tamil Nadu, you have a special concern, | say, * "Go and
come', that is always our culture.

MR. CHAIRMAN: * "Thank you". Namaskar. Now, Shri Jose K. Mani.

SHRI JOSE K. MANI (Kerala): Sir, today | stand in the House to express my immense
gratitude towards you for the inclusive and inspiring leadership you have exhibited as
the Chairman of Rajya Sabha. | consider it as my honour to have worked under your
Chairmanship, witnessing your passionate efforts in strengthening the parliamentary
democracy in our country. There are indeed various instances where this House
experienced heated arguments and verbal quarrelling, exchange of words, which |
must say, were masterfully diffused by your unbiased approach, light humour,
simultaneously ensuring the gravity of the issue at hand was not compromised. As a
Member hailing from the southernmost State of the country, Kerala, | would also like
to thank you for acting as a strong bridge between the south and the national capital.
Coming from a southern State yourself, you are very well aware of the diversity in
culture and traditions and have worked towards ensuring these differences will not
cause any strife. Your presence, in a way, has ensured that southern States will not
be overlooked.

Sir, to conclude, your tenure and presence, as the Chairman, had made an
impact in Rajya Sabha with your interventions, deliberations, words, actions and

*

English translation of the original speech delivered in Tamil.
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decisions. As days, weeks, months and years go by, always your name will be
remembered in every nook and corner of this august House.

Sir, adieu and all the best to you from my party Kerala Congress (M) in your
future endeavours. Thank you, Sir.

SHRI AJIT KUMAR BHUYAN (Assam): Mr. Chairman, Sir, at the outset, | convey my
best wishes to the next phase of your life. As a politician and a public figure, you
have immensely contributed for the growth and development of my country in all
spheres. Your role, as a Chairman of Rajya Sabha is highly laudable. You know India
and its States by heart. | was pleased to read one of your articles on Kanaklata
Barua, a brave heart and a martyr of Quit India Movement of 1942 from my State
Assam. | humbly differ from you in political ideas and principles, but | am touched by
your advocacy for mother tongue, for local languages. You feel the very essence of
glory and the existence of India. Your advocacy for mother tongue inspired me to
deliver a speech in Assamese in Rajya Sabha. | could not do it once in your tenure.
Sir, | will always remember you as an advocate of mother tonuge and as an advocate
of multi-linguistic and multi-cultural diversity of India. Sir, you are an advocate of
mother tongue, as | have already said and, for that, | will always remember you. With
these words, on behalf of the people of Assam, | wish you good health and long life.
Thank you.

MR. CHAIRMAN: Now Prof. Manoj Kumar Jha.

1. IS AR S ([MER) : Yiha1, =1 Fad: 317s1 H R’ IR 377aeh foy 59
HENET BT SRIATA B IET § - AFIG FH9RT 7G| 3R U=l 8199 e, 79
9 # 2T 81 B, SHfelY H I8 910 $e 8T ¢l 3T Ugal &b Ihlall = MU Sia
HeY 3fIR 3MUh! SUATLII] b qR H g5 Idl bl &l H ITH d8aR 81 B Fehdl, 37d:
H 39 gsoq T B, 39 U= DI fhTN 3G B

AR, H IS FHeT Ugel Wl HEl © [ [Hdt & o1 srafaar o &vr, fagrs &t
&1, WA BT &1 Igd AT Tl BIdT 81 Bl DI 3R T8I 9071, JATS died Bl Wi
USOIRC &I H It oIV Idl ©, ith dl AR 48 H awh ov1dl &l 98 fdahd iR
QRTS8 98 S9! SIS ©

AR, H 3 31U, 2018 DI 4 TG H IATAT AT| AT J3T AT ISl I DI BIA
gaTs| AN AT &1 9<h BIT 1, 99 89 IR 9 A1 37 HEd U, "Your time is
up." R, JMYHT Y31 R I8 YHTd U T & b 319 § Yafqet # 50 e o Folrd &
foTQ STt &, <1 <1 9 Ui feie & d1e <%l § 1 el 31Ty I8 5 &8 90, "Your time
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is up." ST AR WY T I8 PN (ST 51 ATYD] aoig F WY 37&R I8 o4 e,
Ui e &1 CHIele |1 a9 1T 81 IR, 319 Yo 3R it Wi dgd o b 39 3 B
RIS ux TET 1 ¥8T1 21 319 g8 I fesm § ¥ € &b 3rg 3 Rebls R & 78 off

BT 8l
W, H 39 (IR R Uh Hiddl, ST 32N arordqt ¥ 'faer 9 I fordl o,

3ITaeh FHeT, 3T oIy g1 A8 §:

"TH Tl ST
g oJIST- T J&T 4} V8 T3
IVl Y8 ITll &
ggell §IIvST & §15
87T 7 eVl b1 wiefl-31 7er
YN & FIT F
WGSEY 8/ V8 Hlev H
ST ATl TG b1 SbIY ]
g el SIISIT
gv oIEt-1 set”

-- Jg JMUBT ¢ HTh &l --
"qv oISt ¥ E¥dt

87T Pt g1 11 - Hrmt”

-~ O 379N 37X foretT st ot --

9 & g% GIHIT 4l
gg T TSI
gV H G
vE gt
grefar ®1 v gfax
3V 31T
grErT Sy,
&g ] ave Jordr
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J¥EIN UI¥T &1 T &V
gq Tl TSI
3iIY oJ1ST-47 ] %8 s

TR, T8 FHY D! el IR AR g foedt =1 qmg, ot = fyeTg, I <=

TR, T dIoT, ST H U™ AT, § 98 e arsdl gl 89 | STelT-3TelT
TYfA 314 & - F=RS, Jorifrs g8yl &1 9g8d REd 3 Tah-gaR & Raes
Jed 8, ofed fioft @ et A My TRR PHET Bd T - "Don't stop
conversation.” eI 3ITST & §9 3MThold WX AU BT & fob Harg BT g gRuret
GH T2 g AMRYI W, W ST Sdel IR 98 B I 7 HE QU - "The

House is adjourned to meet at 12.00 p.m."

Thank you so much, Sir. STI fa=g!

ot gt : & el g |

37t faspwetia R ATl (49T9) @ IR, Ao $HR 31T |1ed 3l dal {6 7 R
IR 9 72 3, AT I8 U Bl B {6 H ugel IR it TRTE|

Hon. Chairman Sir, | rise before you as a first time young parliamentarian
today, who does not come from a political background and are simply social workers.
| appreciate your wisdom, articulation, keeping cool and handling the various
situations in this House very diligently. Contrary to the perception which | had under
the Public Leadership programme at the Harvard University, | had a different
perception of the Upper House. But | will always remember your words of wisdom
that we have collective responsibility in this House to work and encourage healthy
debates as we are accountable to billions of people as their representatives who have
sent us here to represent them and the respective States. Having said that, it is an
inspiration for all of us who have withessed you as a young rebel student activist
raising issues of student rights as Student union and the Jaiprakash Narayan Chatra
Sangharsh Samiti which you launched in Nellore. Your leadership in Jai Andhra
Movement at a very young age, | think it is befitting for you, Sir, to have an
autobiography, for the benefit of the younger generation. To defend the democracy
of this great nation, you spent so much difficult nights in the Emergency. Your

contribution in the Pradhan Mantri Gram Sadak Yojana is very, very meaningful. Sir,
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many of us will not know that hon. Chairman. You founded a social service
organisation called 'Swarna Bharat' in your hometown at Nellore which runs a school
for poor, orphaned and special-need children and self-employment. This shows your
empathy and humaneness. | would convey my support to this noble cause and | am
indebted to you; it was in your hands a few days back, that | committed my entire
salary and perks for the education of poor children. | would conclude at the end by
saying that you are leaving behind a legacy of retired but not tired, as hon. Pradhan
Mantriji said. You are living behind a legacy. Your tenure have many interesting
anecdotes. You retire from this House with great memories. At the end, | would say

that this couplet is very synonymous to your personality.

"@G31 &l B oI T 19 Y AGHIN H Yt
RgaT 5% @ 9G] I8, 947 AV} vl R &7

Jai Hind.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, | stand here to bid
you farewell. But, at the moment, | will just recollect the day when | entered in this
House for taking oath, in the bad days of Covid period. On that day, one particular
incident which struck me so well was when many Members were taking oath and |
took my oath in my mother tongue Bangla, someone had chanted something which
really hit the basic concept of Indian secularism. And | was very happy and proud to
say that | found yourself immediately reluctant and said that this sort of slogan should
not be raised in the House. Sir, this constitutional morality which is very important for
country, we find lacking in many personality but you have been able to uphold that.
Another thing which really impressed me, | think impressed everybody is your concept
of plurality. When there has been an attempt to say that we have a singular attitude,
there, you have impressed upon us with your sense of plurality. That is the
personality which has impressed me. Another one which struck me is your sense of
humour. When | am wondering at this sense of humour, then, | recollect what George
Bernard Shaw said, 'A person without humour is a person without education'.
Therefore, that basic education of yours really enlightened us to confirm our faith in
Indian secularism, constitutional morality and plurality. These are the very important
things that | learnt from you. At the end, | just say a few lines from Tagore, which



[ 8 August, 2022 ]

means, * "'l won't let you go'". | don’t want you to leave but | have to leave you
because of the rule of nature. Therefore, Sir, we are not letting you go from us but
you are, by call of nature, by the rule, leaving the Chair, but remaining in our heart
permanently. With this, | wish you a very good time in future.

7} ITEE =T (YS9 : VR, BR Gfh DI YT USell A9 ITS BIT 8, Wpd Pl U8l
f&=1, el RIYe, Ugell SIeR iR Ugell WIR| 519 H $9 |a+ A1 3R H U
FHSI S DI YOI DI, AT A U8l FIRHAT & ©Y H § Fad U] ATS |
g HRT A 2 b ST9 H 31U HHER ST b1 Y31 DI, Al 3T 3T ARET0T
TS 9T, olfch I8 ART U AT 2 b 1 RA% Uh &1 FF H 31U HRETU H DHIH B
D1 HIhT AT ST b F1r-A1 5 fae 391 3oy off, 39 QT 31U 31 derqguec! &1
ST UTS UGN ATI Y31 ITS 8, UG 11 91 BT G AT AR feb § 37q+1 ATeq1-foar &
H1Y YT Ul TOER AT, T&l 7T ST AR IR H by HT 21, e aoie 9 931
31T ¥ 31T -5 9 e & <X 81 713, 99 T 29 Y81 FHRIE AT &1 7 3R MY
bR a9 HI Tl T, fhy 3¥1 Redee IR 1Y a9 31T 3R AT G Gerguiere]
BT Th IS USTAT IR STh FT -1 AN 37T Wi 319+ &) BRI

B A1 H ST &1 Bl AIGI b IMID! S S K&l, S g7 K&l, I8 Bl
9 DBl B9 ANN B AT A el Wil g1 319 A1 &7 STAYDBIRT TRII A8 BT Sl b
TR fARIE AT 8T, IHD! U AMRT & 7edel 38| 89 4l Ierar AR
3figTerd | S| BRI UTST, AN -IdT, #ff 3RAg doRiard Sit & U |HHal §
3MIh A1, YD S A Gl DA E| ...(GLT). .

st gumafe : witet, feved 7a sifvul

2 I1Ed IS : FUl b W 3MMUb! Sl Yeb S+l X&l, I8 89 AR AT &b folv U
RO 21 U ATERY BRG] H ddb) U [Qurye, dive, 3T ik fihr <91 &
JURTSEUfT & TR IR MY YT BIRIUR FHTAT|

37 H, § Rth 3T BT b TST AT BT Ugll T SId 1952 H AT T, A1 39
AT & AIIHA, S1. AIIHUN AEd o, I8 TH d1d Fal A, B § qgax
WTH "I belong to no party and that means | belong to every party in the House. It

shall be my endeavour to uphold the traditions, the highest traditions of parliamentary
democracy and act towards every party with fairness, impartiality, with ill-will to none
and goodwill to all."

3MU I AR TGl Bl A1 [HAT &, | AT AU FhA BRIDIA A
$HR IR 95 -9gd 9975 odl g, ggds|

" English translation of the original speech delivered in Bengali.
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S AHTIRT : 199, AR T W ”R U 81 81T 1, U dR, G-I dR 8] 84l g,
U QR & B/ 81 ...(FGHM)...

7} ITEE TG : R, H g1 WAl TR g, AU SiaT H g1 AW Tl g3 ©, clfh
3T BId 21 ...(aHT)...

it ATy : U=l WR 38T BIAT &, T8 ™R 89 e YR X841 81 ....(Fae ). .

it e fargt (JToRT) : i @1 iy f5R-fhv 3R A7 &1 srear -,
IR-gR I B

it |qurafe : S 2, e g, 2w a1l 3|

SHRIMATI P.T. USHA (Nominated): Most Respected Chairman, Rajya Sabha, Shri
Venkaiah Naiduji, a great orator, scholar who always stood along with the
downtrodden people, particularly during his Nellore days. Sir, your yeoman service to
the society as a whole, the nation will ever remember. We, the common man, always
extend our love and affection towards your gentle parenting who for the first time
stepped into the temple of democracy. | personally have been experiencing the same
for the last few weeks. Sir, we can express our gratitude towards you to say a mere
"thank you', but you will always live in our hearts, as a master of oratory. On behalf of
our entire Indian sports fraternity, | express my deep gratitude towards your true
sportsman spirit, which reflects in your entire life and as Chairman of this august
House. | sincerely wish you and your all family members good health, peace and
cheer and | wish that you would continue to serve the nation and community as a
whole. Thank you, Sir.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | thank you for this opportunity and | am
reminded that exactly five years ago, you were gracious enough to preside over my
farewell at a time when there was a lot of palpable tension about my departure from
Government. | saw the degree of pettiness that | thought | would never live to see,
but you rose above that pettiness to say very gracious words. They are inscribed in
my heart and that is the impression | have carried one who rises above pettiness and
is known to be gracious. | followed your knowledgeable interventions and speeches
and that is one thing that | bemoan. | often feel that | am wasting my time because
the quality of debate in the House is not packed with that degree of knowledge any
more for various reasons.| have not been able to communicate in the last one year or
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SO because much of it went in disruptions and | am not comfortable with disruptive
politics. | understand and support the need for protest. Protest is an essential
ingredient of democracy but there are Members who are more comfortable with it that
side, but | am not comfortable. | shall remember your fairess ...(Interruptions)...

Y AUTART : ST 938 R BIg BHT o] DIIGI R AR T A 5 4
VT 3165 Al a1 Tyl

SHRI JAWHAR SIRCAR: | shall remember your fairness both as a Minister--I have had
the good fortune of having fair Ministers like you, Mr. Jaitley and Mr. Javadekar--and
in the Chair. But, fairness comes with a certain degree of brutality. It is inevitable. |
would only say that 73 is not an age to retire. There are temptations and many of
allurements of retirement at an early age come from the people around you with
intentions, good or otherwise. But, having said that, | would still say that you will
continue to hold your head high and continue to contribute, and though the woods
are lovely, dark and deep, there are miles to go before you sleep, and miles to go
before you sleep. Thank you, Sir.

MR. CHAIRMAN: If you have tension, you will not be able to pay attention and have
retention, and it will only be pretension! That is why, please don’t have any tension in
the House !

SANT BALBIR SINGH (Punjab): * "Many many thanks to you Sir. | came to this
House for the first time and when | got an opportunity to speak for the first time in my
language the words that you spoke in Punjabi at that time, “you spoke well” and that
is being talked about not only in Punjab but in the entire world. These are our regional
languages, our Gurus’ languages and we needed to learn a lot from you but you are
now demitting Office. | will definitely make a request that like the way you have given
us a right to speak in Punjabi; every day these papers that are laid on the Table of the
House, come in English & Hindi. So, we can get these translated in Punjabi from
outside, but what we have to do, discuss and argue here, that we need in Punjabi.
This is a request and while leaving, people give something. We are praying to you for
this as this is not only our problem. It must be the difficulty of many others here but
they have not spoken about it. | request that we should get those papers in Punjabi.
Thank you very much Sir. May you be blessed !"

: English translation of the original speech delivered in Punjabi.
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MR. CHAIRMAN: Thank you. Now, Shrimati Vandana Chavan on behalf of all
remaining women

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, thank you very much. | was
hoping that we get a chance. This House has seen many farewells but in the last ten
years that | have been here, it has not been a farewell as sombre an atmosphere as
this. Farewells and farewell speeches are, a lot of times, mere formalities. But this
one is different. It is different only because of the person and personality that you are.
You have given us so much love and affection that definitely we feel very much
honoured and very much revered to you. Sir, you have been a disciplinarian. You
have been very strict. Sometimes, you reminded us of a head master in a school.
But, you know that the strictest teacher is the most loved one. Similarly, Sir, even
though you are strict with us, you try to imbibe discipline in us. You are the most
loved up to now. You have been witty with your repartees. You have been witty with
the kind of rhymes in your sentences, which you just exhibited. You have been
extremely passionate. That is what made you very different. You encouraged
Members to speak in their mother-tongue, pushing them to attend Committee
meetings, which sometimes we would slip. Your passion was seen even when one of
my colleagues, Vijila Sathyananth, spoke about child pornography in her Zero Hour
mention, there you immediately put an ad hoc committee in place under the
Chairmanship of Shri Jairam Ramesh and you had it sorted out. This is the kind of
passion that you have. Even when important issues were spoken about, your voice
itself vibrated and showed that you were very concerned about that issue. Sir, you
have been gracious. A lot of people have said that you have been a wonderful host.
Not only you, your wife and your entire family have also been wonderful hosts
whenever we came to your place. | had the opportunity and honour of inviting you to
two functions. One was in Pune for the prestigious Punyabhushan Puraskar and the
second was here, in Parliament Annexe, when some of us Parliamentarians, formed a
group on children, and invited you to have a dialogue with the children and | saw, Sir,
not just inside the House, but even outside the Parliament wherever you went, you
attracted a lot of fan following and that makes you different. Sir, | also remember that
during Covid times Pune was doing very badly. | can never forget that you had called
me up to ask about my own welfare, my family's welfare and the welfare of the
Punekars. | have never had an experience earlier like this. Even lately, when my
name was not included in the six-Member panel, you were gracious enough to call
me up and talk about your predicament, but thank you, Sir, you have been great to
us. You have been a wonderful fatherly figure. You have been like an elder brother to
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all of us, sisters. | specially wish you good health and | wish you the best for the new
innings which is coming forth. Thank you, Sir.

SHRI P. WILSON (Tamil Nadu): Mr. Chairman, Sir, | am a new entrant to politics.
When | came here, | was a senior advocate practising in the High Court and the
Supreme Court, but when | saw you, | felt that you have all the good qualities of a
judge and good qualities of fairness. You allowed equal opportunity, and you used to
remind us that we have to do something for the people, that the people are watching
us. We really feel that after seeing you, all politicians should train themselves as to
how they have to behave inside this august House. Every time | see you, your
endeavour is to uphold the dignity and the honour of this House. In fact, you have
guided us on many occasions as to how we have to present ourselves when we
speak on a Bill, when we speak even in Zero Hour and even on matters touching
upon the nation. In fact, one thing is very common to us. | come from Tamil Nadu
and, Sir, your second home State is Tamil Nadu. | feel that you are very close to the
hearts of the people in Tamil Nadu and | pray that you should settle down in our home
State. That is what | feel. Another thing is, you have touched our hearts and you
have moved us with a lot of love and affection. On every birthday, | receive a call from
you and you wish us. We have never seen a leader like you. We have never seen a
Chairman like you. We are really moved by your good nature. In fact, | would only
say that all of us have to carry forward whatever you have preached to us and
whatever you have taught us and, certainly we will take it forward. | wanted to say,
as my earlier speaker said, that we are going to miss you and | don't know whether
anyone can occupy your place. Thank you very much, Sir.

THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (SHRI
PARSHOTTAM RUPALA): * "Namaskar, Sir. Thank you very much for giving me an
opportunity to speak on this occasion. Just because of you, | am speaking here in my
mother tongue, Gujarati. For this, | am thanking you in Gujarati. Much has been
spoken on this occasion in this august House. Hon. Prime Minister, Honourable
Leader of Opposition and other distinguished members have spoken at length about
their experiences with you and your career. | associate myself with them. | would not
like to repeat it. Through you, | would like to draw the attention of the House
regarding two aspects pertaining to you. | also would like to remind the people of

" English translation of the original speech delivered in Gujarati.
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Guijarat specifically about these two aspects. One is your love and gratitude towards
hon. Sardar Vallabhbhai Patel. As far as | know, you are personally a big admirer of
Sardar Vallabhbhai Patel. You have installed the the portraits of Sardar Vallabhbhai
Patel at your residence, in your office and at your official residence. As a Gujarati, |
salute the admirers of Sardar. You had visited Somnath to offer your prayers. You
wanted to accomplish two tasks the same time. The first, of course, was to worship
Lord Somnath. And the second was to take a glimpse of Sardar Patel in the temple
complex, who was one of the foremost devotees of Lord Somnath. | don’t think there
is any exaggeration in saying this. The current President of BJP, Shri J P Nadda is
present in this August House. | want to remind him that during 1996-1997, there was
an internal problem in our party. And the Gujarat chapter of BJP was passing through
crisis. And today as a worker of Bharatiya Janata Party, | would sincerely and
seriously like to bring it to the notice of this august House that at that time you came
to Guijarat and stayed there for 15 days and enhanced our moral strength. You stood
by us, gave us wisdom and strength. It is not an exaggeration to say that the capacity
enhancement of the Gujarat State Bharatiya Janata Party is because of the motivation
provided by you at that time. You had a hectic schedule at that time. In the evening,
you briefed all the MLAs about all the developments that had taken place throughout
the day. Your briefing sessions used to be in English. And our knowledge of English
was quite limited. So, Shri Jay Narayanbhai Vyas used to interpret your English
speech into Gujarati. We have a strong memory of those days. And hence today | feel
like mentioning a couplet in Gujarati:

¢ DI &Sl -1 &R, I0T H Wl g7
AT BIS] H&d, ATh! T AT

The one who does not hide the wealth, the one who plays smart tactics in the
battlefield, the one who unites the separated armies, is the one who is worthy of
praise.

At that time, you had given guidance to unite our separated armies. We offer
our gratitude for that. Sir, those who have enjoyed your hospitality can never forget
those memorable moments throughout their lives. The warmth and love extended to
guests at your house is incredible. Dulabhaya Kaag, the eminent Gujarati Poet has
written a beautiful poem on hospitality. He would not have thought that the hospitality
which he is describing in his poem will come to life when someone visits the home of
the Vice-President of India.
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T Sl IRT SAFTORT Gf i1 1S 3714 X, AMaBR] HIST Ao ¥ Sl |

Do extend a warm welcome to anyone who comes to meet you, putting in
a lot of effort.

You are a living example of this beautiful poem by Kaag Bapu. Your hospitality
is the mirror image of this poem. | wish you Ram-Ram, Jay Somnath. It is the month
of Shravan and | offer my prayers to Lord Somnath that he may give you good health,
a very long life and you may always keep guiding us through your wisdom.
Ram-Ram."

MR. CHAIRMAN: Rupalaji, you spoke very well. Thank you.

SHRI JAIRAM RAMESH (Karnataka): Sir, there have been two distinguished Indians
who have occupied the position of Vice-President and Chairman of the Rajya Sabha
who hail from Nellore district of Andhra Pradesh. The first is a man whose photograph
we see every day and whom we take it for granted today, but he is one of the great
institution builders of modern India, is, Dr. Sarvepalli Radhakrishnan. And, the
second to leave a distinctive mark on Indian political life is * «our elder and respected
Muppavarapu Venkaiah Naidu Garu.” Sir, five years ago, when you took over, you
started your innings characteristically by saying, ‘If you cooperate, | can operate.’
Today, after five years of cooperation and operation, it has become a time of
separation. ...(Interruptions).. It is a very emotional moment for all of us because
you have conducted this House in a very unusual way. People have praised you for
allowing all languages of India to be spoken in this House; that is a remarkable
achievement. People have congratulated you for giving youngsters equal opportunity;
that is a remarkable achievement. But, Sir, there are other remarkable achievements
of yours, which have struck in my mind. You are the only Chairman who has
adjourned the House while standing up; you are the only Chairman who has
adjourned the House as soon as he has sat down; and, you are the only Chairman
whose decisions have, sometimes, mystified not only the Opposition but also the
ruling party. So, you have been very fair in spreading your largesse. For that, |
commend you because, although you have come from a political party, been
president of a political party, you have not allowed that background to influence any
decisions you took. Some of your decisions baffled the Treasury Benches, that they
came to me to ask me whether | have any inside knowledge of why you took certain

* English translation of the original speech delivered in Telugu.

57



58

[RAJYA SABHA]

decisions. So, | think that is a hallmark of a true Chairman that you have treated all of
us equally, given all of us equal opportunity, and conducted the proceedings of this
House, at very tense moments, in a spirit of wit and humour.

Sir, Mr. Derek O’Brien, my friend, was very unkind to you. He reminded you of
some of your speeches you made while you were sitting here. Sir, | am tempted to
add to this unkindness, because | remember the five hour ordeal that | had to undergo
in an argument with you on 20" of February, 2014, when the Andhra Pradesh
Reorganisation Bill was being discussed on the floor of this House, and the last word,
Sir, belonged to you. After the Prime Minister had said that “we will give special
category status to the State of Andhra Pradesh for five years; you got up and said,
When our Government comes, we will give it for 10 years.” | am sorry, Sir, that | have
to remind you of this promise. But this is part of life. We are here; we are there;
some of us migrate to where you are sitting. | think it is a remarkable tribute to your
skills that you have occupied all positions of this House and other Houses.  Sir,
everybody has remarked about your sense of humour. | know many people with a
sense of humour but their sense of humour is directed at somebody else. You are
one of the very few | know who directs his sense of humour at himself. | remember,
after three terms in the Rajya Sabha in Karnataka, | had a conversation with you.
| said to you, “Sir, why aren’t you coming back for the fourth term from Karnataka ?”
| went to Bangalore and | saw people shouting * “enough of Venkaiah,” and, you

*¢e

said to me immediately, “No, no; they say, “we want Venkaiah.” And, very soon,
you came back to this House from Rajasthan. So, your sense of humour is directed
at yourself, not necessarily at somebody else. That is why, the other day, at your
house, | remarked, “Many people aspire to be great in public life, but you have
aspired to be good.” And, you will be rememberd long after the great men have been
forgotten because you are a good man, because you have been a kind man, you
have been a large-hearted man. Finally, Sir, you are moving to 1, Tyagraj Marg. |
want to make a special request to you. You have been a champion of Indian
languages. Who is this Tyagraj? In Tamil, he is Thyagaraja. In Telugu, he is
Tyagaraja. Why is he made Tyagraj in Delhi? This is what 'Hindi imperialism' does.
This is what 'Hindi zealotry' does. And, Sir, when you go to occupy your house, you
will find, it is not 'Tyagaraj "as one word -- 'Tyag' and 'Raj'. Nobody in 'Raj' does any
"Tyag', Sir. It is Tyagaraja’. So, | hope, you will ensure that the name of the house
that you will occupy for the next innings of your life will be "Tyagaraja Marg' and not

‘Tyagraj Marg'. ...(Interruptions)...

* English translation of the original speech deliverd in Kannada.
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SHRI TIRUCHI SIVA: Sir, | associate. ...(Interruptions)...

MR. CHAIRMAN: Thank you. | am told that this has been there for long. Definitely,
| will change it. Don't worry. 'Tyagaraja’is a great musician. The people in Tamil
Nadu, in Telugu and in Karnataka love his music, and he is a great man.
...(Interruptions)... He is now becoming international also -- Tyagaraja. So, we will
all be remembering 'Tyagaraja "also. | will also try my bit to highlight his contribution
to the music world across the country.

About 'humour', | would like to tell you Members, before | leave this House at
the end of the day or whenever the House is going to be adjourned -- 10™ is my last
day -- that 'humour' is very much required. If 'humour' and 'grammar' are combined
together -- 'grammar' means 'subject'; not the English grammar -- then you will be
'glamorous’. That has to be understood by all of you. ...(Interruptions)... If there
is 'humour', 'grammar' and 'glamour’, then people will pay more attention to you and
they will be able to take you seriously. If you speak in a very serious language which is
not understood by people and which only Harvard and Oxford people can
understand, then it will not reach the common man. That is why | try to sometimes
add lighter one-liners. There is no other intention.

Hon. Members, before | go to Parliamentary Affairs Minister and also the
Leader of the House, | would like to say that the Finance Minister and a couple of
Ministers also want to speak. We should give them an opportunity also, but there are
other names also. But if | take the names, then there is a request also from both
sides. There is one Bill which is pending, which has to be disposed of today. Then
we have a function also.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE
AFFAIRS (SHRIMATI NIRMALA SITHARAMAN): Sir,...

MR. CHAIRMAN: | will give an opportunity to you. So, please bear with me. Do not
think otherwise. | know the love and affection you have. Now, we will hear our
Parliamentary Affairs Minister, Shri Pralhad Joshi. Will you speak in Kannada?

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE
MINISTER OF MINES (SHRI PRALHAD JOSHI): Yes, Sir. You know, Sir, you have a
lot of connections even today in Karnataka. With your permission, | would like to
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speak in Kannada. * You share a very special relation with the state of Karnataka, and
even today you are well-connected with various people from the state.

Sir, the way you have performed your duties as Vice-President and as
Chairman of Rajya Sabha, it offers immense inspiration to the present as well as the
future generations.You have been a constant source of motivation and
encouragement. Besides, you have been a mentor and a guide to all those serving
the people of the country, be it in States or here in Parliament.

| remember those days when you were serving as the Party President and
| used to be the Vice President of our Party. You would call me and talk with utmost
affection and respect which you also extended invariably to each and every District
President. One habit that we all need to learn from you and inculcate in ourselves is
punctuality. Punctuality is a prominent trait of your personality. Any programme or
meeting that you attend as Party President or as a Minister, your presence always
meant to be well on time and required us to be there 10 minutes in advance. People
attending those meetings would often say on a lighter note that the Headmaster is
coming and, therefore, we have to be there a little early. This practice made people
punctual and more responsible towards their work and duties. Even as a
Headmaster, we can say that you were profusely strict with regard to the discipline,
and equally soft and affectionate with your words.

Many of our colleagues and senior members have talked about your love for
native languages. Sir, you have always exhibited immense love for your mother
tongue and with the same love and respect, you speak and endeavour to promote
other languages as well. Along with the language, you always wore the traditional
South Indian dress in bright white colour with the same pride. Only during winters,
your traditional dresses were a bit different.

Sir, you never neglected your language, your traditional dress code and your
native place, Nellore. Even after being an occupant of this highly prestigious post, you
called me a couple of days back to work on a pending project in Nellore. Besides,
your NGO is also doing incredible work for the betterment of people.

Sir, your relation with Karnataka is very special. | have seen you as All India
secretary, as All India President and as a minister and also after assuming the post
of the Vice President of India, even to this very day, whenever you are in Bengaluru,
you visit Janardhan Hotel. It reflects your simplicity when you visit this small hotel.
You visit it just like a common man where people can walk up to you and talk without
any restriction or any prior appointment. Oh yes! You get amazing Masala Dosa

* English translation of original speech deliverd in Kannada.
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there. Moreover, it was really a very bold and audacious decision on your part, when
you declined the offer of the post of a Minister and instead preferred to accept the
responsibility of the post of president of a national party.

Sir, you have tremendous knowledge about the unification of India and leaders
like Sardar Patel, and you have written numerous articles about the same.

In those days, you spoke in a rapid and rhythmic manner and | used to
translate your speeches into Kannada. While rendering simultaneous interpretation of
your speeches, | would find it quite challenging to be able to keep up with your pace.
Your speeches had a combination of both humour and seriousness touching upon
crucial issues at the same time. You have been a source of inspiration to party
workers and many more people beyond the party spectrum. | have always known
you as a leader with a charismatic personality. | look forward to receiving your
guidance in the future. After this, you will enter into a new phase, and we hope that
you will continue to guide us in the right direction with the same enthusiasm and
vigour as has been the case so far. | wish you all the very best. Namaskar !

MR. CHAIRMAN: Now, Shrimati Nirmala Sitharaman.
SHRIMATI NIRMALA SITHARAMAN: There was a correction; it is all right.

MR. CHAIRMAN: In the Bill? Okay.

it STwuTafa (st ERde: AR, MG HRIGIE & FHUT & AR W 3 I $B
AT, S gART oMl oW 381, S9 W § 99 WX A9 § B $I AT Al
3MIT Uell AR S AX S8 H, W1 WhT H 91 2, 39 999 H a1 faeneif o
STIYHTT Sft & B UR, TaRIA+ Hoi= § U faemmer Xefl & 1 3Mya! awdiR off,
TR AT STIYBTET STl BT BIY Uehs §U 2 31X AT I 2l Bl g8 TR A S 4 §o1,
a1 Tee g3l o gaeltd & foy Her -+ aTel gaT & Wy H, BT dl & 0y H MM
ol ¥ T BCHY, WIS A 3T FCHY Sl &I IRAT AT 21 TR, EA1 9999 H I8
GAT 1 {3 lleh ¥ EChR I dTel 81 TAT KT I &1 JATI 59 RN SR AT
D1 G YU Sl | DIl &H AN A, AFIY &1 A 1 R[S BT DI AR Biddl
'Woods are lovely' &1 Ieeld [T, IR STd § 370 Siia- I SedH? ol §, Al g
T4 BIRE Dl Tdh AR Hiddl AT 3N © - 'The road less travelled'.

TR, MY i BISHY H IRAT 97177 3R H FIP! I8 HY AR IR
BHU? AT H TG I TS ereh ST H uid T, d I [GaRYRT Dl A1, [STeh!
A 9Tl I9 IS g8 T8l 91 3MYHT S {0y WH-9 &1 3id 8T 7, ST W
3IIUTT I8 5l Bial AT, I8 A1 &9 Fa- GATl T HI 3719+ 371 [T 1{cIeh AT B
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g ADHR YBATI DI b BH MY BRI W TIT IRAT IATGI | R, T&T Siia bl
A9 B, 'The road less travelled', S TTHN B MU BT BT SIS A ST
& Uiy FEIY ARG PR Hi-aaerd oI B Ui 81, U1 IMgSTarsl iR
AR & 9l 81, 91 o WY AHAlGT el 5l I8 MU Rig fHaT1 8 3R I8 o1
arell Gifel I gHem URT RN WR, H 379 (Sl 37 9d & IR H $© dIsl Hel
AR IR, § A b BT H 3T, A AP FT bh¥ecicd BHCT H DIH HRA DI
U Ha%s HIh] el AR MU Dls TR el T, BTl H 3TTD! 98 Tl 3R
SHAT BT E1 - 1991 g H ugell WIS 3 |AsT foran 3 a1mads A1 614 B+ o oy
3TeB! TRE W BIH b PR M S]] 81 TR YRT BIH I b, d8aAR M, oI
3TUETT 3T B 8l, 98 §HG 81 81 Ty Y g¥ o FAAR W U 0 AT, MU Hd
S o7 Uclis & wU H SKIHTS 81F dTell BR & dISll, g 6l Aol BT 39 8- A
HIARIT, GR G| Bl I8 W, Sl MY Siiad &1, Afhed &1 o 7, Raaman
I oI Ha T (A b <21 Bl AR Bt gt Ty AfT-Rarsii, wRuRiai, S
3R 19T b YT ST fber=T TexT &ITa 21 MM fTehell Bl Sl DI Al 3R <2 B
Sl Uellc &l &, S9b Jhldel 391 hd $1 Aol I dTdhd g0l B Al &, I8 SH
3P AT XEHR ST

AR, SfF H IUFHYRT & &Y H 37T, I eI 3D 1Y $B AR ToTaldb! wY
H BIH B DI JGER ATl TR, H a1 a1 b it would have been very difficult for
me to carry out my responsibilities as a Deputy Chairman without your guidance,
support, advice and encouragement. @X fopfeamd *;LCHC H 797 IR 3 3MUHT U
AHTER A, g8 g3 SH TR I, YRS BRI 3R 78 Q@MY it was a
privilege for me to work with you. @ Frol, S 3R 3MYd Bg, MUP AfRhed I AIEl,
ITDBT H ool HRAT TGN 3MUD MR 3, BRIl I - FHY B gree] AR S
M IR oft, ST 77el} ST 81 dxa o {6 'Indiscipline is violence', 39 ARE 3TAH
feh T8 TG-S DI Sia H SART, < P Ui D1 ord, [Hgt & gid T,
IE BH ST MY IS 9T H AN H81, 89 Iah! (a9 fear fo T Je=i &1
AR SATEdg 811 IfT T9I B, AT SX dP 90 & oY TR &, 1 S 989 &
oY qaie 93 et HE SO 3IR dier &1 HidhT Hi el

qEIcy, UcT JT% I1ed IR § I S| Bl T, & AG- AT Bl
HIehT <1 Ud 3T UTferamie™ e 3iR AR & R H Wt aarar 131l | /1 § 6 I8
3TH FToes &, T8 MMUHBT WIS ok 81 MMIH Iea] | Wea- 3R Fea] bl A1e= &l
31gd Al AR &R 81 Y Ul H AU a1 B8 DI Pell - g Al g1 IATIDBT
T b &l § H eTgeR I H AUl d1d $Hel Bl TS 8l VR, 54 H Yb qag &
wU H I J3q1 o1, A1 I A1 2 [ M= U 9iel wel oY, S AR fEArT # g1 B 3iR
&H 31 dTel HY § FHaIT Sia & 7T Bl 7 & T 9  HI (=0, I8
I ATgR UL BTH BRI IR, JATI BT AT, "'If you are not well on facts, you wil
be in the Well of the House." W%, T dhaldd gl o, IE WIS IHT §RI Bl Ty
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2, "Thoughts that breathe, and words that burn" - =R ST 91 a0 &, I Sidd
foaR JiR 3reg, S Sgfeld BYd 81 9, # 3UPp da1Re oidl Bl AR Uedl Y&
MY I+ & Jag o, W R F GHS T WRURRI & Jag § T a)g I AT graifd
forea <2 8, H9 S99 W Uh-Ud I8 Bl T80T B B AR BII DI 8l W-, 9
f<h gradia ux g9en uran fb rules, conventions, practices and precedents, Nill ERSl
BT3T H 818 9511 & 91 I2 &, 3P [ausid Ush At st 7 8T, 3R MU+ a8 8 8!
<l - I8 H B8 Gl gl

R, AT ), Bl & T sut Jgier, S8l & IRy A 3R S
89 81, dI 39 &7 MU Ta—1dT1 3R 8189 9 I, a1 39 o Ut Sl frcAdieT
oft, § a1 el X1 § - H I8 4l H Ahdl gl

AR, $D A1 Bl 1Y BIIIS-19 P FAIYUT AR T YT dTel &0l H A9 &4
Tt B fopd ARE W AU A B B 3R AR S B 8, STD] UM BT AR
e fear, URT frar 9o #ifds & AT &1 89 o1+ Sfiad ¥ by avg 9 w@-
3TIRITA ¥ I, 3H forg Hi uRka b

TR, {9 SMUH BHIM Udh TITY, I DSl Bl T &7 | A BT AR axidl
argT| H SR OR 319 [T e Feball § feb 3T man of ideas &1 ¥R, H a8 Alara
H AT ATE {6 H Syl HRI-Wel el fhq-fhd wd | Sl ugell - Rules of
Procedure, NTFT®T SRR el BRI T9T 6T 8, RTH 31T & 87T B
SRR & JIRT GUR Bl STR]d o, ATY I AleAIgSl BR b (oY wodd Reyg Hic]
BT T34 [Tl 59 37ue RUE H T 310 goId fQy § IR A Tataidl 1 4
D] Iooid [hT &1 A P A1 - A1 15T FHT D1 AT P BHBTS H H GIR
Bl - 3MTD] AR I TR A5R WG], SHB] Soold HRAT, S5d] H IUFRATT g3
- S9! [FIROR DI 3R A <1, H 57 F4T sl b1 el gl

TN, 3MMYh J2T T YITA ¥ | Fe+ g IRIdTerd YRl Bl, S foly SaTetTon
& STINT H Seeig=1g YiIfd, e # feiierses™ & &M &1 71fd, $-3ifhd Rved
A Sl T - i a5 T H &9 SaIaliol A 3Tl BIhN 8! o Fdhd,
FHY T BT Ieiler e8] BRal, B9 $9H Y MYFhaT AR gaelrd & 1l Ty I
A - IATA B 39 P forg IR faam

AR, WRATI WIS & IUINT &b R H I8 Dal T &, ofih H g9 H49 § Th
JeelRd BT AT WRTT HI§131 & STt yaferd oes &, St el f2al o are-faare #
HfST 6T o ®, 9 B gXIATe fhU U, MU= S TR U HHST 918 Y1 39
JRARY T 59 IR AEaqUl BT [HAT IR IHH 37T HINI3I &b DI e A Y| IS
[T AT BT BT JUTe! H FeIR & oIy Wl AR &1 715 g

TR, 3MMUh ST BT 98 A 8H oI AT & oIy g9 IR & w4 § 27 foh
39 7fg ¥ Haled 9 d& Ugd, 3Tk YRAR H Bl IToiifd § &l T&l, A
ATSihdl I Tpel, Dleiol Bl ATAT Bi, AT e i b WY I YA §Y, AU
TG B ISR &1, fh AR STEE H gaT =dl I8, AT Yeb FILRUT BT
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I YRR ST UTS] & I 31ede] I fafi= d37eral &1 SR, 3Mgdh] S+
aﬁﬁmsﬂwmsﬁﬂﬂ fUh~ TS HHT & AIRH 31X <2 b SURTYT b qg
AT, fSRETg3es Ufeeias TS BT Seoika+1d US1d 31X d&1 HRIR|

AR, H 37 H 1 1ol HBHR YT I1el WH BT AT AR, I AT YU,
3T WA 3R ST - 1% fthcd & U 3% U8 e &, il & afToiiad
Jdea <3| e foemdic & deiid 99RIE ¥ Q¥R 1. WA S 9 1925 H
PrEuiyg BEd: ISR Scoikd (6T 8, IS Udb URh &, ‘BH 93 8l 6 I8 B
31T & AT T TSIl RIS ARV B &, SABT AR HRAT VY Tt H o7 g 4
JATHEE BI, STH 3NMTP TARY IR BH T fagr|

3= H, T 4T & 2499 FH & QIR MU H&T AT, I8 ARG 8H 9 db gl
g, 3G wigd § Y= Sir, you said, "As the House of Elders, we need to lead by
example. It is a privilege that people bestowed on us. The expectations are high.

Our responsibilities are onerous. We can ill-afford to regret over lost opportunities
that we had. If we fail, we fail our people, we fail our nation." $%a% I U1 ©
3119 1Y B, 3MUeh! Aed SHE 3T X, ATqd| I8 Alhad S9N I+ V8, 997 AR
TH D] MY 3! IRE ANGYHA AR SHEdHT B I8, I5d-98d ggdg|

MR. CHAIRMAN: Now, Leader of the House, Shri Piyush Goyal.

| & A1 (S IR TRe) - A GETURT JEISd, JfTST 8RN &y 9iag Al |
3Ta=T1-379+1 a1l T 3 3 U €, Rt diemt &1 wtet 21 firan § SR e
fep &9 A D1 WIGTY SAYD! TRB SN &9 99 & oot  fAaws Bifer™r €, I7h IR 4
ST AT YT Tl 7

IR<Id § U a7 89 99 & foIv ddeii® B8ichl & fb T avth 318! I1e &, M9
ST Bl 3reet Aol &1 W 31T 8, 31T Uid a9 b BIRIBIA B, TP Ahdl 3R Th
THR A VRIS STddIa @l 3R H Bg {6 wii # 396! URisie oadl g1 gad!
el 1 B9 99 & 13 A 8, A1 S A1 3MUBT AFURART 41 89 A Bl Tl <l &
{3 319 AT aTel SRTel T ¥ MY J-I a1 Je31| o7 e aId | M 39 9a A B
BHRIATE! TTs, IH A DI &H [HF BXI1, IR I8 dl P b1 (9 8, T Folal gl
gl e uig auf # R TR | S0 arss w0 A 57 G491 TdTS &, T8 BI TRAT
9QTs ©, SUb I H B4 3<S! ITal & A AT [9aTs o1l § Foerar § b 89 99 &
wﬁwmajﬂaﬂﬂ%‘aﬁ?w%—cﬁa—jﬂmﬂ I 91 Ui a8 & I8 370 IR B

31U HRIBT H ggd Hecaqul Mo fofg T, RS-t gHTa WIRd 1 ST
W AR BAR ST 4 Fqd S AYD! Jededl H §9 Fad § ggd RRId
AfTifea faorT4, e ariRa fh are TRIg Boarvr 81, AHISTe GReT 81, §91
31T S ST AT 7 3T AT 21, IR UhdlT &1 91 81, AlZeTrail o GR&l &

T H 9T &1, Jali & aR H =i &1, WICH Bl, SHIAIHB! dih? HIFed Dl
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RS S BT B 3D BRIGIA H (BT TAT| GIATSH BT Yeb 98 AUl ol
TP HRIBIA H 9N foar Tl feaei & forv, SERT & foe, w9 | v,
I < & S H Udh 931 SHIT 3R I8 o BT B 59 Fa 7 3P BRIBTA
¥ foparm 3R # A1 g o I 99 [9erep, A g B @i el H fofd SR, <Y 39
A& B1 3R YR &1 gfoer forar S|

3ITIehT AIF1E Gl I8 BICT Y A AT 3T ANIGEIA H BIH B DI HibT
Ugel UTe! BrIdhdl b WY H, e TeTT-37elT STRIcl 1 91 §Y, 3TelT-3Te T g1dl
H B PR gY 3R R AP A1 Ueh SR RS & U H ATqehT AFee
TR 31Toe I b ¥ ITTT-3TeTHT BTHI | 8H BTH BRAT ©, 5 AT Ve H31
TR AT S & fIsT BT 3 STHR ST 7, T TR I 59 <1 BT YISy 89 g1
e 8, (P9 UPR A 9 I $HI AT @1 A8d 7, SEH AT 31 980 6
G, 980 $© AHSIAT GHI-9HY UR ST 3TUdh UTH 3fH B HidbT Fral
ST MUY AR BT HiehT el 3T AT AT 3MMaT 2 fob 2010 H 519 H Ugell IR AES
1, d9 § Habhs ART I H SIdh A dodT 21| 991 Fi¥g 9 dH-9R &9 81 g9 9,
I YUIg ST < %81 3R A4l & fdarg & IR | Ush [0 Sgreqd fohan o1 3k 9]
qTeT & U I I dle BT JATQL AT 9 H AT T AT, 1 UfidmHe H IR (=
B U A W YN IR BT TG 1 BA A1 T MM 3 ol B T THR A A7
BINTT 9T, T UhR 9 R <), R eR & w9smat & &1 fowy @1 91w,
¥ G STV, T TATRAT BT STV, fbT AT A FetTs - HerfaRT fohar Siv, 6 asd
H W oIy #-1 Ao We Q11 98 ) 81 M1 AT Al Ao Wie § W 99y &l
greel B Bl IS ST 2, SN 9HI 9AY & UEe) 9 89 & BROT H fIvg § v
gyTfard 81 T {3 3 45 fiFe 9@ %) A W Il Udh YhR 9 Ud ¢ 9e
3! Sl i B 8, a8 fegd AR a1 9 fFder 18 3R oM & forv R forg aivae &
Y § BTH BT I 81 T

(U HBIGd J757+17 §Y)

YD SaT & IR | Pbs AHFAT FidaT ¥ &g §Tdl bl g7, T 79T By
THRUT BRR Y1 IUFHUTINT FEIGd, JATY ST TbTT TRV St & F9Y ¥ Y5 U
g9k JOHId® TaT & IR ¥ IR | 9a/:™1 79910 9919 724 S 5 ff /99
JHYT ATTg Sl & 31U By R FhId JIHAI b IR H §H D] I BT
ifep T T ST P Sia b oI Uge], ST 89 Al B 7wl <= fhar 8, IT9 4
U & Sdfel, GURT @ Tl iR TIART & SN ITeh! HaTd B+ H 954 id I8!
gl {HEIl §, d STelT-37er JI1Ud 19T §Y Q¥ & BIM-BHH H Y &1 §H A
IAD] -3 &5 H W@ 81 TP YBR I < Pl STHHT aRdfadbaret & IR H
AT JHAT AT S 7 95 TERTE W fOad A g, 999 far g ok s g,
RTIh BRI STHT ST odd] ITSTIfdd STIdT Th ol X&T|
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T YR I 3RS & IR H 39 &g JE-1T AWl 7 §1d Bl S9P a9
AT, ITHT fIT, STH! AR, T Tl DI AR B &l 9 UHR 4 J 89 Fad]
URT B & [ 37T ATGHINT H 91 HRY, IHD! 95 IR I gs, dieh d W WY
TORIYE &R &, 519 Bl Aaxg AGJHIYT H 91 B &) 31 1S & b 519 AN ¢
AT AiES, 9 dedR (g Sff 7 o9+l wier &1, a1 daan St 7 qid del - "l
T " | ! TR W 31TST Al R Sil 3iR UBalTe Sl bl g 1 17 e 54 I
HIGHTST 3 YT BIRISA W S| Uh bR A debT Sif 84 AR X1 A I
N BRA B 8, d GARI DI WY YHIfad B & b 9 i | a1 &Y, 37U 91 <]
TRE U TG, W I Mol diid A I | IhT MU ¥&dl & b Imei-dr wxig 8!
B ARVl are-faare 9l &1 81 FahdT 8, Ha9e 81 96dl §, fh 799 7 fhar
Y| H HHSIAT § [ I8 I7ab! Ueh [IRI9l RET fob I 1+ DI ! o6 |1y H firer v
He GAT® WU 3 Gl I8, 3 dRIh I =l |

TRT, §91 291 @Y 91 31| s 0T, I8 I 596 WHd H 8l 81 Brs ot
v 21, Sl &l & W 41 = 81 81, 91 A~ 9ahar off 419§ 58 9 58
GeITd <31 {dh RIT 3R B ST MY, &RAT 36 SRIHAT DHRAT Sl & AT el 5l

GRIEIS KN GO R CIT R ALY

T BICY3d SR BT Sl SAHI WU &, AN Bl ¢ BT DI Sl W94 2, §
FHSIAT g b 89 F41 DI SHBT T~ FHI TR AT e @ik I8 ofrv foreefl -
B9 |Y AT WiFal & i 8| /TG FHYNT HBIGd, 39D Tged H AT B!
SATEHIT & IR H 1 AT U&= 7347 S 7 91 ool fhdni 2010 & 975 4 39
A B 99 31fed ITShdT 2020 H, 82.27 UfAeIT T&T ®, S 2010 & 91, 3MUP
g H 39 Fa DI SIS Ursiaeiadt Tl

AR, A4 g AT WAl - AYD! Gaguec! & IR H g1 Bl Teb axlich A
g ggd IAD] 91 & [P NI 9gd Yargardd 8, 8 Al Bl AT W B 8, W
TSI STiad § &s aR 84 599 ddolt Wl 8l 21 9T SIU] & fifeT H, v
3T & 3TUIfSTe IR H, 519 89 QMI Ugad ©, dl 99 Ygd 8l 39 Ugd S & 3R
F% IR A1 F9T W Ul 21 AT I® A BT DT SA1E Hl 78T 21 3MIH &4 I8
Aig= ! et fob dargued! fohail Hecaqul 81§ FHerdl § 6 a8 A1 afaept S+ o
BT Uh dRIdT & fb Ugal T W S Afdeq B ©, S 89 Addh! B & foIv gard
g IMYBT HIFRTY Bl B fh 89 9l oresl dRE & M &Y 3N FHI-HY WX
el iR faemaet & forw 21 9 WY frg, adhems ff Teg, e &9 Gt &
ILRGCIR

TR, BRT AT & b 3mast I8 S Sila= A1 7, <90 & Uiy 3 ot feet 2,
S B9 QD] U AH! HATH T 2 3R BH Wb oY I8 Udh 98 37TB] IQTEX]
AT T g T JATYDT HHS R AT Dl 59 Y, il 3R SR, Tl ITb! |l 79T
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BRIBT TeI H g5 eS| W el 3R Teb 31 IT8RUl & WU H d A BT
RESIECRT

AR, $9 I e | (U] YU W, U] IISTlicId ST 3, D!
FAorie [pet 9 3R 579 TR A AU G+ Bl I, I 980 o Al 81 84
G MU TfT, AP AJed &b UT P &1 FH T ATTDT o1 3T 31X 378 WY
& T 9erar | wredHT $Rd § SR ST BRd & b 31T 31 1 89 Aaeh! AN
o< B 31R BH FaD] AT IR od e, 98-8 gdrg|

it T : g=are, YRy Sff|

AT, ST H9 Y% H 1 BEl, BIelild T BT J91d AT, Afh g YISl hav
Bl TS E1 ST 37T 31Xt 8 A A ST a18d 2, oifdh 89R U7 31+
AT AT ol 81 31 84 U faet WY oFT B 3R 91 &I Brifed i 7, safery # omaH
A PO AN DI el BT AlD] TBl § Ul §, SHb! AT I=JAT A S ITQ|

34T 3T WY ANMeAS Bl Ueh SR g8+, 2Hd BRI DT o G I8
3TIE [T §1 I8 |3 3761 o, STy {1 I8 US &, SHH 3R Dig 37 abTe
BT T 7 HIRTII

Mitron, | don't want to make a long speech. | will be speaking anyhow in the

evening meeting also. But these will be my last remarks. | don't know whether we
are going to continue the Session or not. It will be decided today. | think today is the
last day of the Session. Keeping that in mind, | will just make a few observations.

We are the largest parliamentary democracy in the world. We are very
fortunate that our forefathers, the Constitution-makers and the great freedom fighters
have given their life and their best to the country and gave us the great Constitution
and this parliamentary democratic system. Nobody has forced it on us. We have
taken it on ourselves. In a parliamentary democracy, we have the Parliament means
the Upper House and the Lower House; then we have Legislative Assemblies and the
Legislative Councils, wherever they are; and then we have the local bodies, the
panchayati raj institutions. These three tiers are very important. In this, we being the
Upper House, the House of Elders, we have a greater responsibility. The entire world
is watching India. India is on the rise. India is on the move. Keeping that in mind, |
only appeal to the Members of the Rajya Sabha and to those who are going to come
to this House in future, to maintain decency, dignity and decorum so that the image
and respect of the House is maintained and people will be receptive to show us, to
hear us and also to follow our advice. This is my advice to all of you. As | told you,
students, rural people, ordinary people, etc. will be watching the parliamentary
proceedings. That is why, sometimes, | have to intervene, | have to be strict and also
| have to take not a happy decision of naming some Members. Otherwise, it gives me
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no enjoyment to take such extreme action. | have no ill-will against anybody or any
party. On the day, when | was selected to be the Vice-President of India and when
the Prime Minister and the then President of the Party, to which | belong, told me in
the Parliamentary Board meeting that | was being selected, | was in tears. | did not
ask for this. But you know, as a disciplined soldier of the party and as the party had
given the mandate, | obliged, and | resigned from the party. There were tears not
because of my shirking the responsibility but because | had to leave the party which
had given me all this. That was the occasion. Otherwise, there was no problem at all.
| did my best to maintain the dignity of the House and | tried to accommodate all sides
-- South, North, East, West and North-East. | tried to give opportunity to all sides of
the House. | might not have given them enough time that they wanted but each one of
you have been given time, whether it is Zero Hour or Special Mentions or Question
Hour or discussion and debates on the Bills. People want the House to Discuss,
Debate and Decide -- 3Ds. They do not want the other D, that is, Disrupt. Members
always say, 'Please do not pass the Bill in the din'. | do agree. 8 ST =i <l For
that, simple solution is that do not create din and do not pass the Bill in the din. This
is my advice to all and also for the future because whoever is going to occupy the
Chair will have to follow the precedents and go by the decisions taken earlier.

Of course, | will speak separately regarding normal feeling about politicians and
all. | don't want to utilize this forum. The respect is declining everywhere because
value systems are declining. Keep that in mind and try to do your bit while committing
yourself to your ideological line. But see to it that the democratic principles and the
standards set by our great people are followed. | am not of that type as people often
talk, %\’ ar precedent, el T dissident and otherwise, resident. Y A H B Tl
Bl Yg"l | never asked for precedent, never became a dissident or never confined to
residence. | will be moving around -- going around, meeting, greeting and talking to
you all on larger issues. | will not get into politics, as | told you. We are all working in
our own ways. We are not enemies; we are rivals. We must work hard to outshine
each other like competitors but not to run down each other. This is my last advice to
all of you. My wish is, Parliament functions well. There are many Members who are
very good speakers when given opportunities. | see even the new Members coming
prepared and making great contribution. Brilliant speeches are made. Sometimes,
brilliance is lost because of disturbances. Unfortunately, in our country, the weakness
is that the media also does not report if you speak constructively. If you speak
obstructively and do something unusual, it gets coverage. It is the weakness of the
media, and media should get out of it at the earliest without trying to give some
reasons here and there.
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Friends, language is quite dearer to me. | am happy that the President, the
Prime Minister, the Chief Justice are speaking in not the same language but in the
same vein on respecting our respective mother tongues. First mother tongue,
afterwards brother tongue or any other tongue, no problem. But, primacy should be
given to mother tongue. Please encourage mother tongue in your respective areas.
| would like to see in my lifetime that the Parliament, the Assemblies and also the
school, college, university, vocational courses and also the administration, everything
should be carried in their respective State official languages and there can be
translation. There should be translation. | told the Secretariat and | am telling you all
today, before | leave, there has to be a permanent mechanism. | will come to sign
that file on 10™ Morning. | told them whether the House is there or not that for all
speeches, translation should be made available, not at request even otherwise also.
That is the process that has to start. The proceedings of this and the administration
also, and also, | want to the see the arguments in courts, district courts, High Courts
and Supreme Court, also in respective Indian languages and the judgements are also
delivered. It is because, | do not want to use the word, 'litigant', people who come to
the courts, they do not know English. They will not be able to understand the
judgements. So, it should be. But it will take time, | am aware of it. An honest
beginning has to be made, and we all should move in the direction and having
communication in our respective mother tongues, that is, encourage Indian
languages.

Friends, | would like to conclude with a hope that we move forward. | am
thankful to the hon. Prime Minister who has given me love and affection. | am thankful
to all the Ministerial colleagues who have all responded to my queries any time for
consultation on larger developmental issues. Also, | would like to thank the Leader of
the Opposition and other leaders on this side who have cooperated with me and also
the Members from different political parties who have given a helping hand and who
have all today participated in the discussion and said so many good things about me.
Thank you very much. | am really moved by your love and affection.
gYdlq, THEhX|

MR. CHAIRMAN: We will take up the Legislative Business, the Central Universities
(Amendment) Bill, 2022, Shri Ashwini Vaishnaw.
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GOVERNMENT BILL

The Central Universities (Amendment) Bill, 2022

THE MINISTER OF RAILWAYS; THE MINISTER OF COMMUNICATIONS; AND THE
MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI ASHWINI
VAISHNAW): Sir, with your kind permission, | rise to move:

"That the Bill further to amend the Central Universities Act, 2009, as passed by Lok
Sabha, be taken into consideration."

MR. CHAIRMAN: The motion for consideration of the Central Universities
(Amendment) Bill, 2022, 39 3 TR 314! B SlclT Aed & IT d18 H RE SH1?

SHRI ASHWINI VAISHNAW: Sir, very short.

21 QUTAFA : 3R 1) P& Tl &, 1 [ard | iferg, grg § g1 Fifergm|

1 3t AW ¢ R, TTAUIC AIFSR S DI gDHIAMI H Uh 9gd &1 A8 YUl YR o
579 avE 9 99 U= F3Y 81 R Jid) S 3 pEeile..

it AUTAfT : T T S #9 daT fob I8 SNl fad 21 a1 |, YRT <21 91 Rl
2T ST, BISE & YRT TSSOl 811 dd HUAT 8IS 4 98 SIgY 3R Sl W Hgdl
gl § €, I @R W HUAT T81 AT SRV 31X TS DI WTHT 918Y| IW0IG ST, 37 319
qiferul

it 3t A - WX, 59 dRE W A9 U9 HAL $f R Ale) o 7 99T A
SPRTFIR JFex Bl SIAT BRI P oV Uh 737 fawq feam & R faerfs &1 ush
TAT WA I, Tb A1 TR 31 8, S99 98d 9N Haed oY Yofd, 8lgd, Al

(SqqTafel HEIed FIoTH1T §0)

TP dXId & T4 sfSIT &1 A7 81 38T 8 3R 39 99 faard & vah /=
g & Siia= § Y qarforefed Aol a1 81 A= SuaYTaf Sil..
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SHRI' TIRUCHI SIVA(Tamil Nadu): Sir, it is to be moved by Shri Dharmendra
Pradhan. ...(Interruptions )...

SHRI ASHWINI VAISHNAW: | have taken permission. | have taken permission.
..(Interruptions )...

MR. DEPUTY CHAIRMAN: He has got permission of the hon. Chairman.
..(Interruptions)...

SHRI ASHWINI VAISHNAW: | have taken permission. ...(Interruptions )...
SHRI TIRUCHI SIVA: Sir, it is listed.
SHRI ASHWINI VAISHNAW: | have taken permission. ...(Interruptions )...

MR. DEPUTY CHAIRMAN: The Chairman has already permitted him. This is for your
information. ...(Interruptions )... Please. ... (Interruptions )... Please. ...(Interruptions )...

SHRI TIRUCHI SIVA: No; Sir, in the List of Business, it has to be moved by Shri
Dharmendra Pradhan. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions )...

SHRI ASHWINI VAISHNAW: Sir, the hon'ble Chair has already permitted the Railway
Minister, and on behalf of him, | am moving it. ... (Interruptions )...

SHRI TIRUCHI SIVA: That you have to tell. That you have to tell. If you speak without
that, we cannot understand.

31l 31t AW : TR, 39 UG HITH Bl BIARAC! 3R g9 doil F 37T Y IRTdT
P PRI H TP Caics, I &8 3R HIhTs de¥ B oierd gl U SIS hlihvs
HSR B IR R B (17 59 [T & gRT Ud Ao dl JAENTST BT RATq1 Bl S &
g1 aTfcrerfn faeafdemera gar w0t Sit & wfcrerfh fas o1 AreR w4 3 &1 U6 984
ST JIT Bl...(ae ). .

1t STAUTIRT : IS, ST | HuaT Ha= 4 2hifcy |
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st 318+ Awrg : R, feTRe [qeafaeney X #31ed gRT SaTfeld 819 3iR "9
TSR e Yifordl 3R Riet H3Te B Uofherd | Relcs Sl Uit 8, 396 gRI
Priffees B

Heled, H TireIih faeafdemey & IR H S1-9R I 991 <1 g, ST 918 we
can start the discussion. 2018 H M ¥ US CiAUICIH ‘5@‘&(6 I
URIREISNS Bl WMYAT &I T3 2T $UH ¢i9dIle Ao¥e, Yad cdIamol, Yo
IR - 57 999 Relcs 9gd AN IS TIe gUl...(qagm™)...

1l STAUTIRT : HYAT YIS 98 B a1 7 B 8IS Il 81 2| WISl Wi |

it 31Tt qworg : IR, ST, fITH, TAAT - 39 99 BIRIS Bl IIRY fhar 11 81 397
319 b Pl 725 TS TSMHTM of b &1 Ugell 59 ST |l §aTl, SHD] Igd 7<e
RTee 2 3R Aad! 984 3120 wigHed Al el €1 319 39 [9d & §RT THIRTITS &l
U ool ATt § e [haT SIQ, fadre fhar Sig| #8ied, s U™
BIhd TRATST Il | IBall, ZTIFUIC BIheS DIASl, GORI, ess R, S fdors,
™, HEIRTS A184, SICIhRIId Seiooid Wik SiTuverel UthRIG, = Toll,
O BTSS IO BT ' SKIATA 81 - 39 99 BT IR BIhd fhar Sem| T, [&ea
SqUCHe gl dicd, YIvas! & A1 & 9 Rhel Saawic W) 41 9gd & fadn
SITETT, R o 91wl TR S hed Rearas €, S5 99d! 399 i & <110
AT, THTATol SToyfe g1 fT9 a8 9 <91 A IsscisT & A1 el &r 550
IR IR 579 A8 ¥ 98 WRd SR wdd oIl 1 Camlaloiisl BT T gall, S
TN T 3R Wt Ps TR SHTITSIST BT STeTgae Wi fererkn favafdenea & grmi

ABISY, SHG] Uradl S TRIUIC SHIHITTT AR ST IR BIg-d gl 31T
S H N H B H HH A ARG BRI DY DI YT STARCHE Bl STxd ol g4I
TNE U B4 H G dRg HRIS BUY & MUY Bl SRcHS &l ¥8T Bl 39 Jdd!
BISHIRIAA AISIAT, AU ARV & HECaRIY - g1 Addb! SIRexd &b (oI FHH YS[h eI
P BRI B

IS, §9 GTARICT BT 9 HHF dIaT H 2, S8l IR ¥eTd BT SRESYT 8
3R TP IAH HHIAST S H 3TelT-3T SITET UR fawRyd fhT SIre| Yerd & g7 |
JTRS! 166 HRIS BIU BT YA &l ART I I deq & {5 59 o w® =
HeIdT FOIRT & 3R AT 5HDI IR B | gaTg |

The question was proposed.

MR. DEPUTY CHAIRMAN: Motion moved. Now, Dr. L.Hanumanthaiah.
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DR. L. HANUMANTHAIAH (Karnataka): Sir, the Central Universities (Amendment)
Bill, 2022, seeks to establish Gati Shakti Vishwavidyalaya at Vadodara in Gujarat State
amending the Central Universities Act of 2009, and the National Rail and
Transportation Institute will be converted into Gati Shakti Vishwavidyalaya. Sir, the
scope of this new university, new vishwavidyalaya will extend beyond railways and
include transport sector as a whole. So, this is the second Central University in the
Gujarat State. And | have seen, earlier also, a lot of individual institutes have been
converted either into Centre of Excellence or Central Universities for Gujarat only and
not for other States, which is one of my observations. This Gati Shakti
Vishwavidyalaya master plan is essentially a digital platform bringing together
16 Ministries, including Roadways, Railways, Waterways and even UDAN also, which
is connecting all the transport systems. And, it is planning and coordinated
infrastructure connectivity projects for movement of people, goods and services. Sir,
this University is additionally expected to provide necessary technology and research
to the transport industry. This is the intention of this University. Once it becomes the
Central University, it will enjoy greater autonomy. That is what the Minister says. Is it
a fact that when we observe the other Central Universities, will this University get the
full autonomy or not? This is my question. Currently, this University provides B.Sc.
in Transport Technology, BBA in Transport Management and M.Sc. in Railway
System Engineering and Integration. This is what this Institute is now serving.

Sir, the objective of Gati Shakti University is to support vision and goals, as per
the Government, Atmanirbhar Bharat and provide best possible education to the
people of Gujarat. | just want to ask one more question. What about the other parts
of India, where from the only one institute which is into the research and which is into
giving degree of B.Sc., M.Sc. and BBM, people from other parts like South India,
North-East India and Central part of India are not going to get the benefit of this. Is it
going to be extended to all parts of the country and all the students can have the
admission here? What is the mode of admission for them? How are the admissions
going to take place? Whether the examinations are to be conducted across the
country, like, CUET, NEET, this is not clarified in the Bill.

Sir, let us look at the Central Universities now. About this Bill, the National
Education Policy, 2020 stressed the need for multi-disciplinary approach to education
within institutions. This is a very important issue to be discussed. The academicians
across the country have raised the concerns that if a transport-oriented institute is
converted into a Central University, this does not match the multi-disciplinary spirit of
the National Education Policy. That is what the academicians say. And, the
academicians also observed that converting a University into a Central University is
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just a matter of changing the name of the University not the purpose of making the
transport system across the country as a research institute. Sir, the status does not
help the growth and development of the education sector. This is what the
observation of the academicians is. | wanted to have the answer from the Minister. It
is necessary for this change in nomenclature to accompany with increased public
funding and autonomy. But, in this Bill, the public funding is missing; the autonomy is
only in the saying but not actually being done in the support of the Bill. Sir, let us see
the other Central Universities in the country; how they are working; whether they are
enjoying the full autonomy or not, whether or not they are enjoying the autonomy
across the country. There are about 64 Central Universities. Under this Government,
Sir, the Central Universities have typically been criticised regarding lack of permanent
staff, poor infrastructure and poor academic governance. That is what | wanted to
bring to the notice of the hon. Minister. This is due to ideological clash between the
administration, staff, student and other agencies. Sir, we have seen in Jawaharlal
Nehru University, we have seen in Jamia Millia University and Jadavpur University,
which are called the Central Universities, but the administration of these Universities is
not up to the mark and there is a lot of criticism of University administration on
ideological basis and in administrative matters also. A huge backlog of vacancies is
there in the Central Universities. The unfilled faculty vacancies in Central Universities
are a worrying factor. Sir, the Government should know that against 19,366 posts
sanctioned in the Central Universities, 6,558 posts are not filled up. Sir, this is about
33.86 per cent of vacancies in faculties which are not filled up by the Government of
India. Sir, as on 18" July, 2022, that is, very recently, the answer is given in the Lok
Sabha, that the ad hoc vacancies are 122, guest faculty is 1,931, contract basis
teachers are about 1,820, re-employed, who have retired, are about 31. Sir, the total
strength of these kinds of vacancies is 3,904. Let us also observe as to what is the
reservation maintained in these Central Universities. Sir, | wanted to bring to your
kind notice the number of vacant posts in the reserved category; the vacancies are
65.61 per cent which are not filled, especially from the reserved category and
marginalized communities. Sir, about the number of vacant posts, General category-
it is 2,252; SC category- it is 988; ST category- it is 576; Other Backward Classes -it
is 1,761; EWS- it is 628 and it is 344 in PwD. The total vacancies are 6,549, which
comes to 65.61 per cent. Sir, these vacant positions in the Central Universities are of
a very serious concern, which this Government has to take very seriously. Just
converting an Institute into a Central University and not filling up any vacancies and
not giving proper infrastructure, will not be going to solve the problems of the Central
Universities, and also it will be a burden in the name of Central Universities. Sir, the
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experts have called for reforms to the Governing Councils of all Central Universities.
This is a serious observation across the country. Not only this, what these reforms
include is to cap on number of members in the Governing Council. Requirement of
social representation and involvement of the alumni is another issue which they have
raised. Sir, why this is required is another important question. Sir, the same kind of
ideological thinking people are in the Governing Council. So, the Governing Councils
are not running properly. The Governing Councils should be above the political and
ideological thinking of the people. They should be experts in the field of education,
which is not being followed. Sir, including eminent alumni in the General Councils is
the global best practice across the world. It ensures endowments, it ensures
accountability, and it ensures the innovation also. The Harvard University, which is
practicing this involvement of the alumni, has given the best results in that University.
It has become a practice across the world that this kind of alumni involvement into the
University Governing Councils is going to help the standard of education going to a
higher level and not going to reduce it. Carelessly planned Central Universities
Entrance Test, CUET, is another concern. The irresponsible and student-unfriendly
actions of the Union Government can be seen in CUET admissions. Sir, CUET was
introduced in 2022, you know about it. As a major reform to the admission process in
the history of the education sector, this has been brought. Subsequently, what
happened? The UGC introduced CUET as a single gateway to admissions in the
Central Universities, only three months prior to admissions and examination. This was
during the time of students writing board examinations. While they were writing board
examinations, this CUET was announced. Students were in a serious confusion
whether to write this examination or prepare for CUET. After some time, the UGC
announced that the board examination marks will not be considered for their
admissions. There were only fifteen days left for them to attend CUET. We must also
think whether the students who have finished their board examination can write CUET
in fifteen days. After the examination, they announced that and there were only fifteen
days. On account of that, a lot of students could not efficiently write their
examination. Those who scored very well in the examination could not get good
marks in CUET; as a result, they could not get a proper admission.

In some centres, the examinations were cancelled. What does it say? There is
a lack of academic diversity in the syllabus and questions asked. That is another
important question which the students were raising. They could not write the
examination properly. On account of that, they could score only 15 marks.
Subsequently, they cancelled the examination and the students were asked to write
again. Again, there was confusion among the students.
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When a question was put in Lok Sabha about this, the Ministry did not answer.
In fact, they evaded and told Lok Sabha that they will take care and conduct the
examinations further. This is not supposed to be done by an organisation like UGC
and the Ministry of Education.

Sir, the Parliamentary Standing Committee observed something. | am referring
to ST students’ overseas scholarship. In this, the Standing Committee observed that
the national overseas scholarship scheme provides financial assistance to 20 students
every year for pursuing higher studies abroad, that is, for Ph.D. and post-doctoral
studies. During 2014-15, there were 20 students; in 2015-16, there were only 15
students; in 2016-17, there were only 16 students. What is the reason for this decline?
Across the country, there is ST population which is more than 7 per cent. Now, they
have become very competitive and there are very brilliant students who can attend
any examination. But, for the whole country, you can’t send 20 students! The
Parliamentary Standing Committee says that it should be enhanced to 30 at least.
But, | request the Government to enhance it to at least 50.

But this decrease in trend is because there was no proper advertisement and
every student from the rural areas was not able to apply online. That is another
problem with the rural India. There is one more problem. Their income ceiling is
Rs. 6 lakhs per annum. For Scheduled Tribe students, even an ordinary Group D
employee's income crosses Rs. 6 lakhs per year and it is allowed in other cases for
Rs. 8 lakhs, but for a Scheduled Tribe candidate, you have fixed it as Rs. 6 lakhs per
year. So, | request the Government to look into this and liberalise this economic
ceiling at least from Rs. 6 lakhs to Rs. 8 lakhs so that students across the country can
be able to apply. This is what my request is. Just making a Central University,
converting a name will not solve the problem. Provide all the infrastructure, give them
proper teachers, then only the Central University will have proper guidance. Thank
you very much, Sir.

MS. DOLA SEN (West Bengal): Thank you, Mr. Deputy Chairman, Sir, for allowing
me to speak on this Bill, the Central Universities (Amendment) Bill, 2022. Since we
are discussing the Central Universities (Amendment) Bill today, | would humbly
request the Chancellor of the Vishwa Bharati University, another Central University,
who is also our hon. Prime Minister, to share his wisdom by being here. We will all
benefit from his insights. "

MR. DEPUTY CHAIRMAN: Please speak on the subject.

" Expunged as ordered by the Chair.
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MS. DOLA SEN: This Bill seeks to amend the Central Universities Act, 2009 by
converting the NRTI into a Central University. | am in favour of it, Sir. | am glad that
the House is running today all through, "

MR. DEPUTY CHAIRMAN: You please speak on the subject.

MS. DOLA SEN: Coming to the point, first of all, education being in the Concurrent
List, | would like to know whether the concerned State Governments have been
consulted to give their points of note of dissent or consent towards this. If no, it is
again unfortunate. It is good that another university is getting the status of a Central
University. We are proud, but | have one clarification. Why should the Railway
Department bear the cost? Why not the Education Ministry or UGC pay the same?
However, there is a need to address some of the existing issues faced by various
Central Universities. Most Central Universities across the country lack adequate
infrastructure and face big fund shortages. Even the existing infrastructure in these
universities is breaking down. The facilities provided to the residential students are
also depleting day by day. The 2021-22 Budget allocation for education has
decreased by six per cent as compared to 2020-21. This year, there was only a five
per cent increase over the allocation of 2020-21. This is extremely low for post-
pandemic recovery. The Budget for the Rashtriva Uchchatar Shiksha Abhiyan
(RUSA) was also cut from Rs. 3000 crores to Rs. 2000 crores. It is again unfortunate.
A Centrally sponsored scheme, RUSA supports State higher educational institutions,
especially those that give priority to education in backward and aspirational districts.
While | am speaking on this Bill, allow me to point out that earlier, six out of ten Bills
were sent for parliamentary scrutiny. This was done to improve the quality of
legislation. Now, Sir, only about one out of ten Bills is sent for scrutiny. This is a
dangerous trend.

MR. DEPUTY CHAIRMAN: You please speak on the subject.

MS. DOLA SEN: Sir, | am speaking on the subject. For today's Bill, | thank you, Sir,
for allowing adequate time and having a healthy discussion. *

MR. DEPUTY CHAIRMAN: Kindly speak on the subject.

" Expunged as ordered by the Chair.
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MS. DOLA SEN: Now, | would like to highlight how our universities are suffering
because of such fund shortages. The Andhra Pradesh Central University set up in
2014, after bifurcation of the State, is in shambles. Between 2014-15 and 2021-22,
budget for some of the gems in India’s educational system has been cut. The overall
funding for Jamia Milia University witnessed a sharp fall. The overall allocation for
Aligarh Muslim University has been reduced sharply by Rs. 306 crores between 2020-
21 and 2021-22. It fell from Rs. 1,520 crores in 2020-21to Rs. 1,215 crores in 2021-22.
So far, we have come to know that *

The diversity of India’s educational system is with institutions like these and
many hundreds of premium educational institutions run by minority communities,
including Christian Missionaries, but imparting education to all communities, must be
protected.

Sir, why is infrastructure so neglected? | urge upon the Government to pay
attention and provide adequate funds for betterment.

Sir, now, | say a few words about my State, West Bengal, where the
Government has introduced multiple schemes to support higher education.

*The West Bengal Government has launched schemes like Swami
Vivekananda Merit-cum-Means Scholarship for UG, PG and even for Ph.D. courses
across all subjects. Our Flagship Scheme, Kanyashree Prakalpa, has currently
around 70 lakh beneficiaries. The scheme has been awarded by the United Nations
Public Service Awards and has also been recognized by the UNICEF.

| would, now, like to draw the Government’s attention to the issue of vacancies
in the Central Universities under the SC, ST and OBC categories. Sir, the Central
Educational Institutions (Reservation in Admission) Act, 2006, mandates 15 per cent,
7.5 per cent and 27 per cent quota for SC, ST and OBC students respectively.
However, the intake of students under the reserved categories in the Central
Universities is much lower than the mandated norms. | urge upon the Government to
look into this also.

Sir, | would, again, like to emphasize on a very important point. We have
waited for 12 days in this Session for discussion on Price Rise, but the Government
told us that the House cannot discuss the Price Rise issue, because...

MR. DEPUTY CHAIRMAN: Please speak on the Central Universities Bill.

SHRI DEREK O’BRIEN: Please listen to her, Sir.

* Expunged as ordered by the Chair.
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MS. DOLA SEN: Sir, it is related. It is because the hon. Finance Minister was not
available and she will only reply to the debate. But, however, today, we are seeing
that the same Government did not think for a moment to allow the hon. Minister of
Railways, Communications and Electronics and Information Technology to pilot a Bill
on education.

MR. DEPUTY CHAIRMAN: Hon. Chairman has already permitted this. Ms. Dola Sen,
for your information, hon. Chairman has permitted this.

MS. DOLA SEN: According to the data from the Ministry of Education, there are 880
vacancies for the post of Professor across the five backward categories of SC, ST,
OBC, EWS and PWD in 43 Central Universities. Similarly, the number of vacancies for
Associate Professors and Assistant Professors are 1,624 and 1,793 respectively. But,
they have also been reduced.

My last point is: There is an urgent need to fill these vacancies to ensure
adequate representation across all sections of people. At the same time, the
Government needs to ensure that sufficient infrastructure facilities and adequate
funds are made available to all the Central Universities.

| support this Bill to make Gati Shakti Vishwavidyalaya a Central University
hoping that the hon. Minister would address all other issues raised. Thank you.

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Hon. Deputy Chairman, Sir, | am in
support of this Bill, because already this National Rail and Transportation Institute is a
deemed to be university and is now being given the status of Central University.

However, Sir, | am totally disappointed looking at the intentions of the present
NDA Government. The new name proposed for this university is “Gati Shakti
Vishwavidyalaya” which can be understood only by a few people or States. The new
name proposed for this University is “Gati Shakti Viswavidyalaya”, which can be
understood by a few people or States. Earlier, it was “National Rail & Transportation
Institute”, which can be understood by all the people and States and also
internationally. Now, in this Bill also, only the word ‘Institute’ is required to be
changed to the word ‘University’.

Each State and the Union Territory have one or more official languages and the
Eighth Schedule of the Constitution recognizes, in particular, 22 languages.
However, English is used extensively in business and administration and has the
status of an “associate official language”, the reason being to unite the Indians on
common language.
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When all the States are comfortable with English as common communication
language, why should the educational institution be named in Hindi only, which is now
being changed through this Bill ?

The NDA Government is often overlooking the emotions or sentiments of the
non-Hindi speaking States. Almost all the names of the schemes or campaigns that
this NDA Government has proposed during their tenure are in Hindi; now, they have
started this in Bills also. By doing this, they are hurting the sentiments of Tamil Nadu,
Kerala, Andhra Pradesh, Telangana, Karnataka, Maharashtra, Odisha, West Bengal,
Assam and some other States. These non-Hindi speaking States are also part of
India and the people of these States are also paying taxes such as ‘education cess’ to
the Union of India. For example, during the UPA Government, in the year 2008, they
established one Central University called “the Indian Maritime University”, combining
six different institutes from Chennai, Mumbai, Visakhapatnam, Kochi, and Kolkata
through Indian Maritime University Act, 2008. This shows the matured and generous
mindset of the UPA Government.

Many of the Central Universities established through the territorial jurisdiction of
State in the First Schedule in Section 3(4) were established as ‘Central University of
Bihar, Central University of Gujarat” etc. etc. Though the territorial jurisdiction of this
proposed university is whole of India, however, the Ministry has proposed to name
this University as “Gati Shakti Viswavidyalaya”. This shows the narrow mindset and
behaviour of this Government towards its own States.

Secondly, this University will take measures to provide quality teaching,
research and skill development in fields related to transportation, technology and
management. Currently, there is an imperative need for advanced education in
disciplines such as transportation, technology and management. Many States have
their own PSUs in transport and logistics sector and they need highly skilled human
resources. Owing to its necessity, | request the hon. Minister to establish or extend
the campuses to various States which show their interest in establishing such a
university in their respective States.

Thirdly, the university status alone is not enough for the institution to run on its
own; it requires economic independence. | request the Ministry to allocate necessary
budget without discounting the proposals made by the Board, because the revenue
generated by the University alone is not sufficient for them to manage all the
expenses.

Finally, already this Institute has partnership with foreign universities -- Hon.
Railway Minister, | have seen this in the website -- like Cornell University, USA,
Japan Transport and Tourism Research Institute, University of Birmingham, U.K.,
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and St. Petersburg State Transport University, Russia. If they change the
University’s name to Hindi, how will these foreign universities or students recognize
our university ? How will they understand this? We are not against the Hindi language,
but we are against the Hindi imposition. Federal nature of this nation is ‘Unity in
Diversity”. (Timebell rings) One minute, Sir. | request the NDA Government to
understand this.

To conclude my speech, in order to promote the University worldwide, and to
respect the sentiments of tax paying non-Hindi speaking citizens of India, it is
necessary to change the name of the University as ‘Indian Rail and Transportation
University.”

MR. DEPUTY CHAIRMAN: Thank you.

SHRI K.R.N. RAJESHKUMAR: | would like to tell the hon. Railway Minister that this
Act is the principal Act of Central University. But this University's administration is
brought under the Railway Ministry. So, | request the hon. Minister to change the
name. Thank you.

S1. 3 PAR Frad (domme) : IU9HlT #8ied, g=uars fb i g3l Ao
il spieHe el IR dle &1 Hil fagn 98 wa | i 1, fodl fdel o ard
DR DI IS Ygell Alp] el 8, 3 forg 9 agd g=ydre|

9 [l & H129W 9§ 4R ABR Tl Ve US iRIUIe sRece i, Sl fd
T Shhe giTafidt 2, S pavse gafidt &1 gwit o o <@ ', ke
feafeme, S fs Yot #arera & el dgat YHafadt nfl § Je9 gget 39 forg
YR ARBR DI FETg a1 2T
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il ISTAUTIRT : A1 Golld AR Sl

SHRI SUJEET KUMAR (Odisha): Sir, the Central Universities (Amendment) Bill,
2022 aims to convert NRTI into what is to be known as Gatishakti Vishwavidhyalaya,
which would be under the administrative control of the Ministry of Railways.

Sir, as our economy grows at close to seven or eight per cent, and we are one
of the fastest growing economies in the world, our transportation sector is also
growing rapidly, whether it is aviation, maritime, highways or ports. Hence, there is a
need for quality manpower and talent in this very, very crucial transportation sector.
Thus, it was the need of the hour to have a university like this.

Sir, while introducing the Bill, the hon. Minister said that the Gatishakti
Vishwavidhyalaya will provide quality training, research and skill development as well
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in transportation technology management, TRM. This is a very lofty goal and this
would help build a world-class, multi-modal, multi-sectoral academic ecosystem in
our country. Further, he referred to the fact that there was a need for multi-
disciplinary learning in our academic ecosystem. Various sectors, ports, highways,
waterways and also information technology, can be integrated in this learning
ecosystem.

Sir, | think hardly anyone would have an issue with such a Bill. It is a welcome
Bill, but this has provided me with an opportunity to talk about some larger issues
pertaining to education in our country. First and foremost, | think there is no
standardized protocol or criteria to set up Central Universities in our country. For
example, Delhi has 7 Central Universities; UP has 6; Bihar has 4; Telangana, Andhra
Pradesh and Manipur have 3 each and the State like Odisha, with population of 45
million, has only one Central University. So, | urge you to consider setting up another
Central University in the State of Odisha, which has almost 23 per cent tribal
population. Currently, Odisha has only one Central University which is called the
Central University of Koraput. Secondly, many other speakers and colleagues have
spoken about the large number of vacancies in Central Universities. The sanctioned
strength is 18,905 in Central Universities, of which 6,333 post are currently vacant.
This is close to 35 per cent and is definitely unacceptable. In this august House,
| have already raised the issue of vacancies in Central Universities, particularly in the
Central University of Koraput, where there are over 80 per cent teaching posts
vacant. So, this has serious consequences for the educational landscape of our
country, particularly in the tribal pockets. It is detrimental to the goal that we have for
our nation. Hon. Education Minister has assured this House that these posts will be
filled soon and | take this opportunity to urge the Government again to fill all the
vacant posts soon so that the academic ambience of our country is not hampered.
Thirdly, the Bill states that, if required, the University may also establish campuses
and centres in India and abroad. The State of Odisha is strategically located in the
eastern part of the country. The East-Coast Railways, which is headquartered in
Bhubaneswar, is India's most profitable railway zone. Hon. Railway Minister is here
and he knows it better than anyone else that the railway freight traffic has crossed 200
million tonnes for the second year in a row. So, my request to you would be to set up
a branch of Gati Shakti Vishwavidyalaya in the State of Odisha, which also aligns with
the Purvodaya Vision of hon. Prime Minister. Fourthly, we are aiming towards a net
zero carbon-emission nation and the world is looking at India as a destination of
green technology. We are the pioneer of International Solar Alliance -- one of the
greatest achievements, | would say. My hope is that Gati Shakti Vishwavidyalaya will
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introduce multi-disciplinary courses and programmes in the areas of green economy
and green technology. | read out one of the proposed goals of the University. It is to
carry out critically needed Research and Development by creating innovative
technologies to encourage local manufacturing and substitute the imports of
expensive technology, equipment and products. It is a very commendable goal. Let
me highlight a concern which | have spoken about many a time. As a nation, our
R&D spending is only 0.7 per cent of our GDP, which is abysmally low. Please allow
me to compare this with other nations -- China 2.2 per cent; Israel 4.9 per cent;
South Korea 4.6 per cent; US 3 per cent. Where are we? Our R&D spending is
nowhere compared to these nations and these are large economies compared to us.
So, | hope that hon. Minister and the Government will take initiative to hike R&D
budget when they set up this University. Finally, the goal is to reverse brain drain
through this University. Our University Ranking globally is very low. | really hope that
this University will have tie-ups globally. While promoting indigenous technology and
innovation, we should try to scout for the best talent in the world and get them to be
part of the University.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SUJEET KUMAR: Finally, we have hiked our education budget by 12 per cent
roughly this year, which is Rs.11,000 crore. It is very commendable. But, still, it is
nowhere near the recommendation of Kothari Commission, which was made way
back in the 60s that 6 per cent of the GDP should be spent on education.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SUJEET KUMAR: Today, we are spending only 3 per cent. So, while we are
speaking about this University, | hope that the Government will augment the spending
on education. Thank you.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, this Bill seeks to establish Gati
Shakti Vishwavidyalaya, a Central University, but the current State of the Central
Universities in the country is really pathetic, and | would like to remind the hon.
Minister of Railways to take cognisance of this issue.

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]
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In the Central Universities, over 20,000 posts are lying vacant, as already stated by
Dr. Hanumanthaiah, in 45 Central Universities, under the purview of Ministry of
Education. So, the Ministry of Education had sought time to fill up these vacancies in
a mission mode by 14" September, 2022. We are in the month of August and there is
only one month left. The hon. Minister is not present. | request the hon. Minister of
Education to take cognisance of this and fill up the vacancies in a time-bound
manner.

Now, coming to the Indian Railways, | would like to say that it is a great
institution. It is the world's largest Railways network with 68,000 kilometres of routes,
21,000 trains, 2.2 crore passengers, hauling 30 lakh tons of freight every day with
7,350 stations. | really appreciate the hon. Minister for heading this great institution -
the Indian Railways.

There are certain points which | would like to bring to the notice of the hon.
Minister. Women's participation in logistics and transportation of the Railways is
pitiable. Only 20 per cent of the women are employed in the logistic sector. Please
take note of this point that only one per cent of the women have got the commercial
driving licences and the licences are owned by women. This is very, very unfortunate
in this country.

Regarding pending vacancies, Dr. Hanumanthaiah has already mentioned the
figures. | don't want to repeat it. The Railways recruited just 10,637 employees in
2021-22 and 9,529 employees in 2020-21. If the Railways continue to recruit at this
pace for the future years, it will take 30 years for the Railways to fill the aforesaid
vacancies. Therefore, this has to be expedited. The current recruitment is done
through the RRB. He has already stated about NTPC. | don't want to repeat it. The
amount that has been collected by the applicants is to the tune of Rs.864 crores in
2019. Now, we are in 2022. Why is there so much of delay? Just like we have the
Union Public Service Commission, which takes cognisance of the total vacancies in
the country for the IAS, IPS, IFS and 14 or 15 other Services, and it is mandatory on
the part of the UPSC to conduct the examination every year in a time-bound manner,
| am asking the hon. Railway Minister as to why can't the same principle and logic be
applied in the case of the Railway Recruitment Board also. Therefore, it has to be
made mandatory and constitutional responsibility has to be fixed on the Railway
Recruitment Board to conduct the examination and fill up the vacancies in a time-
bound manner like the UPSC.

The next point that | would like to bring to the hon. Minister's notice is about
the Visakhapatnam Steel Plant. ...(/m‘errupz‘/ons)... It is a relevant point for the TDP
also. Sir, the Vizag Steel Plant has been built with the state-of-the-art technology
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and has a turnover of Rs.28,000 crores and a profit of Rs.835 crores in 2021-22. The
hon. Railway Minister, and also the Ministry which he is heading, has failed to provide
the rakes for transportation of coal from Mahanadi Coal Fields to Vizag Steel Plant.
That is why the two of the furnaces have been closed and only one furnace is being
operated. With one furnace, a profit of Rs.835 crores has been earned. It is such a
great institution. It is a Navratna institution. The Government of India, particularly the
BJP Government is trying to privatise it, which is very unfortunate and it is the policy
of the NDA Government... (Time-bell rings.)

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over.
SHRI' V. VIJAYASAI REDDY: No, Sir, | have time.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It will be your last point.

SHRI V. VIJAYASAI REDDY: It is the policy of the NDA Government not to privatise
the profit-making sectors and, unfortunately, this is being done by the NDA
Government. Now, let me make my last two points.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please make it the
last point.

SHRI V. VIJAYASAlI REDDY: Sir, this is regarding pending Railway Zone.
Unfortunately, my friend, Jairam Ramesh ji, has loosely drafted the Andhra Pradesh
Reorganization Act and everywhere he has used the word 'may’ instead of 'shall'.
This is being taken advantage of by the NDA Government and they are not setting up
the Railway Zone with its headquarters at Visakhapatnam. It is very unfortunate. For
the omission and commission that has been made by my friend, who is the author of
the Reorganization Act, Andhra Pradesh cannot be penalised. Therefore, | request
the hon. Minister to take cognizance of it and immediately set up a Railway Zone with
its headquarters at Visakhapatnam. (Time-bell rings)

The Project report has been pending for the last three years. My last point is
about Railway Recruitment Board. Sir, there are 21 Railway Recruitment Boards in
different parts of the country. Andhra Pradesh currently does not have any Railway
Recruitment Board and the applicants have to travel from various places to
Secunderabad to take the examination. | urge the hon. Minister to take cognizance of
this and set up a Railway Recruitment Board at Visakhapatnam or any place in Andhra
Pradesh. Thank you.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you very much.
Next speaker is Dr. V. Sivadasan. You have two minutes' time. We have to complete
this.

DR. V. SIVADASAN (Kerala): Sir, the Central Universities Amendment Bill is not
capable to address the core issues of the education sector. First of all, as far as
enrolment ratio is concerned, in India, the enrolment ratio is 25. Let me tell you about
the enrolment ratios in other countries. In the USA, it is 88; in Britain, it is 60; in
Germany, it is 70 but the Government of India has made a target of only 50 by the year
2035 and the Government is not ready to spend proper amount in education sector.

Secondly, Sir, this new university will invite the researchers but what is the
condition of research scholars? Sir, all the research fellowships have been cut down.
Sir, the National Fellowships for SC/ST students have been decreased from 9,000 to
4,000. The Maulana Azad Research Fellowship has been reduced from 4,000 to
2,000. The National Fellowship for Basic Science Research has been reduced from
4,000 to 700. The Post Doctoral Fellowship for Women has also been reduced from
600 to 400. In the other fellowships also, same trend is seen.

| also want to mention the situation of Adivasi researchers. | do not know
whether this university will provide research facility to Adivasi students. Sir, in India,
21 research institutes, lITs and lIMs have not admitted a single Adivasi research
scholar in 2021. Sir, 12 lITs and lIMs have not admitted a single Dalit student as a
research scholar in 2021. | would also like to speak about the status of teachers.
| do not know whether this university will provide teaching facility or not.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please make one last point.

DR. V. SIVADASAN: Sir, my only point is that in the Central Universities, 6,500
teaching posts are lying vacant. This number in lITs is 4,000; and, in lIMs, this
number is 450. In NITs, 2,500 posts are lying vacant. Thousands of posts are lying
vacant in the universities.

My last point is about the National Testing Agency, which has been proposed
by the Government. Sir, it is not National Testing Agency; it is Notional Testing
Agency. The UGC-NET examination system has totally collapsed. The Central
Universities Entrance Test has totally collapsed. ...(/nterrupz‘/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have made your last
point. ...(Interruptions)...
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DR. V. SIVADASAN: Because the examination system has totally collapsed. Sir, the
name of this University is Gati Shakti University. Sir, the Government is
...(Interruptions)...  The  students and teachers of the universities
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please. You have made
your point. ...(/nterrupt/ons)...You have made your point.

DR. V. SIVADASAN: The Government is providing each and every gati and shakti to
the richest of the rich. You please look into the issues of the students, teachers and
the universities. Thank you, Sir.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, this Bill seeks to convert a
deemed university into an autonomous Central university, called the Gati Shakti
Vishawavidyalaya. What is interesting about this Bill is that it has confined itself not
only to railways, but the complexity in the transportation sector has increased to such
a level that this Bill tries to bring in its ambit road, rail, aviation, marine, etc. Sir,
| support this Bill, but | would like to flag only three issues. So, please don’t stop me.
There are only three issues.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have two minutes.

SHRIMATI VANDANA CHAVAN: All these three issues are in respect of Clause 5. |
wanted to read Clause 5, but | am not reading it because | have no time. | feel that
this Clause should have been more comprehensive. It talks only about
transportation. | feel that environmental and ecological sustainability should also have
been mentioned here. Considering that 900 kilometres of char dham project has
absolutely caused danger to the fragile Himalayas, the national highways in the
Western Ghats have absolutely damaged the bio-diversity of the hotspot and also the
Environment Ministry giving permissions and environment clearances left, right and
centre, it is very necessary that we mention environmental and ecological
sustainability in that specific provision.

Sir, the concern number two which | wish to flag is, right from 1992, the United
Nations Earth Summit to the Paris Agreement, the transport sector has been
recognized as an important player while addressing environmental degradation, as it
impacts air quality and health of the people. Even the UNFCC has said that
one-fourth of the energy-related global GHG emissions come from the transport
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sector. Sir, world-over, whenever the transport sector has been referred to, it has
always been referred as sustainable transportation. So, | feel that kind of terminology
needs to be added.

My last point is, considering that we are urbanizing very fast, 40 per cent of our
population is now going to live in cities by 2030. Cities are known as engines of
economic growth but are also large contributors to climate change. Our country
needs urban transport planners, urban designers, land use planners, which are
equipped with indigenous knowledge of sustainable transport. But this Bill does not
refer to any of these.

| feel that the intention of the Government is very laudable. However, the kind
of comprehensiveness which this Bill should have shown is totally a miss. | wish this
comes through subordinate legislations. | congratulate the Ministry for having done
this, but again, | would say that this is absolutely a half-hearted initiative. | remember
the Medical Health Services Bill which was tabled by Dr. Harsh Vardhan, which was
an absolutely comprehensive Bill. We all would expect that this Bill also meets that
kind of standards. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you Vandana ji.
Now, Shri Abdul Wahab. You have two minutes.

SHRI ABDUL WAHAB (Kerala): Sir, | congratulate the Minister for bringing this Bill. |
wish it could have been in Kerala instead of Gujarat. Anyway, you are not giving any
priority in case of railway lines and all that to Kerala. At least, you could have given
this University to Kerala. One more thing | would like to say is that in Kerala, we are
having one problem. There are a lot of universities. But with much difficulty, we got
Aligarh Muslim University off campus. 300 acres of land has been given by the
Government. But nothing is done. It is lying vacant. There is only one central
university in Kerala, Kannur. So many universities are being allowed, including Aravali
University in Punjab.  Our Government is not allowing private universities.
...(Interruptions )... Where are the universities? ... (Interruptions)... We are asking,
asking and asking. But so far, it is not there. Even our friend is saying
...(/nterrupt/ons)... Please keep quiet because you are not allowing to us make our
point. That is why | was telling, we are between ...(Interruptions)... SEX Jrordt
TI’CFiﬁ_d, YN Cb*gﬁ{c g | They are against every proposal. For KERI also, you
are also agreeing. ...(Interruptions)... My request is to have good teachers in the

Universities. | will have two-three points.
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Increase PHD seats in Central Universities. Another is timely recruitment of
teaching vacancies. Ensure transparency and merit-based procedures in faculty
recruitment. Have mechanism for timely disbursal of Fellowship. The UGC must
increase non-NET Fellowship for Research students. Have affirmative action on
Depreciation Point for minority communities and other backward classes. Improve
residential facilities in universities. Make our universities differently-abled and
transgender friendly.

| hope the Minister will respond positively to my suggestions in the reply. Itis a
good combination of Education Minister and Railway Minister. Thank you, Sir.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | support the Bill. The Central Universities
(Amendment) Bill, 2022 aims to convert the National Rail and Transportation
Institute, which is a deemed to be university under the University Grants Commission
Act, 1956, to an autonomous Central University to be known as Gati Shakti
Vishwavidyalaya.

Hon. Members spoke regarding its name. We are always speaking about our
hon. Prime Minister encouraging mother tongue and other recognized official
languages. When you are giving the name, you can give the name in Tamil and other
languages also. You are even advocating a three-language formula. Whenever the
names are coming in Hindi, there is no English or any other language. Here when you
say Gati, it has different meaning in Tamil. That means 'ho gaya'. Therefore, you put
it in English also. Or you put it in Tamil which is my mother tongue. All the hon.
Members were praising the Vice-President for encouraging all the languages. Even
the Prime Minister advocates all recognized languages. Mother tongue is more
important. ...(Interruptions)... | don't want to take much of the time. Why are you
converting a deemed to be university to a Central University? | could not understand
it. If a deemed to be university has NAAC A+ grading, it can have its centre
anywhere. This University may not have that kind of capacity. That is why you are
converting it to a Central University. Many private deemed to be universities are
getting A+ just like that. They are making money. | could not see the Education
Minister here. That is why | did not speak more on deemed to be university. Because
of that, many institutions are suffering a lot.

The concept of deemed to be university was introduced by Dr. Sarvepalli
Radhakrishan when he was the President of India. Why did he introduce it? The
Indian Institute of Science, Bangalore, is a reputed Central Government Institute. But
why haven't you come forward to bring a Bill to convert the Indian Institute of
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Science, which is an excellent institution, to a Central University? You should have
converted it to a Central University. You have not done that. Why? | could not
understand that. But you are coming with it. | am appreciating it. At the same time,
| am requesting you to see that the name has to be given in other languages also.
(T/'me-be// r/'ngs.) Not just on this subject. You take any programme whether it is
Sadak Yojana or any other programme. There are so many programmes. You give a
word whose equivalent word is given in other languages what you call regional or
national languages. It must be there. Otherwise, people cannot understand what
this is. The other Members have said this. Therefore, once again, | am requesting
you to consider this. | am supporting this Bill. At the same time, please respect the
sentiments of the States and the people who speak other languages. An equivalent
word must be given side by side. Otherwise, if | put three languages, it means one
language is Hindi. It is welcome. We are not against any language. At the same time,
you put English also. Itis common.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Dr.
Thambidurai.

DR. M. THAMBIDURAI: Sir, put it at any place. In Tamil Nadu, you put that name in
Tamil; it will be useful. In Odisha, you can put it in Odia language. In Rajasthan, you
can put it in Rajasthani language. Anyway, that has to be the spirit. It must not be
one language. Today, we all spoke that all languages are our languages. These are
India's languages. We fought for freedom not for one language; we fought for
freedom for all the national languages of this country. That kind of spirit must be there
in governance. | always support the Prime Minister saying that we have to speak in
mother tongue. Tamil language, Tamil poetry and so many other things our Prime
Minister says. | am always supporting that kind of sentiment of the hon. Prime
Minister, Shri Narendra Modi. | hope that your Ministry will also accept that and do
the necessary. Thank you very much.

#il TSN ([TR USW) : S S, A9 1 39 Ascayvl [9df IR qief BT ATaR
e, g9 o1y 3T g=uars|

ST 11, R1eT ith & fthed & A1 81 <1 61 [T W1 el 81 R7erm U
R ST & A1 -1 fAHRIa e o1 ff fHior el 8, safere a1a1 Jed WiERTd
3RS Sl 7 4T HaT- RIferd g1l STg A1 981 Sff SR U2 H Bs IR =g HAl
g1, AT 991 29 & 'R ' 6 IuSY R I/ IR UK P 3fEX by AN
e, TSUT Bletoist R BT gRESCH Wi b1 B (a1l $dD A &,
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S=H Tad g JFafadt, [ger, wdhden fHsn Refifaces gfafad, auTs,
forvafaemera Wieq &1 &1 fhar IR S|B9 oHfed § U 8 J9™ &1 fhd| safory,
$1 99 9141 D1 &I ¥ @d gU H 39 9 &1 9UIC o

ST ST, § TRER BT &7 B3 1T 911 BT R e argan g 1R Rien &
3ER Sl AT &, S INENRT &, S a1l DI H IaT STx &1 Ireal gl S Sfl,
fereafdene™ 9T A1 98 3BT HeH ©, U] STH G4l FATSH B STTHAT &
3T ¥ UfIe <=1 WY Giead w1 anfeyl I8 |iagr AR M1 =g 6
AT 8, BTl B TSI 1 39! gl Wl & 8, S [ I faeafderner fod va
AT P Bl 81 IaTeRYT & oY, 54 B=i1d [eafderney &, N 4 gab fazafaerey &
31ex WY YA ST &1 BIs W Fould AT AI$H IR el 81 g4l a¥g, faeel
fereafaenery & Wdg 80 f&UT Hiciorst 8, difd g8l W Uadl/THET &1 U Al AIfh
TR T8l &1 8l BTl 1541 Bl 9l 81 SR U< ¥ H 23 e fawafdenery &, fo=4
Y U BT I Heruid THRII/THC] BT 81 51 STl a9 dbes 13 [qeafaeneral 9 ggfd
ST & AR bl fgfth &1 994 2, dl S99 UIhaR & 204 i yai § 4 $Had 11
Ug R U 8 3R e & 360 UGl H | HTH Up URIed 9 WX ¢ &1 3R H
3IMSIMS IS B I o, <l ATSIATSCIST b ISR AT I 4,500 ThAToT GTell TS s
gl

ST ST, o1d H YIUare] & a1 HRAT1 18l gl ...(FHI By "), ... 77 S,
319 H oS B BT gl Sl B UINFS! BRAT ATed &, 3P (017 30 TR BT Il
BT g1 ST T/ T 3R JAIRAT & BT B8l ©, SHdI 39 30 FHR &6 IrIdT H had
2, 3 31N 4 TR U 910 € 3R S9! TIUarS! Bl bl SIrdl &1 91T, § 31as A1eH
Y WBR A I8 ATIE DHRAT1 g b 9 argal Bl 10 TR BT AT SQ1 2149 S, I8
30 TR & g8l 10 FFN BT 4T A12T TS 7 3Mu™ o<l ©, e=gars| < 9,
ST HIR |

( IuquTafa HEIed YIoTHiT §0)
MR. DEPUTY CHAIRMAN: Now, Shri Kanakamedala Ravindra Kumar.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Mr. Deputy
Chairman, Sir, the Bill proposes to convert the National Rail and Transportation
Institute, Vadodara, a deemed to be University, as Gati Shakti Vishwavidyalaya. A
new provision in Section 5 in the Central Universities (Amendment) Bill is a positive
step in this direction. It can be seen from the proviso that Gati Shakti Vishwavidyalaya
shall establish centres in India and abroad. | urge the Minister to establish one such
regional centre in the State of Andhra Pradesh. Sir, at this juncture, | also urge the
Minister to take immediate steps to fill the vacancies which are existing in the
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institutes of higher education. Sir, the prolonged vacancies in faculties seriously affect
the education of the students who are studying in these institutes. In response to my
question to the hon. Minister of Education, he had stated that there are around 27
vacancies in Indian Institute of Management at Vizag alone. There are 15 vacant
posts of faculty in IIT, Tirupati. The vacancies at NIT, Tadepalligudem stands at 20.
The vacancy position in Indian Institute of Information Technology, Design and
Manufacturing at Karnool is 6. This is the situation in the institutes of higher education
in the State of Andhra Pradesh alone. What could be the number of vacancies in
Institutes of Higher Education can be anybody's guess.

So, | urge the hon. Minister to take steps on war footing to fill up all these
vacancies in a time-bound manner by strictly adhering to the reservation policy of the
Government of India.

Sir, as per the provision of Section 93 and the Schedule 13 of the Andhra
Pradesh Reorganization Act, 2014, the Central University of Andhra Pradesh at
Ananthapuram and Central Tribal University of Andhra Pradesh at Vizianagaram have
been established and functioning. In those two universities also, the Government has
to take time-bound measures to fill up vacancies and to have a permanent
infrastructure. Already, the TDP Government had allocated land but no buildings are
constructed.

Sir, | request the Minister of Education to give special focus and attention to
the State of Andhra Pradesh in the education sector. It is because the present
Government is not taking any steps to complete those projects. Also, the State
Government is taking steps and pursuing the policies which are against the new
Education Policy which focuses on imparting education to youngsters in their mother
tongue.

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Please, Shri Kanakamedala,
time is over. ...(Time Bell)... Please. ...(Interruptions ... Please.
...(Interruptions )...

SHRI KANAKAMEDALA RAVINDRA KUMAR: But, the State Government to
everybody's surprise and in dismay, has introduced English as the compulsory
medium of instruction in the State.

MR. DEPUTY CHAIRMAN: Thank you. | am calling now Shri Sandosh Kumar P.
...(Interruptions )...
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SHRI KANAKAMEDALA RAVINDRA KUMAR: This is a serious issue. There is a need

for urgent intervention by this Government.

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...Please. ...(Interruptions)...
There is paucity of time. ... (Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, one more. One more. Sir, final one,
with these submissions...

MR. DEPUTY CHAIRMAN: Please. Shri Sandosh Kumar P, you please. speak.
...(Interruptions )... You speak, it will not go on record. ...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, one more issue. Sir, one more.
One more. Sir, the last...

MR. DEPUTY CHAIRMAN: Kanakamedalaji, now, it is not going on
record....(Interruptions )... No, sorry, the time is over. ...(Interruptions)... There
are a few more speakers. ... (Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: *

MR. DEPUTY CHAIRMAN: No; it is not going on record now. ...(Interruptions)...
Shri  Sandosh Kumar, please speak. ...(Interruptions)... Please speak.
...(Interruptions )...

SHRI BINOY VISWAM (Kerala): How can he speak ?
MR. DEPUTY CHAIRMAN: No, no, he has already taken his time.

SHRI SANDOSH KUMAR P (Kerala): Sir, we have 126 deemed universities in this
country, according to available statistics. | would like to ask you as to what is the
criteria in selecting a particular university and to enhance its position to that of Central
University. For example, in Kerala, there is a renowned institution which was
established in the year 2007, that is, Indian Institute of Space Science & Technology.
Luminaries like Dr. A.P.J. Abdul Kalam were at the helm of affairs of that university.

* Not Recorded.
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Now, you are trying to enhance status of a university, which was established only in
the year 2018 only, to that of a central university. So, there must be a criteria.
Unfortunately, the Government may be, the great Prime Minister, | am not questioning
his authority, having a vision like that. So, in the name of Prime Minister's vision and
everything, you are actually trying to undermine the interests of other States and other
important universities. This is very sad and you have to stop this. Secondly, in the
Statement of Objects and Reasons, it is stated, 'To reverse brain drain'. It is
important to note that you have acknowledged the fact that there is brain drain in this
country. So, to stop brain drain, you have to enhance the higher education and the
research works. We are spending just 0.7 per cent of the GDP for research purposes
whereas the international average is around 2 per cent. With that only, you can
reverse the phenomenon called 'Brain Drain'! Thirdly, | can tell you, as most of my
fellow speakers have pointed out, that universities are facing a lot of problems.
Higher education is in a kind of mess. Most of these vacancies are un-filled,
teachers' posts are vacant and reservations is not being followed but your
Government is interested in fragmentation of this university education.

MR. DEPUTY CHAIRMAN: Please conclude. ...(7Time Bell rings)...

SHRI SANDOSH KUMAR P: Now, you are starting this kind of university and
tomorrow, you will start another kind of university. So, please stop this as this will not
suit the purpose of nobility of university education.

So, your Government has to think seriously about that. Finally, the best thing
about the Central Universities is that the Governments are having no role in it. That is
the best thing, fortunately. Otherwise, it would have been more difficult. | would like
to request one more thing.

MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI SANDOSH KUMAR P: Railway is the lifeline of this country. And if at all, you are
going to implement this thing, then, a branch must be started in Kerala also because
that will be a multi-purpose university. Thank you.

MR. DEPUTY CHAIRMAN: Prof. Ram Gopal Yadav.

o). M MU Aled (STR U< : STy #eey, Rier & &5 § &1 ff wed
SSTAT ST SR WG 81, 1 98 3ol 81 8Idl 81 BTefild $B AT Al 7 il
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9o W (6 &, I WHIA® & R SISt W1 81 § R4t I8 s arsdl § & o9 59
IRE & pad favafdeney 999 & IR § $vg WGR Al §, fIaR &l g, i
S 31 X151 T Wl TTel Y@ A8 Y| BHR 971eT § 90 U A1 A o Hel fdh
R H Gl ARy UG Dbl 75 AT VAT B8 Fhd ol Sl 97 U8l | & 39
IFEEES A 9U= 8, ITD! S8 O Il H I Gl a1eql Ygr 31 S B
oY 319 SR T29 81 I IR U< Iy | UH. G, B 3R ursH fafex ot 8, ety
ORI & g9 I8 JIade! IR Ucel & IR0 A1 SR § @it <<l J8i
IFEaf &, IHHB! 3R AIUS PR <d, Al 98a% BIATl Yeb U 1. Ul FJHIAT S
7 3% | B B a1 ofR #7 w@d t |ren o1, forye amuds fd § fre 81 B %
IFaRFST 3§ geai o1 Ysied 69 dRE 9 8? Bl AP Uod &l HAIed
TSR BT, IR <21 & 9<d] 6l SHH TS o+ &l HidT e a1 T8l firer,
I FIot W BT 1Y, TMMh Dls H-HRISTT 9 8l b IHH bact Y 1T & g &
I AR T P gl B HIBT fFet, T8 JIT AT & 919 ST A1y 31 w2l fo
Ig JORTd & ofT g7 ST X&l B, Tl ST ORI & g2 81 UG <19 7 JAaraet
®I AUE fHAT T, A RN I S I=d IFH TSHEE o 3G, IFS oy O
SPRT AR JIR V&1 A1V STH 8- & olU U8l W e d & el g+ 91y,
Fifp g g foft FhT=l # fhIy IR Igd €, I S9h I sa- U Fgi gl & fh
T bl I81 IR 7 B8RS 8 IR 7 9T A1 § 39 &1 g9l Bl 3eR-IeR 81 ysdl &
3R 9gd SUIGT fRIar <A1 9sdl &l ...(A9F &l €el)... Id Mo bl U8
fereafaermerai § ugr 4 ggd gf¥ehd Bkl &1 d UM aTed &, oifdh yer el urd &1 H
a1 faeefl § g1 g1 TR IS STe’ UTHsIR H Ued! §l SHD! 8Red e (AT, dl
TP BICT-A1 FRT 21 § U fod <= 17 o1, df S99 Uh gt fAemarug+=q & &
3R gAY 98 B Y21 &l 981 QI | -7 E9IR B0y Ae 1 ot SI1d &, STdid 39
HER DI DIFd Ui BOR B9 WY TE1 81 g2 Bl Foigel g1 od I YHafidt sravs
IR I &, dl ARG HAT S 3R1 G311 2 {6 981 SR d &1 gl 81 A1fey| sRed
A A9 B FaReqT B 1R, d1fh gt I W b foTT 918 7 SIHT TS 3R TRl U
T US| YR A -5 TIAIS|

st ST : 91 931 ST BT SaTe|

i 12 J0TE ;. IUHIULT HBIG Y, 14 A1 QiFG! 7 I8 &1 370! f$dT Bl 3R
ITD! AR A Ig 372 GeITd |l 3T & 3R 59 FIdI bl 84 A1 AT TS HSIRIS H
gic, d =g e, S & hrerfe feafderey iR ufcpear 59 a1 4 Recs &,
ITPI § U BHRAT AN By e Yodd 4 Relcs U, by Jel F UJHT & g
HITeT IT U IS &, S99 of$ gV vy A1 39 vl &l wg Bl 3R By 4
TS fhaT S1U
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(qTafer wgIed Yo7+ §9)

[HUTIIT IS, T USall JeT I8 ST [ AT I8 el YOIRTd &b AT o oy
27 SR Pz ¥ 39 a1 BT U, O AR AT W I§ B bl U &) 8] SodT Bl
Clause 6, § 9gd Wt for@T 2 b I8 JIafaet AR <21 & oY 81 1t will extend to the
whole of India. HHMRT Helgd, SHH faoeRell for@r ganm & &
SRS Bl 3ih SfeAT BT, 1 HH U2 B B8l Iodl & [ I8 Hadl JokTd &
o g1 ORI ¥ Yed BT S e S RICIe €, 98 S¥Cleles © 3R I8
IS AR ZRIUIE YaeR Bl HaR HRA1 ol YoTd IHH U 98 gof A8l I1dl
3TeT B 81 Yerd, BT3d, UIeH, UATe 3iR faoisex A, de+T oft 1 i1 31dH & IR
H 1 D1, e, TIAUICT 3R 7 GaD] bR g9 JTarge! Bl saery fam S|
SHH T9 & 9T 9= TSHTRA of 9ahd & 3R USRI ol $9d A1 & 984 3120
TIh W I Bl b ARI ST IR 59d HHAS W G970 S| g AR Aidal o
$hel fh AN 9 5T | HH §9, 99 9 H HA9 991 U AEI9d, 984 &
NIER Wsﬂqﬁﬂﬁ%ﬁaﬁwa 3T H YT T 1R 96T HRUT & b Nold &
98d IR Ao o SRICCH & 3R dod g s{-clcqw gl 9 2
SIS o¥ R H el U 81 Ush 9gd 81 0T 9IRS daR ol Il B AIeR
el | ®8T f& we should be using the infrastructure that we already have. Exactly,
that is what we are doing in this Bill. AR ITH SII §3hRedaR 3ifeRS! &, SHB] I
3 gl fopar WU Already there are so many laboratories which are available; there
are Centres of Excellence which have been developed; there are facilities for staying.
q=IaR, #Y I1ed Sit 5 $al A7 fh eRed 8F1 913U] BReed oS! ds oIg 94
gU T, A1 I 9 $HB! oIbR Ydb AT M AT Y, Teb AT SIGHEA (ST 1Y, Ueh
Y Tl IR IR AT Y1 G5 AIdDhR 9 reIfh [qafaened o ded-r &1 T
|

GER1 U 331 b w1 -feRaftermR) Yirafaet il 281 817 giRidic e whidhvs
1 81?7 AUMIRT 78ISy, Vold, Hgl 3R RAUICe Haex 98d & hivelad dAdey Bl
H fIRIYeR Vold 3R AGT 61 I1d He1 agl a1 AR SR e 81 i) Ud
Yd RIeq &1 Ia1 Uid &1 HbfTdhd, solfdcded, RAfer, <foem, fifdd
UG gRFRRT § 3R U g1 o1 fohd) Y SoNf=raRaT diolot | AT B, ITe SISl
J MU, fhedt ot 3 ERSIOR 3 31T, SHD! B dY 7 S &1 A graduate takes
typically five to six years to be able to understand fop Yord graT %\', ﬁﬁ BT R 8
and then only the real productivity and real skill comes. 3 d Y X &H Uzl I
TIHe THR, ATl ¢ Vold Haex & oy, gl Haex & oy, Ul Haex & oy
g<dl BT TAR E}ﬁ, al wouldn’t that increase the productivity; wouldn’t that increase
the level of skill which is there in the sector, which is needed in the sector!
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AR ABIGY, YA 376 SaduHe M Rex T8d gU, I & HH-HH H Agl
BT ST IS 31T IS folU Tdh heX & ST¥ovd &, I9® fov I8 Sioxd & fh Tdh
28 A9UTaR 81l 3 UREBIHT BT b TR Bl TIAUIC hlhvs -7 3T Bl
IE Aol -feRIfee™ Y STex X271, 9.1 il T ST U9 o1, I¥e-dd Siaule, I1e-
AT, A 9 SN 2| O] el § T 8% 98 Bl foel & IRy ¥ & forar w1y,
AIfh=T I G TP < U TS 2|

[qITIfT FEIey, ufeetd ST iR Urgde BT &1 2= Y ST 7| This s a
public university. $ JFERTST H HIST & Hag H, STAT 4 IR H FHal {d el
e 3t YTt 7 59 foTT goie | 166 BRIs DU BT UTaLT fHaT 81 5P AT
Bl sqd! ot fafee™ a7, S fAfesT & foIU 311 W e 3iR go7e 99 %81 81 This is
going to be publicly funded university. sﬂﬁ dnlé 0 Srse T8l g1 fadt ff 9=ar
RIS D1 SHH SIIT B, I (ol H W STa1d <1 dre<l g

FHYRT HBIGY, Ush ATIER Wi - YRS TRAldS] & dede H gul fb
BT RITHIN? Again, | would like to refer to Clause 4()), TA®T 3171 8134 H 98d
U1 Al D1 g o TR ell Bl SR T8l 81, U Aol hicgge! a4, 39
UR&GEATT & |J FaAlol 4(j) T -1 "Every person employed by the NRTI
immediately before the commencement of the Central Universities Amendment
Act,.." T8 aTall fda1, "shall hold his office or service in Gati Shakti Vishwavidayala
established under this Act by same tenure, at the same remuneration and upon the
same terms." IRIB Ueh bel=ge! a1 I8, SHD] g 3! ave I Yraar fhar
T § 3R S UG &1, 91! 9 S8, 39 hae, Sl TFarilel §, S8 4l S9@]
W {3 & T3 S0+ $99 91 1 98 AIa-HHSTHR @] © b SR 999 H Hel i)
I BIs feFdCIgsl 81 Y| $9H 98 81 gdd a)id I |rar AT 81 AR
FHTIRY HEIed, SED 3Tl 3R W b IR favy 3y €, 9e= § 99y &) #uier g,
$afery # S foaR & F81 ST

ARIGY, Yad § Regedic &1 e vy 3 o7l § Ua IR R I ST g
b 2014-2022 & drF | B NI ik SIEER T 3.50 lakh persons have been given
employment by Indian Railways. So, this is not a small number, Hon'ble Chairman,

Sir. This is a very large number. If some Hon'ble Member needs more detail, more
details can be provided, but please don’t, quote selectively and mislead the House.
This is what | will request Hon'ble Member who gave this number in a different
context.

‘Eﬁ?ﬂ, IR ﬂ% 3TV Women participation in transport and logistics dg
Sheell U 9gd g¥lce Hel 8 3iR H 98 1 714 & A1 I8 Hel aig &b giead
Yedol 7 foue uraere, I Sl ol 3R S99 Bl §I8d BRd ©, 9P (o7 [0
URIele &l 9 ﬁ@ﬁ‘d JINY fbar %\', DI ﬁﬁm A oI %\' and the results have been
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very good. This is a very good example of women's empowerment in a very difficult
and very complex sector, Hon'ble Chairman, Sir.

TEI5d, 3R I 9ga IR fI9 IS 791 H7 RE w1 vy iR g fa
g1 About language, this University will definitely have global standards of education.
3R B9 $9¥ BIReICS g1 & $REYSH <, A1 MIT of US s probably the best in
the world. S8+ fbdd dRE W TIAUICIT BIhTs BINST ofdY, they have created a

cadre of people who are today serving all over the world as the best professionals in

the transportation sector. We already have tied up with them. We will be tying up
with many of the institutes in the world and the education standard will be of global
standard. The thought process will be that students who come out of this University
not only serve the transportation sector of India but also they should be capable and
be prepared for serving the transportation sector all over the world and they should
the biggest brain because, Hon'ble Chairman, Sir, Q?ﬂ Preifaac iR g4 dXg dI
PICIRT Cadh dgd HH <3 H BId1 &, oW Tood 310+ f&hed &l 819 Hx A,
I 3R STAY BR b | F AN FHAFIMTe & b YRT H ST B Scdd 3R
Tes QT ~TCdeh 3fdeldd §, STal IR IScH YT 2RI & el dfadcdel Alerot i of
Hhil| d g1 T Hfdcder Alets] DI odhR AT 4R H WIRT &I IRaH HaExIy, HRd Bl
'fa%g %" BT Sl ol 1 8, S I8 WX Fol 3R 4R Bl Sl Sfaidhel hufdfercls g,
SThI M AP SITY|

NEIEI] Heldd, ATUDT dgd-dgd gdi o 35T 3ITU 719+ AR d HHXe
b Tgo(e 39 f[9e & ol wwy f=m| AR7 e 1ef &g aui T s 8 DI I¥i-d
HITTY IBT &, AT 31 IR BHLI 3MMefiaie @ 8 IR w18 a1 7, 8Hen Mge fhan 8
31X 3151 MM TIRHAARMY H IT BISW 39 9l Bl |l U ST I8 39 8IS Pl
AT B o et Fatell & A1, TIHe & A1 L S[S14 I8 & iR 39 o™
@l A9 IS frarat g irerfe faeafaenera g wwmaft Agiey, ! 9gd-9gd
ggdriq|

MR. CHAIRMAN: The question is: ... (Interruptions)..

SHRI TIRUCHI SIVA: About language, you have not given any clarification.
...(Interruptions).. It should be at least in English and Hindi. ...(Interruptions).. It
should be at least from English to Hindi. ...(Interruptions).. He has not given any
clarification. ...(Interruptions).. What is the need for that? ... (Interruptions)..

MR. CHAIRMAN: Right. ... (Interruptions)..

SHRI V. VIJAYASAI REDDY: The hon. Minister did not... (Interruptions)..
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MR. CHAIRMAN: You have made your point. ...(Interruptions).. There is no question
of imposition. ...(Interruptions).. No imposition, no opposition, there should be
proposition. ...(Interruptions)..

SHRI V. VIJAYASAI REDDY: Sir, the hon. Minister did not say anything about the
Railway Zone which has been promised at the time of A.P. Reorganisation
Act. ...(Interruptions)..

MR. CHAIRMAN: Mr. Minister, do you have anything to say about the Railway Zone?
...(Interruptions)..

SHRI ASHWINI VAISHNAW: Hon'ble Chairman, Sir, there is no relation with this Bill,
but still | would like to mention that whatever has been promised is being done in a
very meticulous way. The South Coast Railway Zone issue has been deliberated with
the Hon'ble Member outside this House also. The DPR has been prepared; land for
constructing the building has been identified. This is something which is already
'work in progress', Hon'ble Chairman, Sir.

DR. K. LAXMAN. (Uttar Pradesh): Mr. Chairman, Sir, in pursuance of the Andhra
Pradesh Reorganisation Act, 2014, there was supposed to be a tribal institution in
Telangana also. But, due to the delay in the allocation of land by the State
Government as also due to the changed priorities of the State Government
...(Interruptions)...

MR. CHAIRMAN: We are not debating, please.

DR. K. LAXMAN: Sir, | would like to know the latest position of the Government in
establishing a tribal institution in Telangana. ...(Interruptions)...

MR. CHAIRMAN: The question is:

“That the Bill further to amend the Central Universities Act, 2009, as passed by Lok
Sabha, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill. In
Clause 2, there is one Amendment (No.1) by Dr. V. Sivadasan. Are you moving it?
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Clause 2 - Amendment of Section 2
DR. V. SIVADASAN (Kerala): Sir, | move:

1. That at page 1, line 8, for the words “Gati Shakti Vishwavidyalaya”, the words
“Mahatma Gandhi Gati Shakti Vishwavidyalaya” be substituted.

The question was put and the motion was negatived.
Clause 2 was added to the Bill.

MR. CHAIRMAN: In Clause 3, there is one Amendment (No.2) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | am not moving it.
Clause 3 was added to the Bill.

MR. CHAIRMAN: In Clause 4, there is one Amendment (No.3) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | am not moving it.

Clause 4 was added to the Bill.

MR. CHAIRMAN: In Clause 5, there is one Amendment (No.4) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | was expecting a Silver Line; they are allowing the Silver
Line and hence | am not moving it.

Clause 5 was added to the Bill.

MR. CHAIRMAN: In Clause 6, there is one Amendment (No.5) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | am not moving it.
Clause 6 was added to the Bill.

...(Interruptions)...
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MR. CHAIRMAN: It is the Member’s prerogative to move the Amendment or not.

Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Mr. Minister to move that the Bill be passed.
SHRI ASHWINI VAISHNAW: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

MESSAGE FROM LOK SABHA
The Energy Conservation (Amendment) Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

“In accordance with provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the The Energy
Conservation (Amendment) Bill, 2022, as passed by Lok Sabha at its sitting held on
the 8" August, 2022.”

Sir, | lay a copy of the Bill on the Table.

SPECIAL MENTIONS

MR. CHAIRMAN: Now, Special Mentions. As there is paucity of time, hon. Members
may lay them on the Table. Shri Mukul Balkrishna Wasnik is absent.

Receding water level in Haryana

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, half of the nation is reeling
under heavy rains and two-third of Punjab is water logged. Excess rainwater is
flowing to sea and SYL completion has been hanging for decades. Through the hon.
Chairman, | want to suggest that the matter may be solved amicably in phases.
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Punjab should complete the SYL canal and permit excess water to Haryana for
starved fields to change the water table. | request that the Central Government
should take necessary steps in this regard.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

MR. CHAIRMAN: Shri Ram Nath Thakur is absent.

Need for Salary and allowance for priests of Hindu temples

31l TER 9 (STR U0 : HBIGY, IR U2l H AN A1 TRBR 7 BT &1 H
Uel fhY 7Y goie H FATT AR WD SR AR & G&db AIGR] &b JoITRal o
3MSres SiR AT fRAfT # GuR & fofw "goIRt weamr 918" &1 T84 fhar gl s
3R &g ST WIBRI Bl AR H T gAIGA AT b JOITRAT BT AR de Wl e
ST RET 8| By AHINTD AT ofd Fad A Jut 3R faeel |fed faf= ol 4§ Jfexi
P YOTRIT DI ATRYD AT Q1 b1 HIT B I8 &1 STb! N R RN WRDR DI S
AHRIHAD 3 &, I8 GOIRAT o o7 3T BT Gab [hR07 7 2|

I DI GG B b R H THRAT I IR B ARl B1 MM g geraf di
SABT BIIST I8 BN [ S B AT GBI DI gl e 3R sHART Ardl digh |
I Yod A 81| $AY WK &b (427 g7 D1 FUAT 4l STog ADHR S|

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention

made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the Special

Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): | also associate myself with the Special

Mention made by the hon. Member.
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Need for law to implement single charging device mandate for all consumer electronic
devices in the country

SHRI SUSHIL KUMAR MODI (Bihar): Sir, with the doubling of per-capita disposable
income and private consumption between FY 2012 and FY 2022, India has become
one of the largest markets for electronic devices in the world. As per 2019-20, the
electronic devices industry was valued at USD 118 billion, 46 per cent of which
accounts for mobile phones and consumer electronics.

This increase in ownership and use of electronic devices by consumers in India
has consequently expanded the ownership of charging devices. An average
consumer may be expected to own 5-6 charging devices which essentially means
that users are spending money on redundant chargers and are generating greater
electronic waste.

According to Government estimates, e-waste generation has increased by 32
per cent between FY 2019 and FY 2020. Moreover, less than 25 per cent of the waste
is systematically disposed of. Consequently, improper disposal of unused devices in
open spaces and water bodies comes with environmental threats.

To respond to these issues, the European Union has agreed on a single
charger mandate for all small and medium-sized electronic devices. It requires all
manufacturers to switch to USB Type-C charging portals by 2024. Expected benefits
include annual savings of 250 million euros spent on unnecessary charger purchases
and significant reduction in e-waste generation.

|, therefore, urge the Government to consider the expected benefits of such a
mandate within India and implement a similar law to increase consumers'

convenience and reduce circulation of electronic waste.

DR. JOHN BRITTAS (Kerala): Sir, | would like to associate myself with the Special
Mention made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.
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Need to de-limit the Lok Sabha Constituencies by giving due weightage to factors
other than population

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the construction of a new
Parliament building is a welcome step. It will truly act as the symbol of a modern and
vibrant democracy for India. While it is a positive thing that the new Parliament is
expected to have 888 Lok Sabha seats, what is of concern is whether the increase in
seats would be based just on demography as is the trend.

Presently, the delimitation of constituencies is based on the 2001 Census, but
the total number of seats in the Assemblies and Parliament decided as per the 1971
Census was not changed. In the 1971 Census, the population of united Andhra
Pradesh was 49.2 per cent when compared to Uttar Pradesh. In 2011, united Andhra
Pradesh became 42.4 per cent of Uttar Pradesh, a drop of 6.8 per cent. Some
estimates put combined Andhra Pradesh's population at present to be 39.6 per cent
of Uttar Pradesh. Therefore, if demography is the sole consideration for increase in
Lok Sabha constituencies, then the southern States such as Andhra Pradesh,
Telangana and Kerala will be at a disadvantage in the new Parliament. It may just so
happen that the seats of Uttar Pradesh may go up by 50 per cent, to 120, and that of
Andhra Pradesh just by 20 per cent, to 30.

| would, therefore, request that whenever the next legislation is enacted for a
new delimitation commission, its mandate should be to delimit the Lok Sabha
constituencies by giving due weightage to factors other than population such as area,
forest and ecology, income gap and demographic performance. This will avoid
injustice to the southern Indian States.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.
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SHRI SANDOSH KUMAR P. (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | too associate myself with the Special Mention
made by the hon. Member.

Likely closure of Ordinance Factory Schools

MS. DOLA SEN (West Bengal): Sir, the Ordinance Factory Schools, which were
under OFB, the Ministry of Defence, Government of India, are going to be closed,
rather have been closed, as OFB has been dismantled already by the Government of
India.

The Central Government now has formed 7 DPSUs instead of OFB. If the OFB

schools may come under those DPSUs all over, we will be obliged.
In fact, 24 schools were situated in different parts of the country in different States like
UP, MP, Odisha, Maharashtra, West Bengal, Uttarakhand, Tamil Nadu, etc. Many of
these schools have more than 100 years of history. For decades, these schools have
been providing fruitful generation for the nation. These schools are running from
primary to secondary level. Approximately, 20,000 students are studying in these
schools where free education is provided from | to VIII and fee structure is between
Rs.100 to Rs.200 annually from IX to Xll. Obviously, students' strength is much higher
where majority SC, ST, OBC and lower-middle class students are studying in these
schools.

Keeping all the facts and findings, | urge upon the Central Government, hon.
Minister of Defence, through you, to keep away these schools from the process of
corporatisation and continue to run these under MOD only, under DPSUs, instead of
OFB to save the students and the schools as well to continue for this academic
session accordingly.

SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need for Setting up a Central Tribal University at Rairangpur in Odisha

ST FHaT A (JNTS2M) : A8Iey, § D! I AT g (b ST b AIRHS
Tl BT SHTe, UBTS BR1, UIdfid duar gRYul o7 Tfaamril e & w9 § Sl
ST 212011 BT SO & AR 399 RoTel # 25 ARG | SIT&T AT I8 B 39 el
& AT SR 85.89 Ufererd 2, FoRT 90.77 wirerd gow iR 80.82 Hfcrerd aAfzag &
99 FTel  anfeardl |uery & GuTd, diesl, ags!, Y, 8l, Ysdi, dsdl, §sI,
TS, ADHI1ST, WHEAT FH TSI AT AT B aTel HHI, GRT0T, THRAT, At
RT 3R GHIR ST & AT REd &1 59 AUQTY b AHTISTd AT MMh [ & fofy
s WRBR Ufcrag g et &3 & I & a1 qmrisie sk e fGard w9a
T8I Bl b1l SHINMT FIRHST RTAT &b 60 Tlererd AfaRdl & d¥fed fdbrd &
T IR | g WRBR DI TRB A Uh o139 Mg fzafdernera i sy
& 1T Hd ISTT Y|

Ia| fqeafdeneaa Wi 8 | 9IRS el df2d dgar, Goie, adie,
TR 3R YT §9Tot, f98R 97 SIRE< & BIHF-BA Il fafy— snfeard)
WIS T LT DR UG, A1 &1 g ATl AIwsi BI T A 8 gre)
SHS WY B /Y I DI AN WIBIT Bl GRefl diga R &= 4§ feary
HTT3TT T TER-TER Al 81 9Te|

it Fotta AR (NFe2M) : A1, § W 31 399 IR Seoid § Adg Hal

S1. 9iag 94 (lRgH §1e) : Aeied, § Al W 31 59 f9 Sooi| ¥ Hag dral g

ST, 94 fie™ (F7d) : A8iey, | Wi W3 31 59 Iy Soeikd | Adg Hdl g

1 3R ¥or fawama (ufeast §9e) < Heley, H i W@ &l 9 [IRIY Sooikd ¥ dag
HRAT |
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Need for compensation/jobs to the injured/deceased personnel of Gorkha Regiment
in Manipur landslide

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would like to draw the kind
attention of this august House that on the night of 30" June, 2022, a huge landslide
struck the 11 Gorkha Rifles personnel stationed at Manipur, which led to the tragic
death of several Gorkha Regiment personnel while several others are still missing.

| humbly urge this august House to draw the kind attention of the Defence
Minister to urgently provide jobs to the next of kin of the deceased personnel and
grant compensation to all who lost their lives, those who are missing and those are
severely injured. Thank you.

MS. DOLA SEN (West Bengal): Sir, | associate myself with the Special Mention made
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the Special
Mention made raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): | also associate myself with the Special
Mention made by the hon. Member.

Need for de-silting of river beds falling under railway bridges in Punjab

SANT BALBIR SINGH (Punjab): Mr. Chairman, Sir, the spans of railway bridges on
rivers have got choked due to accumulation of sand and silt. This leads to stoppage
of passage of water and breaches the 'Dhussi Bandh', resulting in floods. A peculiar
case is that of the railway bridge near village Gidderpindi on the Jalandhar - Ferozepur
railway section, which has about 21 spans, out of which only 3 to 4 were clear and
rest were choked due to accumulation of sand and silt. Sir, as an area of 1,200 ft on
upstream side and 800 ft on the downstream side fall under the jurisdiction of
Railways, the main problem in the process of de-silting is the illegal occupants of

109



110

[RAJYA SABHA]

land, who are opposing it tooth and nail. They are using the land falling under railway
jurisdiction for cultivation and only railways can get it vacated and cleaned. As per
law, cultivation is not permitted on this land as it is meant for the smooth flow of river
under the railway bridge. Because of the choking of these about 17 to 18 spans, there
was a massive flood in Sutlej river during the monsoon of 2019 in the area, which
resulted in an approximate loss of State property worth Rs. 200 crores. It also
resulted in loss of crops, livestock and homes of the people amounting to
approximately Rs. 1,000 crores. The floods of 1985, 1988, 1995 and 2008 were also
caused due to similar reasons. The Railway department should take steps to avoid
any breach in ‘Dhussi bandh' in future.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need for political solution for the problems of Naga people

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, this year makes the 25" year
since ceasefire in Nagaland came into effect. After years of stalemate, in 2015, under
the strong leadership of hon. Prime Minister, Shri Narendra Modi, the 'Framework
Agreement' was signed between the Government of India and NSCN (IH) to pave
way for peace and end insurgency. Naga people want peace and solution cutting
across tribal and political lines. The people have voiced their desire democratically
through various mediums and platforms. But an agreement could not be reached
between the negotiating parties by 31%' October, which was the Government's
deadline. On behalf of the people, | appeal to all negotiating parties to find a solution
that will serve the interests of the people for peace and development. In Nagaland,
rallies are being held and numerous meetings commenced requesting for a solution at
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the earliest. The Government in Nagaland is oppositionless as all political parties have
come forward to unite for the Naga political solution.

| request the hon. Prime Minister, Shri Narendra Modi, and the hon. Union
Home Minister, to use their wisdom and usher in an era of peace in Nagaland. This
peace accord, once signed, will herald a new era of development and progress for
the Naga people. We request a solution at the earliest.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

Need to establish a National Institute of Technology in the name of Chhatrapati
Shahu Ji Maharaj at Kolhapur

3l g MR ARG (MBI : HEIGd, TSN AU 2Tg A8RTS H8RTS &
BIGETYR b HETT TS (1874-1922) Al §H Y ISV BAYRT WM HBRTS Bl 1001
quafifYy 7 3R $H Pa=ar Feicd R IS g AERTS FfI -] Aeledd &
S H AT S 7ET 2

HEIGY, g HERTS 7 fU8s @ & TRIg #uTd! Bl & foy w8 skl 3o
Bl B 39 75T H FHT & o1 gud wrafiss Riem 9 g Bl I/ MRS
gRadq, fUosl, afgama 3R GHEIiTe ®u I dferd ARl Bl e feoar & sexd
A8 Bl FBRTS A= bR @1 R1erm iR gfieror § A /v 91 S8 7 bddl
URYR RIET IR 37T &1 bivsd b, dfcwn e, i vd oy Rien &
o ot g fhg| Faxy Hecaqul a7d, S7Bi+ 39 g H FdT & ol Ju 3iR 31
R1eT B IR b1 FSGH (BT I/ YT, qacl, AiHD, R, gR-dgwR
ST a1 |

qEIGY, TSI QTG HBRTS & WfI-TIdTed] HEITd b JaER TR, § A1 A3l
I ¥ SRIY BRAT § b AN 2Mg HBRTS &b A1 UR PleslYR § 9d sRESYT
31T CTFTATSH BT AT BT S|

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): | also associate myself with the Special
Mention made by the hon. Member.
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Need to approve and allocate funds to develop Mamallapuram as iconic site
for tourism

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Sir, the Ministry of Tourism,
Government of India, has identified Mamallapuram as one among the 17 tourism
iconic sites in the country in August, 2018, for development of a world-class tourist
destination and found innovative ways to leverage tourism potential of Mamallapuram.
The Ministry of Tourism had appointed a consultant for preparing the Master Plan.

Hon. Prime Minister of India and the Chinese President had an informal summit
at Mamallapuram during the month of October, 2019. The ambience, warmth and
hospitality extended during the visit reflected a perfect blend of tradition and
professionalism. The attention generated by the informal Summit gave an
encouragement to the tourism sector in Tamil Nadu, especially Mamallapuram. The
developmental activities in Mamallapuram have enhanced its image and helped to
increase the tourist footfalls. To add value to it, the State Government and the Union
Government together is conducting 44™ Chess Olympiad at Mamallapuram.

The consultant team has submitted the Master Plan to develop the
Mamallapuram with the total estimated budget of Rs. 461 crores. However, despite
the fact that Master Plan has been submitted, the project approval is still pending and
is under consideration with the Ministry of Tourism.

Hon. Chairman, Sir, as we all know, tourism industry has affected majorly
during the COVID Pandemic. In order to revive this industry, these kinds of
investments are necessary.

Hence, | humbly request the hon. Minister to approve and allocate funds for
this project.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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Interest amount accruing from MPLADS Funds

DR. JOHN  BRITTAS  (Kerala):  Sir, vide Office  Memorandum
F.No.1(18)/PFMS/FCD/2021 dated 9.3.2022 issued by Department of Expenditure,
the Government revised the procedure for flow of funds under Central Sector
Schemes including MPLADS. Para 3(viii) of the said O.M. stipulates that all interest
earnings from the funds released for each Central Sector Scheme shall mandatorily be
remitted back to the Consolidated Fund of India. Para 3(xi) stipulates that
implementing authorities shall immediately return all unspent amounts of the
schemes, that is, including interest accrued, lying in their accounts to Central Nodal
Agency. However, it has been specified in the extant MPLADS guidelines in
unequivocal terms that the interest accrued on the funds released under the MPLAD
Scheme to the District Authority is to be used for permissible works recommended by
the MP concerned. The interest accrued on the funds released under the Scheme to
the implementing agencies shall be calculated while arriving at the savings for each
work. As such, MPs have categorically been bestowed with the solemn right to
recommend works also for the interest amount accrued for the MPLADS Fund
disbursed to them. Otherwise, interest loss will be around Rs.800-1000 crore for five
years when all MPs are considered in toto.

Hence, | request the Government to take steps to preserve the said facility by
excluding MPLAD Scheme from the ambit of the revised guidelines and continue to
permit Members of Parliament to recommend works for the interest amount accrued
for MPLADS Funds disbursed to them every year by retaining the procedure in vogue
as such.

DR. V. SIVADASAN (Kerala): Sir, | associate myself with the Special Mention made
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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DR. SANTANU SEN (West Bengal): Sir, | also associate myself with the Special
Mention made by the hon. Member.

MR. CHAIRMAN: Shri Jayant Chaudhary; not present.

Need for amendments in IT Act, 2000 to deal with criminal activities through
social media

SHRI P. WILSON (Tamil Nadu): Sir, it is common feature that criminal elements are
using social media to spread fake news and hate campaigns. These social media
websites employ algorithms to analyse words, phrases or hashtags to create a list of
topics sorted in order of popularity. Their business model thrives on the prospect of
an increasing cumulative engagement. However, this facilitates the spread of hate,
bigotry and fake news by feeding mob mentality. The situations are worsened by the
use of automated bot accounts to influence engagement, target and troll certain
persons or communities. Malicious actors influence others to target, defame & malign
persons, groups & communities through social media mostly by disseminating fake
news and defamatory content. More often than not they target holders of public
office & constitutional functionaries including the judiciary. Usage of such bot
accounts by disgruntled persons to troll & stifle criticism is an open secret. By the
time the affected party moves to court, the damage is already done. Currently, there
are no penal provisions to book the offenders after Section 66A of the IT Act which
was struck down by the Supreme Court due to its infirmities. It is essential for the
Police to have powers enabling them to immediately curtail the dissemination of such
posts that defame persons or incite criminal activities, riots or threaten the security of
the State. | request the hon. IT Minister to bring necessary amendments with
stringent penal provisions in IT Act, 2000 which is the need of the hour.

DR. SANTANU SEN (West Bengal): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

Need for revision in salary of the Judges

SHRI SUJEET KUMAR (Odisha): Sir, through you, | would like to bring to the
attention of the House, the very urgent need to revise the salaries of the Judges of the
Supreme Court, High Court and subordinate judiciary. The last pay revision was seen
in 2016. There is a need to revise the pay structure for the judges as the judiciary
forms the sentinel of the Constitution. The financial self-sufficiency of the judiciary is
an essential prerequisite to attaining true independence of the judiciary in India, which
is a basic structure of the Constitution.

Sir, further, | would like to draw your attention to the salaries of the Chief

Justice of India and Supreme Court judges vis-a-vis their international counterparts.
The Chief Justice of India earns Rs.33.6 lakh a year. His counterpart in the U.S.
earns Rs. 66.34 lakh, in Singapore earns Rs.95 lakh, and in Australia earns Rs.84
lakh. These figures are adjusted according to the Purchasing Power Parity of each of
those countries. Similarly, a Supreme Court Judge in India earns just 47 per cent of a
Judge of equal stature in the U.S. and 40 per cent of his peer in Australia.
Sir, this assumes increased importance as the National Judicial Data Grid data
suggests that case pendency rose by almost 10.53 per cent in the Supreme Court,
20.4 per cent in 25 High Courts, and 18.2 per cent in the district courts over the
pandemic year. Increased pendency equates to an increased burden; thus, a
commensurate revision of the pay structure is essential.

DR. SANTANU SEN (WEST BENGAL): Sir, | associate myself with the Special
Mention raised by the hon. Member.

DR. V. SIVADASAN (KERALA): Sir, | also associate myself with the Special Mention
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (WEST BENGAL): Sir, | also associate myself with the
Special Mention raised by the hon. Member.
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VALEDICTORY REMARKS

MR. CHAIRMAN: Hon. Members, as we move towards the conclusion of the
Session, | have to report to the House that the, 257" Session of Rajya Sabha which
commenced on the 18" of July, 2022 comes to a close today .

In all, the House had 16 sittings, during which it conducted its Business for
more than 38 hours. However, more than 47 hours were lost due to interruptions,
which is a sad reflection on the functioning of the Upper House of Parliament. The
Session was characterized by regular and continuous disruptions, which deprived
Members of the opportunity to discuss matters of urgent public importance and seek
the accountability of the Executive through questions. Out of the 235 Starred
Questions admitted, only 61 could be answered orally and Question Hour could not
be taken up on seven days. Only 25 matters could be raised by Members with the
permission of the Chair and only 60 Special Mentions could be made during the entire
Session. The House discussed the issue of rising prices of essential items in the form
of a Short Duration Discussion which lasted for more than four hours in which 33
Members participated in the debate. Only five Government Bills were considered and
passed during the Session. Twenty-seven Private Members' Bills were also
introduced and only one Private Members' Bill regarding 'Right to Health" could be
partly discussed during the entire Session. No Private Members' Resolutions could
be taken up.

| once again thank the hon. Prime Minister, hon. Deputy Chairman, the Leader
of the Opposition, the Leader of the House and Leaders of various parties/Groups
and all the hon. Members for offering their good wishes on completion of my tenure
as the Chairman of this august House. | thank the Leader of the Opposition, the
leaders of various parties and Groups and the hon. Members for the cooperation
extended by them in the overall conduct of proceedings and functioning of the House.
| also thank the Secretary-General, Officers and Staff of the Secretariat for their help
and assistance. Detailed statistics pertaining to this Session will be circulated in due
course by the Secretariat.

Now, before we adjourn the House sine die, we will have the National Song.

( The National Song, “Vande Mataram’ , was then p/ayed)
MR. CHAIRMAN : The House is adjourned sine die.

The House then adjourned sine die at twenty -one minutes past five of the clock.
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